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LEGISLA.lIVE ·ASSEMBLY 
Friday, 12th Febrvary, 1943. 

The Assembly met in the Assembly ~  the Coun;m. ~  at ~  
of the Clock, Mr. -President (The Honourable SU' Abdur RahlID) In, the ChaIr, 

MEMBER' SWORN, 

Mr. N"oel Victor Housman Symons, C·l.E., M.C., M.L.A., (GovernIllent of 
India: Nominated ~ . 

STARRED QUESTIONS AND ANSWERS. 

(a) ORA.L ANSWERS. 

FLoGGING PuNISHMENT FOR POLITICAL OFFENOES UNDER MARTIAL LA.W IN SUiD. 

52. *)[r. Lalchand Navalr&i: (a) Will the War Secretary be pleased to 
,state if it is a fact that punishment of flogging with stripes is being awarded to 
respectable persons and young ~  .of ~r. age charged with political 
offences in Sind area where MartIal Law IS proclaImed? 
(b) Is it a fact that r~  Law in Sind was proclaimed avowedly for tlhe 

suppression of Hur outrages? ' 
" (c) Will the Honourable Member be pleased to give the number of students 
and non-students, 'separately, who have been awarded this type ofpllnislunen* 
sincE:; the proclamation t>f Martial Law, according to each district in Sind? 
(d) Is it a fact that many amongst them had fainted during thein1liction? 
(e) Are Government aware of the enormous discontent and .hOftOl' .~ 

ilJis practice has caused among people of all shades of public opinion? 
(f) Do Government propose to stop it? 

Kr. O. K. Trivedi: (a) The punishment of whipping or caning has been 
awarded to a number of youths who ~ created or incited others to create 
disturbances within the Martial Law area. Whipping in accordanoe with Jail 
Rules haa been awarded to a few such youths between the ages of 18 and 23 
for aots of hooliganism. A number of youths between the ages of 12 and 18 have 
been punished by being lightly caned, as it was not ~ r  demrable t.o award 
sentences of imprisonment to them. I may add that all persons werewamed 
by Martial Law Regulation No. 41 that creating any fonn of disturbance for 
whatever ca.use would be considered a Martial Law offence and be punished as 
such., .' .  . 
(b) The Honourable Member ,is. referred to the reply given by me to part (a) 

of starred question No. 124 on the 21st Septembe" 1942. 
(c) Statis1lics are not, available to show what proportion of the youths whip-

ped or caned were actual students but the majority were ~  age. 
{d) There was no case of faint"mg during infliction of either whipping "til"-

canmg. 
(e) No. . I 

(f) 'Yhipping is one of the forms of punishme.nt provided ~r Martial 'Law 
Regulations and Government see no Teason to inteffere with the discretion of 
Martial Law Tribunals in this matter. • 

~. LalchaDd ;t'!-valral: May I ask if the intention was not to apply the 
Martial.Law for Civil offences? What was required by the public was that the 
H?I' movement should also .be met by Martial La.w and is it not against that 
pnnclple that the ~ r children should ~ flogged? 

. Mr. o. K. 'lrived1:No, Sir: I ~  already. said thl!,t that Martial Law Regu-
lation No. 41 laYs .down that mating any form of disturbance for whatever 
cause would be considered a Martial Law oBence and b,6 punished as such. 

e 111 ) A. 
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Jlr. LalchaDd lII'avalr&!: 

or not? 
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Was it in connection with the Hur ~ 

JIr. C. K. Trivedi: No, 'oir; this Regulation was not promulgated in connec-
tion with thp "Hur movement. 

J[l'. Lalcha.nd r ~ May I ask whether the Honourable Member knows 
that the public asked and the Martial Law was established only to checkmate 
the Hm movement? 

Kr. O. K. TrIvedi: I know that," but subsequently Regulation No. 41 was 
made. " 

JIr. Lalchand l{avalrai: That is exactly what I want to know from the Hon-
ourable Member. Was this Regulation made with the intention which was con-
sistent with the original intention or was it made with the further intention to 
apply it to the civil population as well? 

JIr. C. lI. Trivedi: If there are disturbances in a Martial Law area for any 
reason, that must hamper the military authorities in carrying out the objpet for 
which :Martial Law was originally established. 

JIr. LalchaDd lII'&valrai: Am I to understand from the Honourable Member 
that the dist,ui"bances arose amongst the civil population and because of that it 
was considered that there should be Martial Law? 

1Ir. O. K. 'nrivedi: No. What I say is this that Martial Law was originally 
proclaimpd ~r the suppression" of Hur outrages. :If any other forms of r ~ 
ancP!" occur in the Martial.Law area, those disturbances must hamper the· 
Martial Law Administrator ill the suppression of the Hur menace for which 
Martial I. ~ was established. Regulation No. 41 lays down that creating any 
form of disturbance for whatever caUSe would be considered a Martial Law 
offence and be punished as such. . 

1Ir. Lalc;:ha.nd NavalJai: May I know from the Honourable Member what 
were thos6 civil disturbances that necessitalied Regulation No. 41? Was it the 
Congress movement? 

1Ir. O ••• TrIvedi: Yes, Sir. 
JIr. President (The Honourable Sir Abdur Rahim): Next question. 

SILVER STocx W'ITlI 'l:RE RESEBvaIl BAl1'lt OF INDIA. A.ND SALE OF INDUN SmVEB II' 
LoNDON. 

53. -:Mr. JAlchand Navalr&i: (a) Will the Honourabie the Finance Mem-
her be pleased to state what was the quantity of the silver in stock with 'the 
Reserve Bank of India at the time 'of the commencement of the present war? 

(b) Is it a fact that on the 31st March, 1941, the surplus stock of silver 
amounted to. 4 7crore tolas? • 

(c) How much quantity of silver ~  been acquired by' Government ~  
the withdrawal of standard silver coins and how much has the silver stock Wi4ih 
the Government of India been thus augmented uptil now? 
" < (d) How much Indian silver has been sold out in London since the Slat; 
March, 1941, and at what rate? 

(e) What was the rate of silver in India and in the United States of' 
America on the dates on which Indian silver was sold in London since the 
31st March, 1941? . , 

(f) Is there any agreement between the Government of India .and· ~ 
13ritish Government with regard to the sale price of silver in London? If so; 
what and when it was made? 

(g) ~  great rise in the rate of silver in India and in the UilitedStaie. 
of America any effect on the sale price of Indian silver in I«>ndon? If so, how 
much? " If not, what was the reason for the consequent loss' to ,this country? 

(b) ~ .  balance of silver in store with the Reserve Bank of Indi&. 
now? "",' . " ". . 
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'l'b.e lIanoarable S1i Jeremy BalImaD.: (a)" (b', (c) ~ .~ . I ~ r  

-regarding the surplus silver stock of the r~ . of I ~ IS ~ . 80 as 
to show the position at the end ~ ~  ~  y,ear and 1S p,!blu;hed m the 
'Central Appropriation Accounts (CIVIl), COrleS ofwhlCh are supphed to Honour-
able Members. In conformity with· their past practice ~  the matter the Govern-
ment are not prepared to disclose their current stock positlion. •. . 

(d) to (g). I.would invite the- attention of the ~ r ~ ~ to the 
reply given to parts (a), (b) and (d) of Mr. K. C. Neogy s questlOn No. 62 on ~  
16th September, 1942. I would also draw ~  ~  to ~  ~  whIch 
I made in tbis Rouse on Wednesday last, m connectIon WIth the r ~ . 
motion of which Mr. Sant Singh had given l:1otice, to the effect that no sales had 
been made to His Majesty's Government ~ the beginning of the war at rates 
lower tban tbe American acquisition rate for imported silver, and that since the 
rise in t.hat rate on the 31st August last, His Majesty's Government have not 
-approached the Government of India for any further sales to them. 

lIr. LalchaDd Kava1rai: May I ask what was the necessity to sell the silver 
to the Britisb Government when it was needed in this country? 

The Honourable Sir ler&my:aalsman! His Majesty's Government have from 
time to time required silver far 'essential war purposes. 

Sardar Sant Singh: Was any silver shipped to Great Brita'in after the declara-
tion of the war from India? 

Th& BODDitrable Sir Jeremy Ba.isman: Yes, Sir; there have been ~  of 
silver toJ Hi!'\ Majesty's Governmeflt since the beginning of the ~ .. 

SaMar ~ Singh: May I know the reasons for keeping the stock of silver 
in Great Britain and not in India? 

The Honourable Sir Jeremy BaiSman: There were only small stocks in' Great 
. Britain aud the main stocks have always been kept in India. 

SM'da:r Sant Slligh: May I know the reasons for shipping it to England? 
The :Bonourable Sir Jeremy Baisman: I am afraid I do not understand the 

Honourable Member. 
Sardar Sant Singh: I will try to explain. The question is that silver stocks 

.should be kept in India ordinarily. May I know the reasons which led the Gov-
ernment of India to ship stocks of silver frOm India. to England and for what 
purpose they were shipped to that country? 

De Honourable Sir Jeremy Baisman: In normal times- a certain amount of 
the Govp,rnment of India Iiloock of silver was kept 'in London where there is a 
regular market, and further shipments have only taken place in connection ",ith 
the actual sales to His Majesty's Government for essential war purposes . 

. lIr. LllchADd Navalr&i: ~  is the balance of the silver that is in England! 
noW"1 Is that also kept for the purposes of the war and 'is it to be used for the 
purposp,s of the war? 

The HOD.011l'&ble Sir Jeremy Baisman: Apart from the ~ of silver whicl! 
used to bb in London in'the ordinary way and which 'were there at the-oUtbreak 
?f th<3 war, no stocks have been kept in London, but shipments have been made 

Om conllection with war purposes. . . 
• WORKING OF THE DEFENCE OF INDIA RU ~. 

54. *Mr. Lalchand Ka9&lr&i: (a) Will ,the HOll()urBble the:Defence Mem-
ber be. pleased to state if he has ever examined'how the Defence of;lnma 
Rules are being worked in practice in the ~  order to lind outif the 
o:iginal intention Of the Legislature by which the.' rule-making powers were 
gIven to the Government of. India, is being carried out? . 

(b) If not, is the Honourable Member: pr:pared' to make inquiries and'pJace 
the report on the table? If not, why·not? . . 

~  
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(c) What steps do Government propose to .take to instruct the Provincial 

Governments to make only necessary and cautIOUS use of these rules for the 
efficient prosecution of Wan? 

The Honourable Kalik Sir I'eros Khan Boon: (8) and (c). The ~  of 
the Honourable Member is invited to the reply given to parts (b) ,and (c) of 
question No. ~  asked'by Sardar Sant Singh on the 21st November, 1940. . 

(b) ln the circumstances explained in that reply, the ~ r ~ ~  IndIa 
do n,)t think that any useful purpose would be served by 11lakmg enqullICS. 

JIr. Lalchandllava1rai: Does the Honourable Member know, at any rate, 
this much that the Defence of Iudia Rules are' not being used properly in the 
l'rovinces -and that they are being applied for every purpose? 

Mr. President (Th.:3 Honourable Sir- Abdur Rahim): That is matter of opinion. 
Kr. Lalch&nd ]lav&lrai: May I know from the Honourable.Member whether 

the Defence of India Rules are being applied even in the case of those persons 
who are asked to lea-ve a certain place and they go away from that place? 

The Honourable Malik Sir J'eroz Khan ]loon: If the rules provide fQr a 
certain kind of action and if that action is taken; I think, it is within the law. 

Kr. Lalchand ]lavalr&i: Is the Honourable Member prepared to consult 
certain representative members of the public as to whetl1er- ,these rules are 
being used indiscriminately or not? ' 

2'be JID,Dourable Jlalik Sir J'eros pan ]loon: When· the Legislature has 
passed a law whether it is an ~  or whether by way of Rules n.ade 

r ~ r you have tn leave it to the Provinces and the public representatives 
to administer it and you cannot forthwith proceed to appoint a Committee to 
find Ollt- ~ that law is being worked. You' have many laws: you wi11 want 
a committee to be appointed on the Indian Penal Code, the Criminal Pro(.edure 
Code. That is rather a ~  procedure and waste of time. But if thAre is 
any definite act, which the Honourable Member has in view and he thinks 
thq.t he is justified iI·_ bringing it to the notice of the Government, where 
injusti,?e has been don"" he can do so. , 

lIr. r.1ch&nd ]lavalrai: If there is one particular instance, but tFtere are 
several instances. In that case what is remedy? 

Mr. President (']'he Honourable Sir Abdur Rahim): The Honourable Member 
is arguing now. 

Sardar Sant Singh: Is the Honourable Member aware that the Defence of 
India Rules were made under the Defence of India Act and -under section 2 
of that Act, jf I am not mistaken, they were mainly to apply for the purposes 
of war effort? • 

The Honourable JlalikSir JIeroz Khan lfcXm.: I think the Honourable 
Member's memory since the law was passed has become 3. bit hazy. Apart from 
the efficient prosecution of. the war the Act covers many other ~. No rule 
has been framed which goes beyond the law as ~  by this Assembly . 

. Sardar Sant Singh: It is a question of application of rules hr purposes 
other than the war efforts. May· I ask the Honourable Member if he .IS aware. 
that in. his own District-Sargodha-the Defence of India Rules were thought 
to rea-hse. . . . . . 

lIr. President (t!.'he ~ r  Sir Abdur Rahim): These are .. n ~  
matters. It is impossible to go into those details; 

. '.:abo Baijnath Bajori&:. Is the Honourable Member aware that the Df=fence 
'of Imfia Rules have superseded the Indian Penal Code and the Code of Crim'inaJ 
Procedul't'l- in practice. 

Kr. l'rIiddent (The Honourable Sir -Abdur :Rahim): That is 8 rfl8ti;er of 
~ . . 

. ! 
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,Plndit T.alrsbmi Xanta Kaitra: Is the Honourable Member aware t,hat even 

for the restoration of conjugal rights the Defence of India Rulel1 have been 
~~  • 

The Honourable ][aUk Sir Pe1'OZ Dan Boem: The laws have in may cases 
become more effective. 

SHO!tTAGE OF SMALL COINS. 

55. *)[r. Lalchand Bavalrai: (a) Will the Honourable the Finance Mem-
ber be pleased to state if he is aware that the shortage of coins of smaller 
denominations is causing immense inconvenience to aU people in India in their 
daily transactions? 

(b) If so, what is the cause of the shortage Ilnd what measures do Govern-
ment propose to take to meet the situation and to remove tne inconvenience? 

(c) Is it a fact that Government have withdrawn from circulation silver 
~  copper coins of old mintage? If so, which and why? 

"1'he Honourable Sir Jeremy .-'sman: ~ Yes. 
(b) I would refer the Honourable ¥ember to my reply to the debate on 

the 10th February, 1943 on Bab'l Baijnath Bajoria's adjournment motion on 
the shortage of small coin. ' 

(c) In the ordinary course all defaced' or worn out coin are withdrawn from 
circulation to maintain the. purity of the currency. If by the withdrawal of 
silver coins, the Honourable Member refers to the demonetisation of standard 
silver rupees and half-rupees, his attention is invited to the F"mance Depart-
ment Press Communique, dated the 16th November, 1942. No ot.her (!Oins 
have been demonetised. 

In this connecti')n I should like to correct a misunderstanding which has 
amsen in relation to the press reports of an observation made by me in the. 
course of the debate to which I have referred in my reply to part (b) of tlJis 
question. It is not correct that ~ r  are withdrawing the old bronze 
pice and melting them down either for new coinage or for any other purpose. 
Such bronze coin 6.S is retumedand is serviceable is put back Bt once into 
circulation and it it! contemplated that the two types of pice will remain in 
circulation together. 

fU8S OOMMUNIQUE 
GOVERNMENT OF INDIA AND SILVER. 

SILVER RUPEE POLICY REVIEWED. 
WARNING. TO HOARDERS OF STANDARD SILVER RUPEE _ 

NEW QUATERNARY RUPEE CONTINUES TO BE FULL LEGAL TENDER 
• • Though Queen V;ictoria and King Edward VII rupees and half rupees were called in 

.... lth effect from Apnl 1, 1941, and June, 1, 1942. respectively, they have continued to be legal 
tender at. the offices of tM Issue Department of the Rese.ve Bank of India at Bombay and 
Calcutta lD the case of the former and at Bombay Cal.::utta and Madras in the case of 
the latter. To·day a ~  issued by the ~  Departrn.:nt terminates the legat 
tender .. character of such COlDS even at the offices of thC' Reserve- Bank of India with effect from may. 1, 1943. ' 

A second notification provides that Georlle V, an<l GeorRe VI standard silver rupees 
which have been called in' before May, 1, 1943, shall cease to be legal tender even at the 
offices of the Reserve Bank of Inaia., from NoveD!ber. 1. 194::'1. the dat.p from which it has 
~ ,. beeA,. noW.fiaQ. ,thay wilL cease to be legal tender at Government Tr.easuriea,· Po.t • 

Oftices aDd:. Rail_, otJiees. ' 
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. ~ ~ ~ ~  ~ r  provide for the acceptance of ,such coin by the ~  Bank 
of India m Its dIscretIon after these dates at such of its offices as it may select m CIIoIM!& 

where the ~ r of such coins provea to the satisfaction of the Bank that he was prevented 
froIn presentmg them before Ube prescribed dates by circumstances beyond his control. 

EARIX HISTORY: 

MiNTS CLOSED TO FREE COINAGE. 
These notifications mark the culmination of the policy ~  had its origin more than 

~  ye:,rs ago when the world-wide abandonment of silver as a concurl'ent currency metal 
,,!Ith gold compelled the Government of India to close their Mints to the free coining of 
silver and to convert the rupee which :bad previously been a full value silver coin into a. token. 

The maintena.nce of such a high silver content as eleven-twelfths has,however, created 
continued complications. Silver, besides lending itself comparatively easily to counterfeiting 
has other disadvantages in its pure or ll£'arly pure fOrnl, as a material for coinage. It was in the 
first place unduly expensiy,e and the market for its purchase and sale was restricted so that 
it was difficult and expensive to buy when the Government of India needed it and almost 
Wl8&leable when the Government had surplus stocks. For those reasOBS too it was exposed 
to undUly specUlative influences which often had awkward repercussions on other Indian 
conunodity markets. 

SILVER CAREFULLY NURSED_ 
. . 

If, however, the Government of India had attempted to discard' it too quickly, they 
would not only have injured their own finanet's, as a large amount of their mnds had been 
locked up in the pu.rchase of thfl metal for ~  but, what is more important, ~ U  ha,:"e 
injured those in th18 country! largely ~  to the ~r~r ~  who had ~  I:ll-
this ·metal in the past at a tlIDe when Its free exchangeabIlIty With the rupee had given It 
an artificia.l value and when the lack of investment facilities particularly in rural areas had 
narrowed their other possibilities of saving. For this reason,silver hillS had to be carefully 
nursed by the Government of India oyer the la8t 15 ~ r  since sales were first initiated. 

WAR REACTS FAVOURABLY ON SILVER PRICES. 

With the rise in the price of silver due to the war, however, these difficulties have been 
·removed. The local price of silver has 1I0W reached a level at which thero,etallic content 
. of the standard silver rupee is practically the same as its nominal value. and the holder of 
silver ip bullion ~  ~ ample facilities to sell it at levels whic!:t are not likely to. r~  
and which are certainly high enough to. free the Government of IndIa from any ~  
for the future of the metal if he should elect not to take advantage of them now. The 
Government of India see no, reason why those who choose to hoard silver in its coined form 
should be given an iodefinite opt·ioll ~r to J't·tain it to th .. Mint at its full nominal "alue 
or to melt and sE'l1 it as bullion. 

WARNING TO HOARDERS Of STANDARD SILVEJ/, COIN. 
The time prescribed for t.he compUlsory return is in each case ample and the facilities for 

exchange at the places appointed for receipt are more than adequate provided that timely 
advantage is taken of them. If, however, as has happened in several instances in the_past, 
holders, prefer to wait until the last ~  hefore tendering their coin, they are warned 
that ·they run the I'isk of being shut out. The officers-in-charge of receiving treasuries have 
been informed that, in the event of a last" minutl' rush they should give preference to those 
who in their view have been prevented' from applying. earlier for reasons beyond their control. 

Holders of standard silver coin are therefore strongl, recommended in their own interest 
to take them as soon as possible to the nearest convenient treasury or other receiving office. 
In the case of large holders. to avoid' risk of delay and inconvenience. it would be ailvisable 
that they should inform the officer-in-charge of the amounts they have, so that mutually 
convenient arrange1pents may be made for their examin"tion. 

Those who do not take advantage of thi. extensive period of notice will 0I11y have 
themselves to thank if they find themselves saddled after the war· with silver either in the. 
form of un current standard-I'upee coin or bullic;m which they are only able to Bell at a heavy 
1088. 

. < 

POSITIpN OF NEW QUATERNARY RUPEE UNAFFECTED. 

Finally. it shouid be emphasied that though the Government of India are finally ~r 
ing their liabilities in respect of the standard silver rupee. this does not affect the usefulness 
of silver in combination with other metals·  as a material for coinage and that the new 
quaternary rupee, with its 5(1 per cent content of silver and its security edge, is entirely 
unaff.ected by these notifications and continues to be full legal tender. These notifications 
only apply to standard silver coins of thl! Queen r ~ King Edward and· George V issues 
a.nd ·the comparatively small issue of George VT coin which was issued with the milled and 
not the security edge. . 
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J[:r. La.lchaDd Bavakai: May I know when this p.ew pice will come into 
~  _ 

The 1I0Zlourable Sir Jeremy Bataman: Sir, it his already been is&ued, since 
the 1st February. . 

JIr. Lalclumd ,Navalrai: Whether it has been issued allover India or onl,. 
~  • 
The Jlonourab!e Sir Jerell1Y Raisman: It is being issued from main centres 

and it always takes some time to pervade the whole country. 
Jlaulana Zalar .Ali Khan: May I know whether the Post Office in th& 

Assembly Building has been furnished with these new pieces, because just now 
I am coming from there-I wanted to buy post-cards-and I was told that 
there was no small coin? ' 

The Honourable Sir Jeremy B.aisman:, I cannot tell whether they llfIoV8 
reached a particular post office. 

Babu B&ijnath Baiorta: May I know the value of silver coinB----!'upee and. 
half rupee-which hRVE' been withdrawn? ' 

The Honourable Sir Jeremy B&isman: I am sorry I ~  not got .that 
information. I cannot give it. 

WAR snUATION ON INDIAN 1I0RDERS. 
56. *JIr. La.lchand IfavaIrai: (a) Will the War Secretary be' pleased to make 

a full statement on the War situation on the eastern and southern borders of 
India? . 

(b) Have there been any naval, aerial and land attacks by the Jlapanes6 on 
the borders of India? If so, at what places and how were they counteracted? 

(c) How many attacks have been made by the Japanese in Assam; 
Midnapore, Chittagong, Orissa and Calcutta during tpe last six months, and 
with what consequences?' • 

(d) Have Government made arrangements to intercept the Japanese air force 
from extending to areas beyond Calcutta? If so, what is the nature and extent 
of the same? 

(e) What arrangements have GoverlJment made for the evacuees from areas 
under Japanese attacks including Calcutta? , 

JIr. C. lI. Trivedi: (a) The defensive policy on the eastern border of India, 
whlch was necessary' during the time when the Bmma Army had to be re-
organised and re-equipped following its withdrawal, has now given place to one 

, in which the Armed forces in India are only waiting for the most· suitable 
moment to take t,he offensive. During the summer of last year there was every 
possibility, that the Japanese would follow up our withdrawaC by a.ttempting 
to invade northern A!!sam and our forces were disposed to meet not only this 
threatened land invasion but also the possibility of a sea-borne attack Aither in 
Bengal or on the coast of eistern and southern India.. ' 

,The eastern frontier may be considered in two parts; the Assam-Burma 
border and the frontiers of eastern Bengal. In the former, there has been., 
as yet, no major E'ncounter with the enemy and activity qas been confined 

. to patrolling by both sides. The situati9n is, however, very satisfactory,......tb.e 
. morale of the troops is high and we may be confident of the results of tJ.Dy 

action with the enemy. 
On the Bengal frontier we ha:ve made an advance down the Arakan coast 

which has removed the immediate land threatt& the Bengal frontier' ll.nd has 
carried our pressure against the enemy's forward troops- into Japanese oceuo< 
piedA territory. There is little which I can add to the reports which have heen 
pubnshed in the PreRs except to, say that owing to maintenance difficulties 
in a country largely devoid of roads suitable for military transport" operntions 
have necessarily ~  slow. The morale of the troops if). this :lrea also is 
very ~  and good relations prevail with the civil population who have given 
our troops much assistance.· The Royal lnd'ian NavV has played its part in 
the Arakan. operations in support of our military Jorces. In the air, our 
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forces and those of our American. allies are being steadily augmented with 
modem ·types of aircraft, and bomber formations are regularly attacking 
.milita,y objectives in areail occupied by the enemy while other aircraft carry 
out fighter sweeps and escort duties. The results of these air . operations have 
been most satisfactory. 
In southern India, energetic preparations for defeJ;lce still continue; but; 

8lthough the threat of sea-borne invasion has not entirely disappeared, Allied 
naval successes in the south-west Pacific have considerably reduced the Ilossi-
. bility of such attacks and our forces are fully sufficient to deal with any 
·attack which could possibly develop. . I 

(b) and (c) There have been no naval or land attacks on the frontier of 
India. Enemy air forces have, however, ~  certain areas in eastern 
India. Chitta.gong distnct has been raided ten times and on the whole damage 
has been slight. There have been five attacks in Fenny area which b&ve 
caused negligible damage. On three occasions in October 1942, . aerodromes. 
used by American forces were bombed. Calcutta has been raided seven timE-'S' 
. anq full reports of these raids have appeared in the Press. Aparl from this, 
there have been no other air raids on India during the last six months. 
(d) I am afraid, that it is' not possible for me to give det.ails of defence 

arrangements since these details might assist the enemy in planning further 
attacks. The Honourable Member may however rest. assured that ad(>quate 
precautions have been' taken and·, that full use is being made of modem equip-
ment. Our -defences are capable of dealing with any scale of attack which the 
enemy is -likely to deliver. It is, of course, imP,9.ssi.ble ~  guarantee ~ r 

tion of enemy aircraft but the recent successes of our night fighters over the 
Calcutta area have provided impressive evidence of what the enemy is up 
against in any attempt. to penetrate far into -Indian territory. 
(e) This part :>f the question should have been addressed to the Secretary, 

Civil· Defence Department.. . 
1Ir. Lalch&Dd Xav&lral: With regard to part (c), may I know how man,. 

Japanese aeroplanes were brought down in Chit.tagong. in Calcutta and in 
Assam? 
1Ir. C, K. Trivedi: I have not got details with me at present. 
1Ir. Lalchaild Xavalrai: May I know if the Honourable Member has got 

definite ·information about the number of attacks by air made by the Japanese 
in ,Calcutta, Chittsgong and Assam and can the Honourable Member, instead 
I)f vaguely saying therE has been some. slight damage and some C'ssualties! 
give the actual number of lives lost and the amount of damage done? 
JIr. C. 11. Trivedi: There is a question later on which will be answered by 

the Civil Defence Department and which will contain the information which 
the Honourable Member wants. 
1Ir. Prelldmt (The ~ r  BirAbdur R~  With reference to this 

question and the answer which has been given by the Government Member. 
I wish to 'point I'llt that the ordinary object of interpellation is to elicit 
information on d3finite matter of public interest and not comprehensive diB-
cfission of a subject like the war situMion. It is a well established ruie of Hie 
House that during' question time, a lengthy statement on any. subject of thil'! 
nature just read out should be avoided. I would ~  to the House ano 
particularly to the Government Members tkat as regards the war situation, 
the Government mnv consider whether it is not desirable to make [{ full state-
lnent from time to "time. The Honourable Member who is respc.nsible for 
Defence might take the House into confidence as to the progress. of thE,' war 
80 far as it affects this country to the extent that is considered expedient. 

Babulbtjn&th Baioria: What steps have been taken. .  .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): J think the Honourable 
Member had better leave this question alone 'now. Honourable Members 
cannot take up the whole time qf the House on one question. 
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KaulaDa Zafar Ali pan: One short question as reg8l'ds the danger of 

.Japanese invasion? 
1Ir. President (The Honourable Sir ,Abdur Rahlro)": The ~ ~  I ~

'ment Member has made a very full statement. I am sure It IS .not possible 
jar any Honourable Member to remember all the points covered 10 the repl1 
-and put any more useful supplementary questions. Next questien. 

FiRE-FIGHTING EXPERTS IMPORTED FROM BRITAIN. 

57 •• 1Ir. K. a. lieogy: (a) Will the Honourable Member for Civil Defence 
:be pleased ~  state what are ~  conditions ·of service and term£' of n:mune.PB-
tion arranged for the fire-fightmg experts who have been recently Imported 
_from Bxitain? 
(b) Is it the policy of Government to get these experts ~  in ~ ~ r  

,and is it a fact that in many cases the factory owners have shown unwillingness 
:.to entertain these experts on the terms put forward ? How many such experts 
have come out, and where are. they .employed? 

lIr. li. V. ll. 811110118: (a) A statement is laid on the table. 
(b) 228 fire-fighting experts have come out. A statement showing where 

;ihey are employed ill laid on the table. 
(c) No factory owner has brought .to Government's notice any unwUlingneaa 

.on his part to employ these experts on the terms put forward. 

Condition. of Appointment. 

1. In tbale ~  : 
(A) "Government." mean. the Governor-General of India in Council. 
(B) "Employee" meana the pel"llOn whoBe ~ r  appear. above. 

2. The Employee shall be prov:ided with an ~ of Twenty.five pounds (£26) in 
the case of a Fire Officer and Fifteen pounds (£15) in the case of a Sub-Ofticer Grade I or 
'Grade II towards the cost of outfit (not. including uniform) for his uee in l'Iiiiia and witJa 
.a passage either by air or sea to IndIa and with transit from t.he place of arrival in India 
10 the 'place where he is reqnired to report for dut.y and on being provided wit.h IIIlch pauage 
he shall proceed within such time and by IUch me&D8 as may be prescribed by or on behalf 
-of the Government. The Employee shall he provided in India with a uniform. 
3. The Employee shall on arrival in India forthwit.h report. himself for duty without. 

.avoidable delay as directed by the officers of t.he Government. and shall Iubmii; himself to 
the.oMers of the Government. and of the Government. of t.he Province tc. which he may 
from time to time be poBted by the Governmellt and of the officers and authorities under 
whom he may from time to time be placed by the Govel'J\lDent or by t.he said Provincial 
<lovernment. . 
4. The term during which the Employee shall remain in the service shall be a pBriod 

from the date of his departure for India to one year after his arrival in India provided 
that during the continuance of the present war the said term may be extended at. the ~ 
of the Government. for further terms.of Bix months at. a time if whenever the Government. 
eXtll'Ciae luch option t.bsy give three calendar months' previous notice in writing. 
5.(1) If the Employee is stated in the Application written above these Conditions to be 

profeuional or police fireman 'he' Government. will make such arrangements regarding the 
~ of, a ':Ont.ribution to the Local Aut.hority or Authorities adminiat.ering the 

-appropnate .penslon provision in his case as may be permi88ible to enll1ll"e ·that. his contingent 
superannuatIon benefits under the ,said provision shall not cease during his service undat-
this agreement. 
• ~~ If t.he Employee is not. stated in the Baid Application to be such a profellilional or 
police fireman then upon terimnation of his service to the satisfaction of the Government 
the Em.ployee shall be paid a gratuit.y equiwlent ,to one month's pay in respect. of each year 
~  servlce. ' • 
6. The 'Employee IihaD devote his whole time to his duties and M. all times obev the • 

r ~ prescribed for ~  timelieing for t.he regulat.ion of the branch of the public service to 
'Whlc!I he-may .belongmc1uding the Government. Servants' Conduct Rules and shall whenever 
;,:ulred proceed to any part of India and there perform such duties as may be a88ignea to 

? If . ~  ~  to proceed to India or to join his appointment. there as ordered 
or If he at a!lY. time durlnlt the first year of his service voluntarily quits the service with-
out the penmSSlon of the r ~ he shall forthwith on demand repay to the Govern-
'IRent the BUms expended by the Government under Condition 2 hereof in respect of tile 
~  'the passage and t.he tran.it in India. 
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. Provided : . . -. .., 
(i) that. he claims IlUCh paIIIIage and leav811 'Indl& lD a.ccordance WIth a.ny direction pven 
. by the 'Government on the completion of his service or on the coDlDlA!hcement of 

his lea.ve or on the termination of his service, arut 
(ii) that if his service is termina.ted on account of ill-health ~ ill-health has not 

been brought on b:y his neglect ,?r carelessness or misconduct (of which. the 
certificate of a medlca.l officer nomInated by the ~ r . shaU be conclWJlve). 

19. (1) In respect of a. war r ~ injury ~ during the E?nploylle',s ~r .  
India. or of a wa.r ~ r  sustained ~  ~ Employee s voyage. to . IndIa during his 88l'VlCe 
in India under thIS agreement or durmg hIS . ~  from India If the G?v.ernment ahall 
have provided him. with ~ ~ un?er ~  18' the Employee (or m the ~ of 
his death through such an lDJury hiS wIdow chIldren or other dependants) shall be entitled 
to receive from the Government such pension allowances a.nd benefits as though the Personal. 
Injuries (Civilians) Scheme made under the ~  I ~  ~ r  Provisions) Act 
1939, in force at the date of the Employee'at leaVIng for IndIa applied to him. The Govern-
ment may apply any amendment duly made to such scheme or apply any scheme. substituted 
directly or indirectly for such scheme. . 

(2) For the purpose of the application of such Scheme (A), the Employee shall be cUemed· 
to be a civil defence volunteer and the Government a civil defence organisation and (B) 
the GoverllIllent shall be deemed to be the Minister but the Government ma.y authonae my 
person or persons to perform the functions of the Minister. 

00. If during his term ~  service specified in COlldition 4 the Employee becomes or con-.. 
tinu.es to be insured as a VOlUlltary contributor. under the N a.tional Health Insurance Acts and 
the Widows' Orphans' a.nd Old Age Contributory Pensions Acts for tlie time being in force 
the Government shall pay one-half of the contributions payable by him as such contributor 
and in that event he shall authorise the Government to pay· in the United Kingdom on m.. 

~  ~  balance of such contributions and the surrender by the Government at the appro-
~  tune of the duly stamped contribution cards to his Approved Society or to the appro-

prIate Iqsurance Department, shall be a sufficient discharge in respect of any liability 
Incurred' by the Government under this Condition. 

21. Notwithstanding anything hereinbefore conta.ined the pay and lea.ve salary ot the 
Employee whether payable in India or elsewhere shall be lIubject to any emel"keucy cut that 
may be ordered by the Government for the sa.me period and on the same terms as for other 
officers under the administrative control of the Government. . 

?2- All. act. aut!aorised or required. to be done by the Government may be done in the· 
UnIted KIngdom by the High Commissioner for India acting OD their 1IehaJf. 

8ta1£ment 8howing 1M Plac88 'Where Fire OJ!i.cer8 and 8ub-Ojficer8 are e11lf'loyed. 
Sub-Fire Sub-Fire 

Serial Posted to. Fire officers, officers. 
No. Officers. Grade I. Grade D .. 

ProtlifICllB. 

1 Madras 
2 Bengal 
3 Bihar 
4 Bombay 
5 Punjab 
6 U.P. 
'7 C.P. 
8 Assam II 

9 Delhi 
10 Baluchistan 

Labmw Department and ~ r  •. 

1,1 Orga.n.isa.Uon of the Chief Adviser, Factory A. R. P., 
Labour Department, Delhi • . . . 

• 12 Organisation of the Chier Adviser, Factory A. R.P .• 
Labour Departm.ent, Calcutta.. . . , 

13 Organiaation,of the Chief Adviser. Paotory A. R. P., 
Labour Department; Madras . . .' ..• 

14 Organisation of the Chief Adviser, Factory A. R. P •• 
Labour Department, Bombay. . 

15 Cefltral Goveninlent Buildings. Caloutta. 
16 Rifle Factory, Ishapore. . . 
1'7 JrI. S. Factory, Ishapore . 
18 G. S. Factory, CoBBipore . 
19 G. C. Factory, Jubbulpore 
20 oR. and S. Factory. Cawnpore , ~ 
21' R. E. Factory, Kirkee . 
22 Ammunition Factory, Kirkee 

2 3 
5 4 
1 

2 
1 1 
1 
1 1 

4 
1 1 
1 

1 

• 

53 
30 

8 
3 

5 
1 

t, 

I 

I' 

I 
I 
I 

.1 
I 
I' 
I 
I' 
I 

-
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.Serial . Posted to. Bub-Fire Bub-Fire 

No. Fire . efti08l'll, omcers, 
Officers. Grade I. Graden. 

Labour Department and FactorleB.--(Jontd. 
23 Ordnance Factory, Dohad 1 

-24, Ordnance Factory, ~  1 
25 r ~ Factory, Arvankadu 1 
26 Burmah Shell, Madras 1 
27 Burma.h Shell, Cochin 1 
28 Burmah Shell, Bombay 1 
29 Burma.h Sbell, Karachi · . . . . 1 
30 Employers' .Association of Northern India, Ca.wnpore 1 
~  Bombay Millowners' .Association Bombay. • 2 
32 Indian Jute Mills Association, Calcutta • . 1 

:33 Indian Iron and Steel Co. Ltd., Burnpore, Alansol 1 
M Titaghur Paper Mills, Calcutta . 1 1 

:35 Madura Mills, Madura · . . !. 
36 Buckingham and Carnatic Mills, Madura 1 

·37 E. D. Saasoon & Co., Bombay \ 1 
38 Attock Oil Co., Rawalpindi , 1 

·39 Assam oil Co., Digboi . 1 
·40 Mathematical Instruments Oftioe, Calcutta 1 

.a1lhoJ,W. 
-41 Bengal and Assam Ramr.y • ~ Bengal and Nagpur Railway J 

" B. B. & C. I. Railway 4 
~ East Indian Railway a 

46 G. I. P. Railway t 
·46 North WI!8tern Railway 1 a 
.7 M. & S. M. Railway .1 
48 South Indian Railway I 

GotIernment oJ IntUa Secretariae. 
-49 Civil Defence Department 4 I 

o."a If: MilitMy StaUon. 
60 Bangalore 1 

N Gf1CIl Doc'kyrr.rd.B 
·51 H. M. I. Dockyard, Bombay 1 S 
-52 H. M. Dook yard. Colombo 4 

Port.. 

.·53 Calcutta Port Trust 1 
·64 Karachi Port Trust . 1 ·3 
."66 Cochin Harbour 1 
-66 Oeylon GotIemment. 1 

Indian Statu. 

,(,7 HyderabadDeccan. ~ I- I 
58 Baroda State . • 1 

MiBceRGftNUB. 

6' Returned to England 1 

Total 19 28 181 

• 
Pandit Lalmhr!ll Kanta Ka1tr&: Where did these experts receive training? 

In ·foreigncountriei3? . 
lIr. N. V. H. Symons: They are all either professional firemen or tp.mpo-

ra.ry ~  Service firemen who have been trained in the United Kingdom 
and they have all had blitz experience in London, Manchester, Birmingham 
and other big cities which have Buffered geavy air attacks. 

·Pandit Lakshml Kanta Ka1tl-a: So these 'experts were aU imported" from 
-abroad.? 
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1Ir. B. V. E. SymODl: Yel. 
Pau,dit X4kabmi Kanta Jlatua: Have any efforts been made fOJ: getting-

Indians trained in this fire-fighting work? . • 
1Ir. B. V. B. Symons: These fire-fighting experts are all doing IlJ08' 

valuable work in training Indians. 

SHORTAGE OF SMALL COINS. 

58. *1Ir. E. O. lfeogy: (a) Will the Honourable the Finanee Member be 
pleased to state whether Governmen,t r ~  that ~ r  ~ a serious shortage 
of small coins throughout the country espeClally the pICe cows? 

(b) 1s hoarding alone in the main respom.ible for this shortage? • 
(c) What is the exact number of pice coins minted every month? 
td) What types of coin do Government mean by the term "small coin" used 

in their communique of the 27th November, 1942? 
(e) As has been alleged by a section of the Press is it a fact that copper 

intended for the minting of pice has been dive:r.ted for the use of the Defence 
Department for munitjon production? 

(f) Even though the communique had stated that Government are taking 
steps to increase their minting capacity, has the Reserve Bank of India informed' 
the Bengal National Chp.mber of Commerce in reply to a letter from the Cham-
ber, that the production of ~ coins has been curtailed and that the public are-
expected to -devise methpds of payment. whereby the use of one pice coins may 
be eliminated? -

(g) Has the Reserve Bank further advised the Chamber to emulate the-
~  of the Calcu,tta Tramways Company which has issued coupons as 

substitute for one pice coins? 
(h) Are Government aware that the practice of iesuing coupons as suDstitutes. 

for pice ooins has been adopted by several private persons and firms? Is it 
the policy of Government to encourage an extension of this practice? , 

(i) Have coins of smaller denommations been minted in India of lato6, for 
Australia or any other country? If so, will the Honourable Member be pleased 
to state all ~r r  of these transactions? ' 

The Honourable Sir leiemy Jr.&Urman: (a) Yes. 
(b) Yes. -
(c) The present output is ten million pieces a month. This will be augment-

ed when the position in regard to small coin of higher denominations has been 
restored. In addition 30 million 2-pice pieces' are being minted every mont.h. 

(d) All subsidia.ry coin from eight annas downwards, except where other-
wise stated. 

(e) No. 
(f) Yes. The Reserve Bank of India suggested this course as an interim-

expedient to enable the productive capacity of the Mints to be utilised to the-
best advantage in meeting the increased demand ~ small coin. generally. 

(g) The Reserve Bank suggested that the example set by the Bombay--
Electric Supply and Tramways Co., and followed by the Calcutta Tramwaylt 
Co., might be copied by other Companies and Firms. 

(h) The answer to the first p,rt <Sf this question;. is in the affirmative. As 
regards the second part, until the.position can be restored suah expedients will • 
be unavoidable. 

(i) ~ I mentioned last Wedp.eaday in the oourse of the adjournment 
motion debate on ~ small coin position. in accordance with ~  
policy of utilising t.o the full their available resources to furtl!er the cause of 
the Allied ~  ce,tain foreign orders were in the past undertaken from time 
~ time mainly for the Middle-East. ..some of these orders included coin of 
sntaller denomination. . 



riM' LBGlSLATIVil ASBBIIBLY . [12m FEB. 1948 
The only order executed. for Australia, consill&g: of n.ine· million bronze 
~  and six million bronze half-pennies, was undertaken as long ago· RS 

December 1941. 
No foreign orders have ·been accepted since the small coin shortage ~  

· manifest· in India and the rate of execution of outstanding commitments was 
· slowed dowh .at once to a minimum and now represents less than one per 
I cent. of our minting capacity. 

These transactions were all carried out at a reasonable profit to Government. 

Pandit Laklhmi ltantaKattra: With regard to part (h), may I know if it is 
: the policy of the Government to encourage an extension of the practice of issue 
· of coupons by. private companies? What is the definite policy of the Govem-
; ment in this respect? 

The Honourable Sii' Jeremy Ratsman: My answer was that until the position 
· can be restored such expedients will be unavoidable. I must point out that 
although coupons of this kind are not regal tender in the . sense that people can 
be compelled to accept them in satisfaction of their demand, there is ,no reason 
why in an abnormal situation like the present commonsense local arrangement 
should not be made. 

Pandit Laksbmi B:a.nta JI&itra: Do I take it that the suggestion, as explained 
,by the Honourable Member with regard to pa.rt (g) of the question, of the 
Reserve Bank regarding the issue of these coupons, emanated from the Reserve 
Bank at the instance of the Government of India? 

The Honourable Sir Jeremy B.aisman: No, Sir. It was not at the instance 
. of the Government of India, but I should have no difficulty in endorsing their 
; attitude. 

Babu B&ijnath Bajori&: Will the Honourable Member enquire as to what 
happens to the large number of small coins which are deposited in the railway 

.. stations and the post offices and how these coins are disposed of? . 

The Honourable Sir Jeremy Raisman: I must· point ou.t to the Honourable 
Member that he is under a grave misapprehension if he thinks that the result of 
transactions which take place at railway stations and post offices m an ~  

·01 small coins to Government. There is never a net inflow. In normal times 
.these places have to be provided every day with a ~ r  amount of small coin 
because the net result of their transactions is an out-go. It is because the two 
way traffic, which I mentioned the other day as being the basis of all normal 
small coin circulation, it is because that has been destroyed that there is such a 
small amount of coin available even at places like railway stations and post 

,offices? 
Pandit Labhmi Kanta J[a.ttra: With regard to part (i), may I enquire of the 

~ r  Member I who supplied the metal for minting of small coins for 
.Australia and other countries? 

The Honourable Sir Jeremy B.aismanl. The metal was supplied by us. 
'There was no difficulty abbht metal and, as I have mentioned in this House, 

• we have the metaf for a large small-coin programme as long as our capacity will 
. enable us to carry it out,' • 

JIr. H. A. Sathar H. ~ Sait: With regard to part (g), will the Honour-
,·able Melnber consider the advisability of authoriz'ing the Railways to issue 
~  coupons. until normal conditions prevail? . 

The HODOl1r&ble Sit Jeremy BaJImIa: I ;ould like to have time'to think 
-over that suggestion .. 
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PBOVISION 01' BBOTHBLS FOlI. FIGHTING FOROES Ili (JALCU'lTA. 

59. ·1Ir. It. O. :R8Ogy: (a) Will the War Secretary be pleased to state 
whethel' the attention of Government has been drawn to certain . commep.ts 
published recently in the Oalcutta Diocesan Record and the .r ~  a 
Christian Week!y of Madras, relating to the provision ot .brothels for the fighting 
forces in Calcutta in the very heart of the residential areas? • 
(b) Is it a fact that even respectable people of the localities concerned wero 

asked to turn out of their houses by the authorities in order to make way for 
brothels, and that re8idents have been visited by the police accompanied by 
prostitutes and told that their homes were required for brothels for the military. 
(c) Is it a fact that the Metropolitan of India has interested himself in the 

matter and is making an effort ·to stop these proceedings? 1£ so, with what 
result? 
(d) What is the general policy of Government in regard to the provision Qf 

brothels for the troops in India, and at which centres at present have brothels 
been provided with the active or passive assistance, approval or knowledge of 
~ military authorities? . 
(e) What is the policy or praetice in such matters in Great Britain, Canada, 

Australia, South Africa and the United Statee of America, separately? 

lit. O. ][. Trivedi: (a) Yes. I may add that following a strong remonstrance 
on the part of the Military Authorities the allegations made. against those autho-. 
rities in the November issue of the Oalcutta Diocesan Record were substan-
tially withdrawn in an article in the December issue. 
(b) The Government of India have ·been informed as follows by the Provin-

cial Government: . 

"With the IIo1'rival of large numbers of troops, brothels sprang up in various localities in 
Calcutta. Numbers of these were· at once clOlled down, f!Ut .some, 
Itarted in the vicinity of existing brothels, were allowed for a time to remain; but there 
was no question of turning residents o.ut of their houses to make way for such establish-
ments nor was any action with that object taken; and on receipt of various complaiD.. 
including complaints from the Metropolitan of India these were also c10aed down. No 
brothels for the troops have been provided by the authorities." 

(c) The Honourable Member is referred to the answers tc> parts (a) ~ 

(d) It is no part of the policy of the Civil or the Military authorities to 
provide brothels for troops or to assist in such provision. 
(e) The Government of India have no information. 

Kr. E. O. :R1Ogy: Sir, with regard to "the Honourable Member's reference to 
certain complaints made by the Metropolitan o( India, will the Honourable 
Member be pleased to give us a gist of t,he complaints made by the Metropolitan? 

Mr. O ••• Trivedi: It is a ~ long article. . . 

Kr. E. O. :Reogy: Give us only a gist of that article 
Kr. President (The Honourable Sir Abdur Rahim): It can be laid on the 

table if you like._ 

-Kr. O. ][. Trivedi: I will lay it on the table of, the House. 
Babu Ba.ijnath :Sajoria: Did ~ brothels spring up. under Government 

~ r  ? 

Kr. O. ][. Triv..,n: No, Sir. 
• 

I ~  OF SMALL COINS JIOB . I ~ 
60. '][aulvi ][uhammad Abdul Gb.&nl (on behalf of Dr. Sir Zia Uddin 

Ahmad): (a) Will the Honourable ~ Finance Member please state whether the 
news published in the Hindustan Ti,me8, dated the 11th January, 1948, that the 
. GovE'rnment of India were nnnting small coins for Australia. is correct? 
. (b) If so, what are the. values and descriptions of those coins? 
(0) Was the metal required for oomage.. supplied by Australia? 
(d) I What, are the .. finan.cial-illt.piieatlOn9; ~ r . 
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~ JlOJIOUrable, Sir .J.rem)' BliBmID.: (a) and (b). No. The :Press' report 

of January 1943 to the effect that Indian Mints were then busy executing orders 
for copper coin for r~  was quite' incorrect. An order for nine million 
bronze pennies and six million bronze half-pennies 'was undertaken as far back 
as December 1941 that is long before the small coin shortage manifested ~  in 
India. This. order was undertaken in pursuance of Government's policy of 
utilising to the full their available resources for the common Allied cause. No 
later order has been accepted. 

(c) The metal used in executing the order just mentioned came from the 
stoch of the Government of India. . 

(d) The transaction was completed at a reasonab1e profit to Government. 
Mr. Ituhammad Azhar Ali: May I know from the Honourable Member 

whether the Government has made any profit out of this transactions? 
The Honourable Sir Jeremy Raisman: I have already replied to that: It was 

eompleted at a reasonable profit. 
)[1'. Lalchand Hav&lrai: May I know from the Honourable Member if the 

Government issued, any communique contradicting the news published in the 
papers'! 

The HonOurable Sir Jeremy Raiaman: Yes. It was put out in the Press 
that the report was qUite incorrect. 

Mr. ~  Ha.valrai.: May I know the amount of profit which the Govern-
ment made out of this transaction? 

The HODODrable Sir .Jeremy Jr.&jsman : I am afraid I cannot say that. 

BREACH BBTWEE.N GOVBB.NKDT .Al1D TlIB biDlAN Puss. 
II. ·Sardar Sut Singh: (a) Will the' r ~  the Home Member make 

a statement with regard to the facts which led to the breach between the 
Government and the Indian Press? 

(b) How many newspapere and journals in India did not publish the Honours 
List on the New Year's Day, 1943, and how many published the same in 
reSponse to the call of the Editors' Conference held at Bombay, giving the 
following details province by province; . 

(i) owned by Indians; ~ 
(ii) owned by Europeans or Anglo-Indians; and 
(iii) number of dailies, weekli,es and monthlies? 

(c) How many newspapers,. both dailies, and weeklies, suspended, publica-
tion on the 6th January, 1943, in response to the sam.e call, giving details pro-
vince by province? 

(d) Do Government propose to conciliate the Press? If so, what steps do 
they propose to take in thiS direction? • 

I ,"!he Honourable 'Sir Reginald ltuweU: (a) If the Honourable Member refers 
to the recent r ~  by the press against the suppression of news concerning 
Professor Bhanf>ali's fast, the facts have. already been published extensively in 
1ihe press and are presumably known to Honourable members of this house. 

(b) and (c). The information as1i:ed for is not available and the labour 
involved in compiling it would not" be justified in time of war. ' ~. 

(d) As what the Honourable Member calls the breach has now been closed 
this part of the question does notarise. • , 

Ilr. Lalchand Havalral: Has the brooch been closed ~  

The JlOJlOQl'&ble Sir Reginald ][UWeU: A breach is either eloaed of open. 
I said it, was closed. 

JIr:, z.tcbaDd Havalrai: May I know whether any ~ or· particular 
limitations have been put on the press, and whether the P!'ess ha ..... ..~  satis-- led? " .. ~ 

'De JIaDo1Ir&bIe Sir ...,nald :KaweU: I have no means of kno:wing t.bat;. 
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CASUALTIES, AlmBsTS, ETC., Dtl'lIDG m BBCDT DIso.ruUAlidtS. 
n. *Sazdar Bat SiDgh: Will the Honourable the Home Member be pleased. 

to state: • 
(a) the names of the towns where disturbances occUlTed after the arrest 

of Mahatma Gandhi' and the Working Committee of the Indian 
National Congress; . 

(b) the steps taken to suppress the "ame; 
(c) the names of the towns where the Military or the Air Force was. 

used to suppress the samil i. 
(d) number of times firing war,; resorted to; • 
(e) the number of .persons killed and injured; 
(f) the number of arrests made; 
(g) the number of persons' prosecuted and the number convicted ~ 

, the number sentenced to death anti the number actually executed; 
and 

(h) the number of persons detained without trial? 
The HDD01U'&ble Sir RegiDald :l(.aweU:· (a) The disturbances occurred in 81 

large number of places and it is not possible to collect this information without 
undue expenditure of labour. 

(b) I would refer the Honourable Member to my speech in this House ~  the 
15th September, 1942. _ 

(c) The number of such towns is large and it' is' not possible to collect the 
informa.tion required without undue expenditure of labour. . 

(d) 538 times up to about the end of the year 1942. 
(e) The number of persons killed by police or military firing up to about the-

end of the year was 940 and the number injured 1,630. 
- (f) 60,229 persons had been arrested up to ~  the end of the year. 

(g) The number of persons convicted up to about the end of the year was. 
approximately 26,000. I have no information about the number of persons-
prosecuted, or the number sentenced to death or executed. 

(h) Approximately 18,000 persons had been detained under rules 26 and 129 
of the Defence of India Rules lip to about the. ~ of tlie year. 

Although, as will be seen from my replies to parts (f), (g) and (h), large 
numbers of people have been arrested, convicted or detained the figures by 
themselves give a false impression since large. numbers of persons have also been 
released or ,,-ere senteneed only to short terms of imprisonment or to fines. 
The number of persol!l! actuall:v in custody at about the end of thE: year was: 
approximately 14,000 convicted prisoners and 11,000 persons detained, under the· 
Defence of India Rules. , . 

Sardar Sant Singh: May I mow with reference to the answer to part (c) of 
the question how many times the air force was used and in what provinces? 

'l'he Honourable Sir Reginald .awell: The question was with respect to the' 
llames of the towns. . 

. Sardar Sant Singh: What are the names _of the towns ~  the air for('.e • 
• was used? . ~ must be II small number. Or was it a big number? 

The Honourable Sir Reginald .awell: The air force "is not used in a town 
but in the air. 

Sardar Sant Singh: The air -force used over the town, p my friend wants 
to be ~ r r nbout it? Wef(; bombs thrown from the air to suppress th':!· 
disturbances? Is that clear? _. 

ThellonourableSir Reginald .awell: lean assure the Honourable Member 
that no towns "were bombed by the air force. 

Mr. Jr.M. Joshi: May I llI.sk-with refel"ence ·to the answer given to (h),. 
Whether the' cases of those' detained without any trial will be examined by :U. 
advisory committee or by any other ~r  by the Government of India? . 
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The Hon01l1'able Sir Reg1DaldKuweU: There is no such proposal at r~  

U ~r cOllSideration. .. . . . 
lIr. 11. )[. Joshi: May I a'Bk if the Government of India are aware that in 

tireat Britain peopll' detained without any trial are given an opportunity of 
putting their case before an advisory committee, and whether also the Govern-
mE:nt of Indi·. hl1d agreed to the principle that such cases will be examiued by 
what they have said a very hIgh authority from time to time? 

The Honourable Sir RegiDa1d Jluwell; That was in reiation to the last eivil 
disobedience mo,Telnent, Sir,. 

JIr. 11. ·lI • .Joshi: l\by I ask, Sir, whether these principles vary from mon,-
ment to movement? 

The Honourable .Sir :B.egin&ld ~  Yes, Sir. 
JIr. N. N • .Joshi: May I ask, Sir, the reasbn for it? 
The Honourable Sir Reginald JluweU: I aID afraid I cannot enter into a 

debate on that subject. _ 
Samar Sant Singh: . If no bombs were dropped by aeroplanes to suppress the 

disturbances, were {,eople· machine-gunned by aeroplane? 
The Honourable Sir B.8giDald JluweU: I informed the House in the last 

Session that in one ('or two cases persons found committing acts of sabotage on 
the railway lines, not in tOWDB, were fired on from the air. I believe the nnm-
ber of such caees is very small. 

JIr. o. P. Lawson: May I ask the Honourable the Home Member with re-
ferenceto his reply to (e), whether he has any information as to the number of 
people who were killed not as a result of firing by the police? 

The Honourable Sir Reginald Jluwell: Does the Honourable ¥ember mesn 
victims of the disturbances not caused by Government action? I have such 
information ana I will give it in the debate on ;Mr. Neogy's resolution. 

"Mr. C. P. Lawson: Will the Honourable the Home Member be pleal'oed to 
say whether this figure is not greatly in excess of the figure he has.g:iven for 
those people who suffered as the result of police firing? 

The Honourable ·Sir :B.egiDald Jluwell: It was not in excess. 
Pandit Lakshmi Xanta lIaiva: Is it not a fact that in the District of ~  

in Bengal, railway gangmen (coolies) were machine-gunned from the aeroplane? 
The Honourable Sir:B.eginald Jluwell: I have no such information. 
Pandit Lakshmi Kauta Jlai\ra: Is the Honourahle Metnber aware that a 

statement to that effect was made in the other ~  

The Honourable Sir 1teginald .lIuwell: I am not responsible for st,atemel1ts 
in the other House,. 

SALE 01' INDI..lN Sn.VlIIBIN ENGLAND. 

63. ·Sardar Sant Singh: (a) Will the Honourable the l!'inance Member be 
pleased to state: 

(i) the total ounces of silver belonging to the Government of J..p.dia lying ~ 
in Englabd at the commencement of the war; -

(ii) the total ounces of such silver with the Secretary of State for Indka on 
the 1st February, 1948, and . 

(iii) the quantity Bold in England from the IIrd Septelnber, 1939, fo the 
1st February, 1943, and the prices at which it was sold? 

(b) What lYas the market price or silver in India on the dates when it WAS 
,sOld in England? How much loss was caused. to the Exchequer of India? 
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"'!'he HQD.ouable Sir lerem"1 Jr.aiI.man : -(a) (i) and (il).' The' r ~ re-

~ r  the Hurplus !'ilver stock of the Govemment of ~  both in India and 
m Engiandis compiled ~ so as to show the -posItIOn. at ~  end o! eacb 
financial vear. The Iu!>t pubhshed accounts are those given JI1 the Centrm 
Appropriation Accounts (Civil) for 1940-41, but the ~  for the next year 
,are expected to be published shortly - _ .-

ta) (iii) and tb). I would invite the attention of the Honourable ~ r to 
the reply given to parts (a), tb) arid (d) of Mr. K. C. Neogy's questIOn No. 62 
on the i6th September, 1942, :.IlId aiso to the reply which I have just ~  to 
.parts (d) to (g) of MI;. Lo,lchulld Navalrai's question No. 53. 

RECENT APPOINTMENT OF CmEF JuSTICE OF THE LAHORE HIGH CoURT. 
64 •• Sardar Sant Singh: (a) Will the Honourable the Home Member be 

'Pleased ,to state if the. Government of India ~ tender,ed ~ r ~  
to His Majesty the Kmg Emperor for the I ~  of Chief Justice to .the 
High Court of .Tudicnt,ure at Lahore in place of Sir Douglas Young who retired 
>on the 19th January, 1943? 

(b) Was the Home ,Department asked to U II~  .its ~  by ~  Majesty 
in connection with this appointment ? Was the mentof SIr BakhshlTek Chand 
for appointment to the post of Chief Justice considered? Is the Honourable 
Member aWirre that the general opinion held in the Punjab is that Sir Bakhshi 
'Tek Chand and Sir Dalip Singh were superseded on racial grounds? Is it a 
fact that both the above gentlemen have decided to retire as a protest against 
their supersession? Will the Honourable Member make a detailed statement 
Tegarding the appointments recently made by His Majesty on the Bench of 
HIgh Court of Judicature at Lahore with special reference to thp. advlce tendered 
hy tho Government of India? 

The Honour:lble Sir Reginald )[axwell: (a) and (b). The appointment of i1. 
,Chief U .~  a High Court is made by His )fajesty; and is l1.)t the concern 
>of the Governor Generll'l in Council. 

Sardar Sant Singh: M;ay I ask -the Honourable Member if the Government of 
'[ndif! is consulted before any appointment is made by His Majesty the King 
Emperor?, -

The Honourable Sir Reginald Kuwell: No, Sir. 
Sardar Sant Slngh: Am I to understand that no names are forwarded by the 

Government (,f India for the <lonsideration of His Majesty's Government. 
The Honourable Sir Reginald lluwell: The Honourable Member is corred 

:in so understanding. 
GRIEVANCES OF INCOME-TA'X DEPARTMENT STm OF THE BoMBA.Y PlmsIDENCY. 

t65. *Jlr. Lalchand lfaval1'ai: (a) Will the Honourable the Finance Member 
'be pleased to. state if it is fl.- fact that in the Income-tax Depa.rtment of the 
Bombay PreSidency most of. tlle Income-tax ~ r  their Assista.uts, Exami-
"Jlers, Inspectors and clerks who have been officiating temporarily since several 
years past, have not been made permanent? If so, what are \he.reasons? 

- (?) Is it a 'fact that this practice has caused great dissatisfaction amoKgSt 
ihemcumbents and some of them have actually left the department owing to 

• lesser r~  than in other d.epartments of the Government of India? 
(c) WiIi the Honourable Member be pleased to state how manv Income-tux 

{)ffi.cf'rs. Assistants, Examiners, Inspectors and clerks in each Ineoine-tax Offie.e 
·in Sind Division are working temporarily or have been offieiating without having 
been made permnnent, and since how long? , ' 

(<<1) Is their ('01l.firmati011 ~ If 80, why have they not yet been 
'recommended for bemg made permanent? 

(e) Do Go.vemment propose to revise the scales of pay of the above mention-
ed stafi to bnng them in conformity with the salaries of the other departments 
'of the Government of India?· If not, why -not? 

t Auawer tQ tbiB question laid on the t.able, t.he questioner having exhaUllted bilquota. 
BI ,. 
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T\le Jlonourable Sir .Jeremy '&NAa.n: (a) A large number of offict'rs have 

been employed in an officiating capacity hecause a considerable number of tam· 
p0rnry posts have beeu created in connection with the excess profits tax, the 
clearnnce of arrears and the assessment of lower incomes. 

(b) 1 am not aware of any general dissatisfaction. It is however. true that 
some member!;' of the clerical staff in Sind lmd Baluehistan have resignf'd from 
the Department during the last two years in order to take up appointmellts i:lse-
where on higher rates of pay. With one exceptioll, the clerk;; who have: 
resigned had less than two years' service in the Department .. 

(c) A statement is raid on the table. 
(el) 'riw question of confirmation can only arise if they have. been alJpoiuted. 

in dear vacancies or the temporary posts in question are made permanent. 
(e) Xo. . The revised scale ofi pay -of Income-tax Officers has been fixed on. 

an all-India hU8is. The scales of pay of all subordinate st'rvice officers ill the 
. departmentR of the GOH'rnment of India working in the r ~ at'e gent;Tally 
fixed taking into consideration local conditions, the natlll'e of the ''''ork performed 

- . and the pay fixed for Provincial Government servants of a corresponding grade .. 

StaiclIll'lIts1io-wing the position in Sind ancl Baluc1iJista.n at the c/HZ of December,. 
194fJ •. 

No. of persons officia.ting_ 
I. T. Os. & A. I. T. Os. 

Examiners 

Inspectors 

Asst. Insp. Examiners 

Clerks 

7 

7 

3 

6 

37 

No. who ha.ve been officiating continuously for--
More than 4 years 2 
More than 3 

. More than 2 
More than 1 
Less than 1 
More than 4 
More than 3 
More than 2 
More than 1 
'Less than 1 
More than 4 
More than 3 
More than 2 
More than 1 
Less than 1 
More than 4 
More tlla.n 3 
More than 2 
More than l' 
Less than 1 .. ' 
More than 4 
More than 3 
More than 2 
More than i 
Less than 1 

e 

3 

2. 
1 

3; 
1 
2 
2' 

1 

1: 
1 
1 

2 
10· 
10· 

TRANSFER OF CON'EROL OVER INCOME-TAX TRrnUN..u.s AND THE ApPELLATE AsSISTANT 
CoMMISSIONERS 'OF INCOME-TAX. 

too. *Mr. Lalchand Navalrai.: (a) Will the Honourable. the Finance l\fernber' 
be pleased to state if the control of the Finance Department over the Income-
tax Tribunals has been transferred to the Legislative Department or any other 
Department of the ~  of India? If so, since when, and what kind of. 
control has been so transferred? 

(b) Does any control of the 'Central Board of Revenue over the Income-tax 
Tl1ibllnals still remain? If so, what and why? . 

(c) Who is controlling the Ap-pellate -Assistant Commissioners and by wk-om. 
are they appointed? 

(d) In view of the policy of the Government to separate the judiciSl work of 
~ Illcome-tax Department from th,at of the Executive. do they propose to· 

trallf;fer tbe control over the AppeUllte· Assistant OomJI.lissioners to the same 
dei':ntment of the Government of India as that of the Income-tax Tribunals?' 
If not, why not? . 

t ~ r to this question laid on the table, the questioner having exhaust6d his quota .. . 
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!rILe .lIoDAarable Slrleremy :aaiamau: (a) Yes. Complete ~  over the 
lucame-tax A,ppellate Tribunal was transferred to the Legislative Department 
with effect frop}the .3Oth ~  1942. 
. (b) No. 
(c) A,ppellate Assistant Commissioners of Income-tax are appointed ~ the 

,CelJtral Government and are under the direct administrative .~ r  of the 
,central Board of Revenue. The Commissioners of Income-tax are in immediate 
.administrative charge of these officers. 
(d) No. In this. connection I invite the Honourable Member's c:.ttention to 

the reply given by me on the 19th February, 1942, to a Resolution moved by 
.~  AQdul RnHIll Ghuznavi Oil the 12th February, 1912 (pages 340-41) ,)f the 
.'Assembly Debates. 

RESPONSlBlLlTiY llfQR Amiy BEQUlSITIONED FOR llAlNTAlNING ORnER. 

JJ1. *11r. GoviDd V • .Deshmukh: Will the War Secretary please state: 

(8) to whom the army, if caued in to aid of the civil power, is resp01?-sible; 
whether it is responsible to the Military Officer or to the Civil 
Authority; 

(h) on whom the primary responsibility rests for withdrawing the army 
. from 11' place where it was sent to establish peace and order on being 

requisitioned by a civil authority: and , 
{c) whether it is the duty of the civil authority to be present on the spot 

AO long as the army is stationed or is on duty to keep order in a 
place, town or village? 

Mr. c. M. Trivedi: (a) When It Magistrate l'equires troops to take action )n 
;aid of the civil power, such troops cm-ry out their duties for the purpose indicated 
by the Magistrat.e under the orders of the Military Comma.nder. 
(b) 'Vhen aid to th,} civil power by the army is considered necessary the 

!l"equisition for such aid is made by a Magistrate or competent civil r ~ . 

:Similarly a Magistrate or competent civil authority is empowered to indicate 
when the objp.ct for which the troops were required has been achieved and whf'1l 
their Hid is no longer necessary. . 
(c) Yes, Sir. Magistrate::; nre present with troops whose Ilid to the civil 

JlOWi)l' hn;; been required whenever and wherever this is practicable. 

1Ir. Govind V. Deshmukh: May I know, Sir, whether the Magistrate moves 
'with thE:' COnnllHl1der who is in charge of the situation, or is it that wherever the 
'Commander is in thE:' City the Magistrate moves with him? -

JIr. C. X. Trivedi: I have not been abie to follow the Honomsble r ~ 
·question. . 

lIIr. Govind V. ~ I wish to know whether, when militarv aid is 
requisitioned hy any civil authority 01' magistrate, the person r ~  that 
·aid goes with the troops anti sees t·hat they ure posted in the proper. placps nnd 
-that no disturbance is created. -

. JIr. C. M. TrivecU: The ~ r  as I have said, Sir, is present with r ~  
.~ r it is practicable. The actual disposition of troops in a particular arpfl" 
1B made under the orders of the M\litary Commander. 

JIr. Govind V. Deshmukh: Does that MiIitllr)' Commander know the "itufl-
\ion of the city so well that he can on. his own initiati"e post his troops iIi 
·diftel1ellt places? 

Jar. O. M. Trivedi: The Military Commander acts in tM closest consultation 
'1rith the civil authorities: . . . 

Ill. GoviDd V. ~  Then I take it that both the persons are present 
at the same time mld placej•  • • . . 

I ~ O. K. Tri98Cll: I have said, Sir, that whenever and wherever it is possi-
tie, the r ~ is present with the troops. 
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Mr. GOVind V. Deshmukh: Can the M;agistrate be absent? 
1Ir. C. K. Trivedi: Well, that depends on the number ot Magistrates. They' 

may :lot be nVllilable everywhere. 
1Ir. GOvind V. Deshmukh: Then I take it that the M;ilitary Commander him-

self takeR the initiative !l'lld manages the affairs without the help of any 
Magistrate. 

Mr. C. M. Trivedi: The Honourable Member IS free to draw his o'wn con-
clusions. 

Mr. X. C. Ji&ogy; In so far as the air force was employed for the purpose 
of machine-gunning saboteurs of railway lines, as mentioned by the Honourable 
the Rome Member, was the air force act,ing inconaboration with the civil 
authorities con('erned? 

·1Ir. C. Jl. Trivedi: I want notice of the ~ 

Mr. Lalchand Navalrai: May I know if the military in Sind has done its 
purpose RO that they may be removed from there? 

Mr. C. K. Trivt>di: This does not arise out of the question. 

MEASURES FOR PROTECTION OF WOMEN FROM MOLESTATION BY SOLDIERS US!ED 
FOB RESTORING ORDEB. 

68. *)[r. Govind V. Deshmukh: Will the War Secretary please state: 
(:I) if his attention has been drawn to the "Publicity Officer's stat.ement 

to the Press" handed to the Press by tbe Chief Secretar.y to the 
Government of the Central Provinces about the solution of the 
difficulties arising from the Chimur incident; and 

(b \ if he endorses the views in respect of the military engaged in restora-
tion of order which find place in the statement namely "The 
Government attacbes and bas always attached dle greatest im-
portance to the maintenance of discipline among the militaI:yand 
police engaged in restoration of order and considers that the r ~  
for the honour of women and their protection from molestation 
are and shall be the first essential of good discipline"? If so" 
what precautionary measures at present exist and wbat measures 
does he propose to adopt to protect women from' molestation by 
soldiers when the army is used for restoring order? 

:Mr C. K. Trivedi: (a) Yes, Sir. 
(b) The Government of India are in full agreement with the extract which 

has been quoted. Officers and all ranks invariably receive instruction liS to how 
the,;, should act when called out for the restoration of order; and the proper 
treatml'l1u of the civil population is always stressed in any instruction given. 

JIr. Govind V. Deshmukh: Mav I know what are the instructions? Are 
there any standing instructions or' are ·they orally issued from time to time 
whenever & f;ituation arises? 

Mr. C. K. Trivedi: 'l'h('l'e are standing instructions and they are reiterated 
every time military, aid is requisitioned for the restoration of order. 

Mr. GOvind V.Deshmukh: Ma,v we have that statement lnid on the table? 
'M:!. C. M. Trivedi: I want n.otice of that . 
• Sa.rdar Sant Singh: ,In view of the many allegations of molestations of women' 

and children during the last disturbances by the military authorities, ~  i;he-
Honourable Member tell us how many persons belonging to the military have 
been prosecuted or court-martialled or even had tbeir conduct inquired into by 
the militar.\' Hut,horities as regards those allegations? ( 

JIr. C. )(. 'l'rlvt'di: No definite allegations have" heen made aga.inst def1lliti, 
individ ua1 s.' 

i . 
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Sa.rda.r Set Singh: Whose dlltyis it to find oJ,lt the individuals? Allegations 

are made against the military employees. Will the Honourable Member teU 
:us whetht:}r it is not the duty of the military to find .out the guilty persons? 

lIr. O ••• Trivedi: As I said, no definite allegations have come to the notict'; 
,of the Government. 

Sardar Set Singh: Will the H;onourable Member refer to the ipeech of the 
HUllouraule Mr. Neogy on the Hesolution for the appointment of an inquiry 
committee, and will he look into the allegations made therein? 

,(No answer was given.) 
REOUT Am RAIDS OVEB. AsSAM. AND BENGAL. 

69. *Mr. Amaren.dra .ath Ohattopaclhyaya: (a) Will the Honourable Member 
for ~  Defence be pleased to state on which dates the J apsnese air force raided 
the dIfferent areas of Assam and Bengal and at what time of the day or night? 

. (h) How many aeroplanes, fighters ~  bombers, separately. took part in. the 
rwds and how many plar..es of the Royal Air Force or United States of America 
and Indian Air Force took part against the aggressors in . ~ and Bengal? 

(C) When did the Honourable Member pay his last visit to the aficcted areas 
in Assam and Bengal? '< • 

(d) Does the Honourable ~ r propose to give the number of people 
wounded and killed, separately, on each occasion of raids and what sort of 
damages were done to properties? . 

Mr ••• V.H. ~  (a) Information as to Air Raids which had taken 
place up to that date on various parts of India including Assam and Bengal 
was given to the House ill answer to question No. 59 on the 16th September. 
1942. The present answer relates to the period between the 16th September. 
1912 and the 10th February, 1943. 

I ~ Assam twelve raids were carried out in the North East Area of the Pro-
vinc3 on t1:tc 25th, 26th and 28th October, 1942 at various times between midday 
and 3 P.M. 

In Bengal, the Calcutta, Chittagong and Feni areas were bombed.. The 
Calcutta area was r!lined seven times on the 20th, 22nd, 23rd, 24th· and 28th of 

- Decembar,' 1942, Ittld ou the 15th and 19th of January, 1943 .. All thest' raids 
occurred between 9-30 P.M. and 4 A.M. mostly being carried out by moonlight. 

TUf. Chittagong area was raided ten times on the 25th October, 5th, lOtb. 
15th 16th 20th, 24th and 28th December, 1942, and 17th and 28rd January. 

~  ~ first five raids were carried out in daylight between 11-30 A.M., and 
4-30 1'.M. The last live occurred between 9-30 P.M. and 4-30 A.ll. mostly Leing-
carried out by moonlight. 

The Feni area was raided ive times; on the 16th and 23rd December, 1942 
and 17th January 1943 in daYUght between 9-30 A.M. and 3-30 P.M. and on 28th 
December, 1942, and 28rd January, 1943 in darkness between 3-30 A.M. and 
4 A.M. . 

(b) In Assam the attacking force on each day was made ,up of between IS 
and 27 bombers aud nn equal number of fighters. • • 

In the Calcutta area from three to nille bombers were used in each attack. 
In the Chittagong area the ~  raids were carried out by two to three-

bombers and daylight raids by formations consistipg of fourteen to twenty seven 
bombers eseorted by an equal number of fighters. • 

r!l the Feni urea the night raids were carried out by three to nine r~ .. 
and daylight raids by fourteen to sixteen bombers. . 

Ample fighter cover ~  in operation during these raids. It is not in tIle 
public intere!':t to disclose the detail;;; asked for, but The Honourable Member 
~  doubt have read in the Press of the-exploit of Flt./Sgt. PRING, D.F.M. 
1D shooting dowr. three ~  bombers in four minutes. 
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(C) The Hon ~ Member for Civil Defence, visited Calcutta from 24th Nov', 
~r till 1st December, 1942. He has not yet visited Assam. 
(d) No. The Honouraltle Member is referred to the answer given to question 

No. 59 on 16th September, 1942 on this subject. 

Pandit La.k8hmi Kanta JIaltra: May I inquire of the Honourable M.ember if 
:there Wl\:> not an &ir raid on the Cox's Bazaar area? 

Mr. If. V.1l. Symons: That was over the border in Burma: it was not .on 
Bengal. 

Pandlt Lakshmi Kant& lIIaitra: Did the Honourable Member say that during 
:the Japanese raids over Calcutta the bombers were not escorted by fighters? 

Mr. If. V. B. Symons: Only bombers. 

Babu Baijna.th Bajori&: Is it a fact that the Member for Civil Defence did 
not vi'lit Cfllcutta after the bombing: 

Mr. If. V. K. Symons: It is a ~ . 

Babu Baijnath Bajoria: What steps are Government taking to compensat" 
:the civil persons injured amI the heirs vi persens killed and for the' loss ')f 
properl::' caused by tlie Japanese air raidR in Calcutta and other areas? 

Mr. If. V. B. Symons: I ~  that the Honourable Member should 
. r ~  his question to the Labour Department 'vho deal with the War Injuries 
Ordinance, and as regards property, I understand that that is under the. can· 
sideration of ~  Defence Department. 

Pandit Laksbmi Ka.nta Maitra: With regard to part (d), will the Honourable 
Member give us any information as 1:0 the casualties? 

JIr.N. V. B. Symons: Honourable Members will remember that we made it 
dear that, [!lthough we did give the actual casualties of the first two raids last 
spring on Vizagapatam and Coconada, following the practice in the United 
Kingdom We d·) not propose to give details of casualties after each raid or 
det'liled casuultif,s which thL enemy could associate wit.h any particular 8eries 
of raids. But <'s the n7ids have ~  been going on since April 1942, I can give 
rather more information than I gave last September, when I gave only the 
total number of <;&.!'ualties up to that date. I am now in a position to givt' the 
Hopse the figures of the total casualties, killed and wounded separately, in all 
raid" en British-1n(l;'1 silll't' April U142; the figures are-killed 358, 'lnd \w}lIl,d<,d 
459. 

Mr. Lalchand Navalrai: }lay I know how many bombers were brought down 
on the Calcutta flrea ~ • 

Mr. N. V. H. Symons: That I think is a question you should ask the War 
Department. . 

Mr • .An&nga Kohan Dam: Will the Honourable Member state whether conru. 
ilCllis in Bombay· were more serious than in Assam for civil defence and if not 
whrit wa" the reason for neglecting Assam? 

Mr. Jamnadas II .•• hta: There are . ~  bombs thrown in Bombay! 

Xunwar Bajee Ismaiel Ali!than: Do you plead the cause of Bombav or uf 
~  '. • 

Mr .. Ananga Mohan Dam: I plead the cause of Assam, but the Goverument 
of IndIa seE-ms to plead the c.ause of Bombay first I want t  k h-h 
H bl " .  . 0 now w v t p ououra e 1.1ember did not go to Assam, • ~ 

Mr. X O. lfeogy: He was busy ~  conferences of ladies. 

~. 11. V. B. Symons: I referred to b01Dbing in my answer but did Hot 
mention Bombay. . 
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(b) W BITTEN. ANSWERS. 
EVACUATION FROM CmTTAGQNG AND CALCUTTA ~ JAPANESE Am RAmS. 

70. ·1Ir • .&marendra B&th Oh&ttop&dhJ&J&: (a) Will the Honourable Me.-
her for Civil Defence be pleased to I>.tate if Chittagong has been evacuated by 
the civil population out of sheer sense of helplessnes's? If so, ",hat arrange-
ment has been rp.ade to help the civil population to remain in their ~  by 
.assuring them (Jf their safety aud Stlcurity? 

(b) Has the Honourable Member any idea of the exodus of the labour popula-
tion and of the menial servants from Calcutta- who had been terrorisEld by the 
Japanese raids? ., 

(cj Does the Honourable Member llropose to give the I>tu.tistics of the people 
who left ,Calcutta during the last week of December 1942 and the 1st .week of 
January 19431'lf so, is he prepared to make It statement about the -statistics 
on the tIoar of the HOUfle? 

(d) Was the Honourable Melllber presellt 011 the Uth and 25th December in 
CalcuU:t '? " 

(e) Din the Honourable Melliber malw"a 'statement on the high morale of the 
Bengal people in CalcJltta who ha'« led them to enjoy the festivities of the Xmas 
despite Japanese raids on Calcutta on tlie 21st, 23rd,24th and 25th December? 

1Ir. B. V. H ~  (a) (i) No. . 
. (ii) Full A. 1:. 1'. and Civil ~  preparations have been made and have 

iunctiont'd. very ~ . .••••. 
(b) Yes. 
(c) No. 
(d) No. 
(e) Ye8, a ~  which appeared in the press was made but not in the 

terms of the question. . , 
APPOINTMENT OF ORGANISERS A.ND WARNING OFFICERS IN BENGAL. 

"11 •• JIr. Ama.rendra B&th Ch&ttopadhJ&JIII.:. (a) Has the Honourable Mem-
ber for Civil Defence appointed the organisers and the senier and junior Waming 
-Officers as advertised in September last and interviewed in October last? If 
so, does he propose to lay on the table the list of persons appointed and state 
.on what basis these appointments have been made? If appointments have not 
been made, will he state how long would it take Government to decide on· the 
appointments? Is it a fact tliat t,he Honourable the Chief Justice of India-
.sir Maurice Gawyer-was appointed to select the applicants for these posts? 
If so, has be done it? 

(b) Does the Honourahhl Meraber propose to fltate the present number of 
(livie Guards, Air Raid PrecantiOIi staff and the National War Front workers who 
:are helping the Civil defence works in Bengal and who are the leading officers 
-of these forces, separately? 

(c) 'Vhat arrallgemf,llts havo been made for the maintenance "f these force·s 
and for the supply of staple food by the rrovincial authority to these forces and • 
has the Central Government Hny control over these forces in the provinces? \ 
, ltr. B. V, B. Symons: (a) No Officers huve been appointed. The Honour-

:able Sir l\f[lUrice Gwyet· pl'eflided ovel' a Selection Committee ut Xe" Delhi ill 
the middle of De(!ember last .:lIld the fill III report of t'le ('omn\ittee was received • 
-on 16th January, 1943, It'. the menntime it has l)('en decided that r ~ 
Officers .. \;11 re:.Duin ~ r War Department control. This decision ,,;as reached 
partl,v owing to the ~ ~ in the War situation and ·partly owing to operational 

~  in in.serting Civil Officers in the warning organization' system t!-<> 
maIn part of whICh must be mllnned nnd oontroUed by military personnel. 
. (b) The Civil Defence Department are ~ ooncerned with A. R. p, staB. 
A . ~  is laid on the table. As regards' the names of the leading' oftiCerti, 
such mformation 8S is in iohe possession of the Government of India is giveD in 
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. the staternentou[ it is not claimed that it is cOlnplete. These appointments 

are ~  by the ]>rovincial" Goverpment and not by the Government of Indin. 
(c) MaintenancE find the supply of staple food for A. R. P. Services is a 

Provincial responsibility and the Central Government· has no control over these 
forcea in the r ~.. r  Bengal Government have made arrangement. 
for th-;) feedIng of this personnel. 

Statemm. -ahowiflf the A. R. P. SeroicCIJ in Bengal. 
. A. R. P. BBBVIOBS. 

\Yardens 
Me88eJlgers (Inside) 
Mell8engers (Outside) 
House Fire Party PersoIlllf'1 
First Aid Party Per:onnel 
FirSt Aid Post Personnel (fixed) 
First Aid .~  PerFOIm.e1 (Nobile) 
Ambulance Service (Ambulance staff) 
A. S. (Sitting case car drivers) 
Rescue Party Personnel • 
Control a.nd Report Centre 
Fire Services (A. F. S.) _. 
Fire Service (Regular) 
A. R. P. Instructors 

• • 

• . . 

• • 
Total 

Leading Civil Defence OJficia18 in Cakulta Industrial Area. 

CALCU'rTA CITY. 

A. S. Hands, Esq., C.LE., lI.C., I.C.S., 
A. R. P. Controller. 

S. K. Dey. Esq., I.C.S., 
Assistant A. R. P. Controller. 

A. H. Nunn, Esq., B.Sc., M.I.H.E., . 
OffiCf'r i/e Rescue Service. 

P. K. Biawas, Esq., 
Officer-in-Charge Casualty Service. 

A. C. RobertS, Esq., 
Officer-in-Charge Communieations I:!erviee. 

. Mr. Majid, 
A. R. P. Controller. 

Rai Bahadnr X. R. Mukerji, 
A. R. P. Controller. 

B_ 13. Das Gupta, Esq., 
A. R. P. Controller. 

HOWRAH • 

24 PARGANAS. 

HOOGHLY. 

22,698: 
152-

3,172-
104,74!r 

. ~ 

2,292: 
101 
729 
417 

3,847 
928-

2,014-
26& 
349-

144,355 

VALUE OF • SMALL CoINS MINTED SINCE THE OUTBREAK OF WAlt. 
12._ *KaulVi )(uh&mmad. Abdul Ghani:. Will the Honourable the FinanoEt 

Member. be pleased to state the total value of small coins of silver as well Q8 

of cheap metal and copper minted every month since the war broke out? 
·Tha Honourable Sir Jeremy "ai8m an: A statement is laid on the table of 
~ ~  
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MuSLDI CANDIDATES lI'OR TBE INDIAN Cnru. SE:RVI<JB ExUITNATJON, 1943. 

73. *J[aulvl lIubaminad Abdul Ghani.: Will the Honourable the Home 
Member please state: 

(a) ~  total number of candidates fixed to sit at the competitive exa-
mination for the Indian Civil Service in 1943; 

(b) .the quotas fixed for every province for the same and the number 
allotted to Muslim candidates; und 

(c) the total number of such Muslim candidates selected from every pro-
vince to sit for the examination? 

The BODoura.ble Sir Reginald Maxwell: (a) The number of candidates who 
'may be admitted ~ any year toO the Indian Civil Service examination held in 
India is limited to 300 . ... 

(b) and (c). The quotas are fixed not on a l'ommw131, but on a Provincial 
basis. 'j'he quotas and the number of Muslim candidates from each Province 

'admitted to the Indian Civil Sen'ice exuminntion held this year are given in a 
statemellt laid on the tnble. 

Statef'1lMlJ. " 

. Quota for admis. .. ion to the Indian Civil Service ~ . admitted to No. of Muslim 
Examination. the Indian Civil candidates admitted 

Service examination to the Indian Civil 
Selection Area. No. of ca.ndidlttes. held in 1943. Service examination 

in 1M3. 

Madras 50 3 
Bombay 22 1 
Bengal 45 5 
U.P. 53 24 
Punjab 48 14 
Bihar 23 1 

-C.P. 11 1 
Assam 6 2 
N.-W. F. P. 6 2 
Bind 6 3 

• Orissa. 5 1 

*275 232 57 , 
*The remaining 25 seats are a.t the dispQS8.1 of the Federal Public Service' Commission ~ 

'Iae allotted inea.ch year among selection areas or otherwise in their discretion. 

LEGISLATION FOR CoNTROL AND REGULATION OF BANKS. 

74. *1Ir. T. T. KriIbDamacha.ri: IWill the Honourable the Finance Member 
.' please state:' . 

(a) wh'ether the Government of India have given up the idea of under-, 
taking legislatiQn to control and regulate banks in this country; 

.(b) whether the attention of the Government of India. has been drawn 
to the large number of banks floated in this country since September 
1939; and • - ' , 

(c) whether the Government of India' are aware that there have been', 
certain deviations from normal practice in regard. to the control 
and, management' of banks in respect of several of these new 
concerns? 

The JloD.ourable Sir Jeremv Raisman: (0) The proposed legislation has been 
'postponed,for the duration of the war_ 

(b) Yes. ' 
(c) The attention of Government has been drawn to certain undesirable 

:features of some of these new concems and the matter is .under consideration_ 
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. BBOADCASTS BY FOREIGN REPBBSENTATIVES FROM THE ~ r . RADIO. 

15. ·1Ir. '1".  '1". KriJlmamacbarl.:. Will the Honourable Member ~ r lnfonna-
tion and Broadcaeting please state: 

(a) how many representatives of Broadcasting Corporations, ~r  ~ . 
• foreign, are permitted to broadcast from ~  All-Inllia Radio 

studios; a.nd 
{h) whether the Government, through the Controller of Broadcasting or· 

otherwise, exerCises control over the matter so broadcast by 
representatives of such Corporations? 

The 1l0noUHbie Mr. M. S. bey. (a) The number ~ not fixed. Hitherto, 
ten repl'flscJltutins hU\'e LroadcHst cOTllmentaries. for foul British and DlIn-· 
British broadclIstillg r ~  from the studios of All-India Radio. 

(b) Yes; these GOlnmelltul'ies lire subject to the usual censorship applicahle· 
to messages sent outsidp tndill. 

ARREST OF ~ RAM KISHAN DAS OF DELRI . 

. 76. *Jlaulana Zafar Ali Khan:. (a) Will the Honourable the Home Member· 
please state whether it is II fact that r,n the night of ·the 28th August, 1942, 
the City Magistrate of Delhi accompa!lied-by two other Magistrates and a posse, 
of police of about 100 strong headed by the Deputy Superintendent of Police· 
surrounded the shop of Messrs. Maml'aj Uhunni Lal in Naya Bazar ~  ordered 
the proprietor, Lala Ram KishnuDas, who is the President of the Delhi Grain 
Merchants' Association, to be placed under arrest and his stocks of wheat 
attached to Government?' . 
(b) Is it a fact that immediately after the City r ~ ordered the with· 

drawnl of the police cordon and release of the proprietor, Lala Ram Kishan Das? . 
. (c) Do Government propose to state the circumstances which led the City 

Magistrate to take sucn an arbitrary action? .. 
(d) Are Government aware that this action of the City Magistrate resulted· 

in terrorising the mercantile community trading in food grains with the conse-
quent discouragement of the traders in importing mod E..fiuffs as freely as bdore·· 
and which' is responsible for the acute shortage of food grains in Delhi? 
(e) Are Government satisfied that the action of the above official was not 

justified? Are ·they prepared to hold an enquiry to scrutinize the conduct of-
this official and to restore the confidence of the general public and the mercantile . 
community in particular? 

The Bonourablt' ~ ltegina1d Maxwell: (a), (b) and (c). On August 28th,. 
1942 cOIll'iderab!e. popular indignation was aroused by the alleged refusal of the 
firm Chunn·l Mal ~ r  to sell tt> the public certain stocks of wheal v·hi(·h 

~  with them. The refuEa}" constituted an infringement of the Defence of 
Indl.a Rules :md thE-Foodgrains Control Order 1942. The City Magistrate ~ . 
pan.leu b.-, h\'o h::morary magistrates and the City Deputy . .superiilltendent (Jf· 
PO.h.!e, went to thF. shop of the firm, where a large crowd haa collected. On . 
be.lDg addreesed by the City Magistrate the proprietor of the :firm promised t(l 
brlD,g out, his etQcks for sale. and actually did so. No arreste were made nor· 
was it found llecessary to confiscate any. ~ . ' 

(d) No. 011 the other hand, they cOllsider the ~ ~ 'of the ~  Magistrate 
as entirelycomwendable. .. :- . 
(e) The:ree i'l ~ case for ordering any inquir:v. 

,I JOINT RESPONSIBILITY" FOR SEOumTY OF RA..TLWAY WES. 

77. *1Ir. E. O. lfeogy: (a) Will tlile Honourableothe Home Member be pleased' 
r to explain the reference to "imposition of joint respomribility in districts through 
which the lines .run" ·RS reported in the reply to starred questiou No. 12, dated· 
the 14th September, 1942, on the subject of the dislocation of war transport OD{ 
account of mob ~  
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(b) What are the orders, if any, that have been passed in regard to different 

districts through which tne ~  lines run for the purpose of imposing such 
!'joint responsibility"? , ' 

(c) Does the scheme ~  the guarding ot the lines, or the adoption 
'of any ~r precautionary measures, by the people concerned as a posith-e 
,responsibility? And how is such responsibility enforced? 

(d) Is the Honourable Member aware of an order of the Bihar Government, 
.conveyed to the Commissioner of the Chota. Nagpur Division, Ranchi, as quoted 
below, imposing "collective responsibility" for the strategic lines in the colliery 

:areas of the Dhanbad Sub-divisio.n as well as other areas through which these 
~  pass, OI). the collieries themselves, including an obligation to arrange for 
patrols to guard these lines: 

, Copy of a letter No. 4535-C.W.12(i3)-22/42, from Y. A. Godbole, Esq., C.I.E., I.e.s., 
oChief Secretary to the Govel"llIDent of Bihar, Political Department, Special Section, to the 
'Commissioner of the Chota Nagpur Division, Ranchi. 

"I am directed to refer to your memo. No. 713-C, dated the 16th October, 1942 and to 
''''y that the Provincial Government consider that the scheme of imposing collective res-
ponsibility mlHt be carried out on the strategic lines, and it must be done in the Colliery 
areas of the· Dhanbad Subdivision as well as other areas through which these lines paBl!o 
They have ther!lfore decided that the liability must be undertaken by the collieries since 
'there is none. in these villages but themselv;es and their labour. The patrols should be 
;.arranged by them. I am to request' that the decision of Governmellt. may be communicated 
-to them through the Additional Deputy Commissioner of Dhanbad"! 

(e) Does the Honourable Member propose to place on the table a copy of 
.. the scheme of imposing "collective responsibility" referred to by the Bihar 
,Government in the letter quoted above? 

(f) Is any compensation payable to any party in respect 01 the cost incurred 
1>y it iB arranging for patrols or other precautionary measures, on the Railway 
lines under any such scheIl}e? If so, by whom and on what scales? ... 

The Honourable Sir Reginald Jluwell: (a) Under the Collective . Fines Drdi-
manca persons I ~ in_the, neighbourhood of railway lines are liabfe to penalt.ies 
jf these lines are ~  ana -the principle of joint. responsibility' to ~  the 
Honourable M.ember for Railways referred is that such ~  should in their 
own interest and us part. of their duty as ~  take such steps as they can to 
·enjlUl'e that no damage occurs. These steps include patrolling, keeping a wiltch 
jor likely .;aboteurs and' conveying information about their movements. 

(b) and (c). The orders regarding joint responsibility for the safety of COOl-
munications vary ion difierl>at Provinces and it is for the Provincial Governments 
:to determine how ,the scheme is to be actuallv worked. 

, (d) I have no official information but a cQ.Py of 'the Chief S-ecretary's lettli'r 
I\lIlder referenee ''':.is sent tr)-Government by the Federation of Indhll Chambers 
of Commerce. 

(e) No. The nll;tter is entirely within the discretion of the Bihar Govern-
ment. 

(f) The practice in this matter ,varies in different Proyinces. I do not p6sse!o=s 
,complete infOrlt1ation about. the details. 

~ RR  QUESTIONS AND ANSWERS. 

BUSDiESS CoRRESPONDENCE OF SAltDAB SABDUL SINGH CAVEESlUB. 
,-

18. Ka1l1aDa Zafar .Ali KhaD.: (a) Is the Honourable 'the Home Member 
-aware, of the fact that SarMr Sardul Singh Caveeshar was permitted to carry 
on business ,correspondence regarding the People's Insurance and the New 
Hindusta.n Bank, LimiteR, Lahore, for somE" time after his detention on the 

·\Jth March, 1942? 
"(b) If the reply to part (a) be in the affirmative, is the Sardar Sahib still 

-enjoying the same facilities? If not, why not? 
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The BoDourable Sir R ~ Kaxwell: (a) and ~ . Sardu.l ~  ~ ~r 

was permittE:d to sign certain papers and cheques m-connectlOn with his buSi-
ness prior to t.he advice given to the People's ~  Co. an.d the ~  
lIlDdustan Bank Ltd., to L,ppoint someone else m his place as thell Managmg 
Directur. - The roles governing security prisoners require ,that all cOPl'espondl'llce 
-to -and from them shall be confined to purely domestic matters. The corre-
spondence H]lo\,'ed il:i ~ ~  ~ ke.ep Sardul Singh in. ~ with his pel"bocual 
affairs; but not to fulfil Ius obhga hons as the Managmg DIrector of the L W() 

.concerns. 
TREATMENT liETED U~ TO SABDAB. &umUL SINGH ~. ' 

19. Kaula.na Z&far Ali Khan: (a) Is the Honourable the nome Membel; 
:aware of the fact that Sardar Sardul Singh Caveeshar has recently made a reo' 
,presentation to the Governor General of India regarding treatment meted out 
to him during his detention in Lahore Fort from March to Sept,ember, 1942? 

(b) Is he aware of the fact that Sardar Sardul Sisgh Caveeshal has com-
!llained in that representation against Mr, Wace, Deputy Inspector General 
(C. I. D.), Punjab, who gave u threat to the tlardar Sahib of withdrawing all 
the facilities given to him Imder the security prisoner rules, if he did not dis-
.close thelacts regarding the relations between Mr, Subhal'l Bose, Akali Party 
Leaders and other Indian Leaders? 

(c) 1£ the reply to part (b) above be in the affirmative, what are the reasons 
:for the same and what action has been taken against the officer concerned? 

The BODourable Sir Reginald Kuwell: (a) I have not seen any such repre-
sentation and in any case the Govel'llment of India are' not concerned with 
ll'epresentR tions made- to the Governor General. 

(b) and ('-'.I. Do not arise. 
BUSINESS CoRBESPONDENCE OF SABDAR SABDUL SINGH CAVEESHAR. 

20. Jlaul&na Z&fll' Ali JDl&n: (a) Will the HonourablE' the Home Member 
'Please state if it is a fact that Sardar Sardul Singh Caveeshar -was allowed for 
·the lust nine months to correspond with his people on businesa affairs but has 
'been stopped from doing so now? 

(b) Is it a fact that the above order was passed aft.pr the Sardar Sahib's 
-complaints to the Viceroy and other high officials regarding the treatment meted 
<out to him during his detention in the Lahore Fort from March 1942 to 
'September 1942? 

(c) Is he aware of the fact that in his petition the Sardar Sahib complained 
against the Deputy Inspector General (C. I. D.), Punjab, arid his Assistants 
-and this very officer has now imposed these new restrictions? -
, ~  lIDnourable Sir Reginald *uwell: (a) aDd (b). The Honourable Mpm-
ber IS referred to the answer to question No. 18. 

(c) Does not arise. 
• 

NON-GRANT OF MAINTENANCE .Au.dwANCE TO SABDAR SARDUL SmGH 
CAvEESHAB.'S FAMILY, 

.21., 1I&ul&na Z&fll' Ali Kha.n: (a) Will the Honourable the Home Member 
please ~  if it is a fact ~ no maint.enance ~ . has been granted to 
"the famIly members of Sardar Snrdu\ Smgh CaveesHar smce Jtis detention on 
the 9th March, 1942? If eo, why? 

(b) ~  an application ~  made t,o the Government to this effect? Il so, 
what Ilctlfln hns Government taken on this application. 
_ The ~ r . ~ Reginald Jlazwell: (a) Yes. It is understood that no 
member of ~ .falYllJy IR dependent on him except. an ndoptl"d daughter and a 
'son whl) are belDg looked after ~  .their real ~ . 

(b) .Government do not propose to :wcept his application for the rea-sons 
~ r  III repl:," to part (A) 



MOTIONS ~ R ADJO{;RNMENT. 

I\f',i'U8AL OF PERMISSION T6 MR. RAJAGOPAI.ACllAltI J.'OR INTEll.VIEWING MAJL\TJI& 

(hNDHI. 

Jrr. Pnlidint ('l'he Honpurable Sir Abdul' ltahilll): Order,  order. The .next 
12 N u<tjournment motion is No .. 11, given notice of by Mr. Joshi who-

OON. wants to make a motion for adjournment of the business ~  the-
Assembly for the purpose of discussing a definite mutter of urgent public import-· 
ance viz., th'.! refusnl, by the Govermuellt of Indill, of permission to Mr. 
Rajagopaluchari to interview l\1ahatma GanaIii, to discus!'; with him the questioll' 
of the solut,ion of the political problem. Is thel'e unJ objection? 

JIr .•.•. .Joshi (Nominated Non-Official): In view of the altered political 
• situation I -do not propose to muke the motion for an adjournment of the House-
today. I shull take nnoth_er opportunity to deal with that subjeet . 

• ~. President (The Honourable Sir Abdur Rahim): The Honourable Member-
may do what he likes afterwards. I wtmt to know "'hat he is going to do now .. 
Is he going to move it? 
An Honourable Kember: He is withdrawing it. 

JIr. N,. K; loshi: I do not propose to mak(· the 1Il0tion. I do not withdraw' 
it. There' is no I]ue;;tion of "-ithdl'a,,,ing. 

LEGISLATION BY ORDINANCES_ 

Kr. President (The Honourable Sir Abdur Rahim): Then the nexli motion is-
in the name of ~  Kazmi who wants to discuss a definite matter of urgent 
public importunce viz., the fail\11'e of Government of IJl(lill to take the Legisla-
tures in confidence in respect of the very important laws of the country and for· 
which the Governor General is compelled to issue Ordinances. Ordinances are-
issued by the Governor General ill his discretion? 

The Honourable Sir Sultan AhJned (1)aw Member): Yes, 

Qui lIub&mmad Ahmad Xumi (Meerut Division: )':luhammadan Rural): 
\Vhat I say is that it is the function of this Legit;lu,ture to enact proper laws. 
t:ven in a time of emergency and it is the function of the Government of India 
to bring proper legislation before this House and not to leave it absolutely to the' 
Gevernor General to make ordinances. ·When the GovenlOr General finds that 
Ordinances are necessary, why aoes the Government of India not conl!ider it .. 
T,ecessary to bring proper legislation before this House? 

lIr. President (The Honourable Sir Abdur Rahim): I do not know what is .. 
the attitulle of the Government. . 
The Bonour&ble Sir Sultan Ahmed: The attitude of the Government of 

India is exactly as you have stated. The matter is e11tirely within the discre-
tion of the Governor General and his discretion cannot be questioned in this. 
House or even discussed. Supposing an ordinance is issued by the. Governor-
General, we cannot bring the same sort of legislation before the House. 

, Kr. President (The Honourable Sir-Abdur Rahim): I must hold that ~  

motion is not in order because Ordinances. are issued by the Governor General 
acting in his discretion. It is not open to th,e Government of India to initiate-
legislation which repeals, amends or is repugnant to any Ordinances issued by 
the Governor General, unless the Governor General again in his discretion 
thinks fit to give his previous sanction. • 

HIGH RATES DEMANDED BY THE TONGAWALI,AS OF DELHI. 

Kr. Presldent (The HonouraMe Sir Abdur .Rahim): The next motion is in-
tIle na.me {)f Ml'. Azhar Ali who wishes to discuss an important and urgent public 
matter "i •. , the demand of hirence .... What is this "hirence"? I ha.ve, 
not come across such a. word. 

... 
( 168 ) 
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JIr. Muhammad A.zhai .Ali (Lucknowand Fyzabad Divisions: Muham-

madan Rural): The tongawallas. It is "hirers".. . 
lIr. PreSident (The Honourable Sir Abdur Rahini): ...•. the demand of-

hirers over ,and above the schedule rates and refusal to carry passengers on the -
schedule rates by the tongawallas of Delhi and not taking any stap against the 
tongawallas either by the police constables on traffic duty Or by the munici-
IJalities of Delhi for the profit theY" are making and for inconvenience to the 
passengers. _ 

It. is somewhat difllcul£ to follow. This is a matter which rea.Uy 
llll*it be referred to the Muriicipaiity or the Police, it cannot be discussed ha:,e. 
I rule that the motion is out of order. 

r~ Muhammad Azh&r Ali: I submit . . . . . . 
lIr. President (The Honourable Sir Abdur Rahim): The Honourable Mem- -

-ber cannot speak on the motion. This is a question of order. , ~ 

COERCION AND INTIMIDATION OF RAILWAY STAFF IN MOBADABAD DIVISION. 

lIr. Preaident (The Honourable Sir Abdur- Rahim): The next motion is also 
in his name. He wants to discuss a matter of public importance and urgency, 
viz., the policy of ~  Government of India in coercing and jntimidating the 
staff, who ~  for direction under the Payment of Wages Act, IV of 1936, as 
revealed (a) by the statement of the Defence Witness No. 2B. Ram Kumar 
appearing on behalf of the East Indian Railway, on oath, on the 19th January, 

'. 1943 ill. the Court of the City Magist1-ate, Bareilly, in case No. 1386 of 1942 
Hnder section 15 of the Payment of Wages Act and (b) by a declaration in -the 
<>pen Court of the Sub-Divisional Magistrate, Sitapur, on the 18th D.ecembel', 
1942 made by -the Counsel of the East Indian l;tailway, appearing in application 
No. 302 of 1942 under the Payment of ,Wages Act to the effect that the Divi-

_sional Superintendent, East Indian Railway, Moradabad, has addressed a letter 
. to the Counsel to advise -the' Divisional Superintendent of the desirability to 
. remove the employed person from the service for his recourse to the ·court· of 
law. These observations and coereions have caused a panic amongst the staff 
'Who consider that their- services are neither secure nor protected and have 
-affected adverSely to a. great extent towards the w,ar efforts. _ . 

l'his, again, I am afra.id is rather vague and very difficult to understand. 
Besides, the matter may be under consideration by a magistrate or 8 court of 
law? . 

JIr. Mubammad .Azh&r'Ali: The case was before tire court, but the intimida-
tion which' has been, caused to the applicant I· have referred to clearly in thiil 
'Ilotice. _. . 

JIr. President (The Honourable Sir Abdur Rahim): If there has been inti-
-midation, the court of)aw is open to the party Concerned. 

Mr. Muhammad AIhar Ali: The court has nothing to do With that intimi-. 
o{]ation. The Divisional Superintendent has addressed a letter to the Counsel. 

Mi. President (The Honourable Sir Abdur Rahim) ~ Thi.sis not a matter to 
-discuss which the business of the .~  should be adjourned. I rule that 
the motion is out of order. . • 

• 
REMOVAL FROM SERVICE OF RAILWAY STAFJ BY THE DIVISIONAL PERSONNEL 

• OFFICER, MORADABAD: 

Mr. President- (Th6' Honourable Sir Abdur Ra.him): The next one is also in 
11is name. He wishes to discuss a matter of public importance and urgency. 
-ullJ.lJp.ly, the policy of the ~r  oflJildia in r ~ from service the 
:stafl' on the East Indian :Railway without assigning reasons for such rpl110val as 

~ enforced by the Divisional Personnel Officer, Moradabad, in thp RpmovRl . c 
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[Mr. President.] . 
Notice No. ~ . .  dated the 28th NOVember, 194:& in which it.is stated 
that tne services are no longer required by the administration and removed from 
l;ervice by the orders of the Divisional Personnel Officer (an officer subordinate to 
thc Divisional SUllcrintEm.dent and tite Head of-the Department)" in terms of the' 
agreement aud conditions of service, and not taking action against the Divisional 
Personnel Officer for the removal without asslgping reasons under the Ordinance 
No. XI of 1941 (Essential Services Ordi;ance). The removal from service of· 
tbe t'taff without assigning reasons has caused an anPrehension of insecurity of 
services during the present crisis and is retarding the progress of the ._war 
efforts.. . 

lIlr. lIuhammad Ashar Ali: I do not want to move it. 

Mr. President (The Honourable Sir ADdur Rahim): 
ber might have said that in the ~. 

Mr. lIuhammad Ashar Ali: Asyouwerestanding 

Xr. President (The Honourable Sir Abdur Rahim): 
Honourable Member resume his seat? 

The Honourable Mem-

Order .. order. Will tha 

PRICES OF NiECES SARlES OF LIFE. I 

:Mr. President (The Honourable Sir Abdur Rahim): The next ~ is about 
the prices of the necessaries.of life. That will be debated, I think, during the 
,two days whieh have been allotted for the purpose. 

Ill. ](uhammad Azhar Ali: Yes. I do not-want to move it. 

IMPOSITION OF FOiAXl'IAL lkRDENS FOR \VAR PPRPOSES WITHOUT CONSULTING THE: 

AI!lUJIBLY. 

JIr. President (The Honourable Sir Abdur Rahim): The next motion is in 
the name of :l\Ir. Jilumadas ~ . He wishes to discuss a definite matter of 
urgent public importance, namel,v, the failure of the Government of India ta-

o take this Assembly into confidence before committing the country to huge &Del 
intolerable financial burdens for War purposes, far beyond the-capacity of the 
tax-payer. 

This seem,s to me to be rather vague. This is a matter which ought' really 
tll he discussed at the time of the Budget debate. . 

IIr . .Jamnadas II. Mfhta (Bombay Central Division: Non-Muhammadan-
l/l1ral): May I make a -submission? 

IIr. President (The Honourable Sir Abdur Rahim): This is too IQ.rge a ~  
tion. It must be a definite matter . 

. Mr. J'amnadas II. lIehtll: ·1 want to submit that it will be tOo late at the-
time' of the Budget t9 discuss it. 

:Mr. President (The Honourable Sir Abdur Rahim): What is the definite-
matter? , 

• 

Jir . .Jamn8das II. lIehta: The definite matter is ·the huge financial burden_ 
'Hu£!e' is something very great. I submit'tl;1erefore that 'huge' is not an in-· 

, dpfhiite thing. It is a definite statement that it is more than ordinary and I do 
Imbnlit that it canllot be called indefinite. It is quite definite. . 

• ](r. 'l'resident (The Honourable Sir Abdur Rahim): I hold that it is in-· 
definite. . _ 

Mr • .JamnadAs 1I.lIehta: Of course, yOl,l can, Sir. 

Mr. Pl'eIident (The Honourab'le Sir Abdur 'Rahim): I rule it out of r r~ 
The Honourable:\Telllber should not .~  reffection on the Chair's ruling. 



·. ~ I  FOR ADJOURNMENT 169 
-ANNOUNCEMENT r6 GRANT OF INADEQUATE DEARNESS ALLOWANCE 'ro "'·OlUums. 

JrIr. President (The Honourable Sir Abdur Rahim): The next one is also in 
the name of Mr. Jamnadas Mehta. He wishes to discuss a definite mattEll' of 
urgf'lJf public importance, namely, the extreme discontent created among nearly 
thre.! lakhs of workers ill the employment of ~  of India by the 
act,ion of the latter in failing to consult their respective Trade Umons, before 
announcing a very meagre and inadequate grant of Dearness Allowance to the 
workers coilCerned. . 

• When was this announcement made? 
Mr. oTamnadas II. Mehta: On the 23rd January this year. 
JIr. President (The Honourable Sir Abdur Rahim) : After the last Session" 
MI. JamDad8s M. Mehta: Yes, Sir. ' 
Mr. President (The Honourable Sir Abdur Rahim): Who is the Member in 

~U  ? 
TIle HonoUrable Dr. B. R. ~ (L-abour Member): I do not tnml[" thai 

the failure to consult Trade Uniontris' a ma,tter of urgent public importance. 
ltr. President (The Honourable Sir Abdw. Rahim): Why? 
Tbe Honourable Dr. B. R. Ambedkar: It is not a definite matter, because. 
r ~ has been no obligation placed upon Government by any ..... 
Mr. President (The Honourable Sir Abdur Rahim): That may be an answer 

on the merits. This announcement was made on the 23rd January? 
The Bcmourable Dr. B. R. Ambedkar: That is so. 
Mr. President (The Honourable 'Sir Abd,!r Ranim): The allegation is tha\' 

there is .considerable dissatisfaction among the workers who ~ r three lakhs. 
That suggests that it is rather an important public matter. I nold that the 
motion is in order. 

The Ronourable Dr. B. R. Ambedkar: I object to the motion. 
- Mr. President (The Honourable Sir Abdur Rahim): As objection has been 

taken, will those who are in favour of leave for the motion being granted rise in 
thf'ir places? 

(More than 25 Members stood up.) 
Ali not less than 25 Members are for 'leave being granted, the motion will be 

taken up at 4 P.M. or llarlier, if the business on the agenoo is finished el1rlier. I 
take it that that is the desire of the House. 

ELECTION OF A - MEMBER TO THE COMMITTEE ON PUBLIC 
ACCOUNTS. 

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the 
Assemhly that _up to 12- NOON on Tliursday, the 11th February, 1943, the titne 
fixed for r~  nominations for the election ol a Member ~  the Committee on •• 

_ ~ AccoU{lts only one nomination was received. As there is onl: ... one vacancy 
I'deeiBre Mr:- T. ~ r r r to be duly elected. 

RESOLUTION RE COMMITTEE FOR ENQUIRt INTO.;JmE ALLEGED 
MILITARY AND POLICE EXCESSES-contd. 

Mr. !»resident (The Honourable Sir Ahdur Rahimi: Further discussion of-
the Resolution moved by Mr. Neog'y on the 24th ,September. 1942. • 

Kr. Jainnadas ][. Kehta (,Bombay Central Dh-ision: ~ ~  
R'Il'al): Sir, ! r ~  to support the ttmendments moved by my friends, Mr. R.~ r  
and Mr. Nillikantha Das. Bv that, T dr- not mean to -oppose the ongJnaI 
Resolution. The reasoriwhv I support the amendments is that they Bre more 
complete and state both sides of the case far more fully than has been done 

C 2 
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[Mr. Jamnadas ~. Mehta.] 
in the Resolution. The ~  itself does not Condemn the necessary force 
used against acts of sabotage. The support for the use of ~  force is 
implicit.'in the Resolution. Nearly five mon£hs have elapsed since "the Resolu-
tion. was ~ . There has been considerable impr9vement' in the situation 
iq . the country. Those who were active saboteurs have gone underground and 
except for an occasional burning of a station or the .robbery of a postal peon 
or some procession, the movement has definitely failed to get public ~ 

We are, therefore, in a position to disc,uss it more dispassionately than we 
were in. September when feelings were roused and passions were more in 
evidence.' 

No OOIfilemnation of 'the excesses of Government in s,uppressing disorders 
would be just unlesa the condemnation of the acts of violence' is also full, 
_ strong. open-mouthed, complete and unequivocal. I am one of those who 
condemned the violence which broke out on the 9th August, 1942, at a time 
when the country was in definite danger of being invaded by a foreign enemy; 
the result of the movement set on foot on that day was, in my opinion, highly 
prejudicial to the safety and security of this country and highly impolitic and 
unpatriotic. It was a movement based on irritation and a sense of frustration. 
It lacked a sense of proportion and it definitely lacked any appreciation of the 
international and national situation. For these reasons, as also for the reasons 
that the sufferers were mostly my countrymen, men, women and children, I  -
denounce that policy of the 9th August without any reservation and every 
'legitimate action which the Government of India !night have taken ar !night 
hereafter take for suppressing that movement will have my full, -unequivocal 
and constant support. I do not wish to minimise the gravity of the situation 
that was created on the 9th August in the name of the freedom of this 
country. Far from being a movement for freedom it was quite the opposite. 
It. was a movement for the . enslavement of this country by the Japanese. 
Therefore, I have nothing 'but condemnation for those who started and con-
tinued it or have still got some sneaking sympathy for it or who are honestly 
misled into the belief that that movement can do anything good to this country. 
T condemn those who are privately supporting it and outwardly pretending 

~ to know it. I condemn those cowards who have put women and children 
and students in front and ruinea the careers of ~ students and brought about 
the deaths or injury to many boys and girls. I condemn those cowards who 
sulk behind and put !orward those innocent people as their victims and their 
dupes. I would have expected that every patriotic man then and now would 
have taken' the first care that the security of this ~ r  above all should be 
inviolak The movement, in my, opinion,. was. therefore, utterly ill-advised 
and wholly wrong and rihpatriotic. Therefore, I say that in supporting these 
. nmendments I am, first. of all, supporting Government as strongly as they 
could desire of a citizen; I support the steps which they took for suppressing 
the violence <and the sabotage' that was involved in the "Quit India" move-
ment.. I am not one of those who believe that Government arrested these 
people too soon. They arrested them r ~r ~  I compliment t?e ~
ment, for their considered courtesy and conSIderatIOn even to the pomt.of fault 
in tolerating people who l;iad openly proc1aimed their intention to rebel: I ask • 
anybody whethel' anywhere in this world, e:ven under a nationalgovernmenti, 
it would be possible to receive such a. conSIderate treatment for avowed and 
open rebels. I doubt that even if it was a national government. Some 

~r  newspapers have practically Uireatened with hanging those who differed 
frorn them. That is the toklration which some of the Congress papers have 
shown, that people who differ r ~.  should be hanged. 

~ . 

IIr. Preadent (The ~~~  Sir Abdur'Rahim): The Honourable Member 
is not· speakiill/: on the ResoJution, The Honourable Member must confine 
him)':elf to the Resolution. ' 
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111'. oTamnadu K. Mehta: I was simply illustrating the toleration which the 

Government have shown to those who are saboteurs., 

111'. Pl'8Sid'ent (l'he Honourable Sir Abdur Haliim): If the r ~ 
Member covers a wide field like this, then he should remember that there are-
other Honourable Members w'bo might wish to aiscuss these IIlatterl:l which 
are really_ irrelevant_ to the Resolution. 

Mr. nmnadas M. Mehta: 1 will not amplify that any further. All 1 have 
t{) l:la.,y today in support_ of the latter part of the He80lution, namely, the 
excesses, is, first, of all, based on this unequivocal declaration 6£ ~  
for the disorders. It comes from one who is a friendly -critic and who wishes. 
success to their war efiortbut who also insists that Governm6llt should take 
care that no excess of any kind is indulged in and that it is the policy of the 
Government that they would scrupulously take all steps. to prevent· the ~  

and· punish those. who have gone beyond the necessary force. That is the 
burden of what I am going to say now. I am very sorry to sa,)' that Govern-
ment have not shown that keenness to maintain the balance; wnile suppressing 
violence against. the State, they should equally· suppress all unwarranted use 
of force. against the ~ . Government have rio intention, indeed there is 
lack of real desire to probe behind the action taken by the various Provincial 
Governments. The Honourable Sir Sultan Ahmed in making his speech that 
day said that the police and the military were very jealous of their honour.a.nd 
that if uny exce:;ses had taken place they would be the first. to repuQiate them. 
and that if ~ use of excessive force were brought to the notice of the Provinciilol 
Governments, . they will take the earliest step to look into them. That kind 
of attitude was welcome to me. If that was really so, I would not press this 
Resolution; but all the evidence that we get is ~  wherever an exces_s has. 
been perpetrated, the authorities are most unwilling to examine it-in fact, 
they are willing-tO screen it->and much leBS willing to punish those who have 
ileeu responsible for these acts of excesses. In fact, in "the provinces a policy 
of -frightftilnesshas been indulged in, a frightfulness which the present Prime 
Minister has condemned in no unequivocal language. Here is what the Right 
Honourable the Prime Minister said on  another occasion about frightfulness 
relatmg to India: 

"I mean a prohibition against ~  is called 'frightfulne8&'." 

There ts no frightfulness sanctioned in British practice. He says: . .  . -
. ':What I :mean by r . ~  is the infiictinK af great ~ r or massacre upon a 
particular crowd of . ~  .with the intention of terrorising not ~r  the relit of thlt 
_ crowd, ~  the ~ dIstrict or the wbole country. We cannot admit this doctrine in any 
form, Fightfulness 18 not a remedy knOWll. to the British pharmacopoeia." 

This is. M;. Churchill's statement on tlie debate of Genera.l Dyer,'s massacres 
at the. Jallianwala Bagh. I stand by this statement' and detnand that if 
frightfulness is not in the British pharmacopoeia, the Government must inquire 
into the frightfulness complained of. I do not want to speak about the events 
t11at have happened in the whole country. I confine my observations pri-
. marily to my constituency and to the 'city of ~ and the district of Thana. 
I, speak from personal knowledge M people who have sufleraa. I know from 
personal knowledge of the people who were shot. I am asKing Government 
that, if .they do not want to' lose their reputation with those who are very 
friendly and with those who are against' any anti-war movement, the.', must 
accept this Resolution. I will give ollly two cases in my constituenc:y where 
gun03 were used against women-not against the Japanese, not agamst the 
Germans-but against_women wliLo were proct!eding to their houses ~ were 
already there. Government have admitted this grave· misuse of rI ~  and 
have cOme forward with small compensation instead of punishing those who 
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were guilty. 1 ask the Honourable Sir HultanAhmed whether or not these guns, 
which should be used omy in war against the' enemy; were used in the city 
of Poona and whether Government do not feel 1jhat their sense 6f honour and 
senst:: of responsibility demand the punishment of those who were nl2ponsible 
"for those murderous attacks on tht! citizens. Soldiers who fired on those 
innocent women, deserve nothing except hauling up for murder. I will give 
only one niore case. In Nandurbar, a· town in my constituency,-school boys 
and girls 'rere going in procession through the bazaar_on the .9th September or " 
10th !::lepteniber-l don't remember the· exact date. They, were going in' 
procession from their schools. The public had nothing to do with it. It was 
purely school boys demonstration. They were shouting the usual slogans-
harmless slogans. What happened? The police got scared and opened fire 
on those boys and girls aged mostly from five to .~ A procession-not 
(if • citizens, not of Congressmen, not of' pOliticians-onl y of boys and girls 
returning home from their schools. The police fired on this crowd. The crowd 
began to run away. One boy of fourteen went to the place where the Congress 
flag was hoisted in that town and remained there. The- police instead of 
arresting him fired 011 him. The boy was hit in the leg and the poliee went 
9h. firing till the boy was killed. 

An Honourable Kember: Shame, sha.me. 
Mr • .Jamnady •• Mehta: The name of that boy will,g<;> down in the history 

of this country as a helD. I have seen the place where he was 8ho, dead; I have 
met many citizens of Nandurbar. As soon as firing star:ted the procession 

. dispersed; all running for safety. Some ran say towards the Assembly, others 
towards the Council of' State Chamber and the rest towards the Princes 
Chamber-for the purpose of'iUUI'ltmtfDn-I nm pointing out that the boys 
and the girl!; ~r  !>hot after they had disper!>ed 'and were running ror safety. 

1Ir. PreSident (The Honourable Sir Abdur Rahim): The Honourabie Mem-
ber's time is up. ' 

Mr. JaJXlllad ...... ~ I therefore., ask the Government to take note of 
this and institute an inquiry. I have complained to His Excellency the 
Governor of Bombay. He has promised. to enquire if I sent him the necessary 
papers. But the police have, effectively prevented me from collecting full 
i:nformation by terrorising those who had cars to lend me for goingto Nandurbar. 
Even if any friend of mine offered me his own car he is threatened with the 
stoppage of his petrol supply. 

Kr; Presiden\ ('i'he Honourable Sir Abdur Rabim): The Honourable Mem" 
ber's time is up. • , 

Kr. Jauinacias •• ' Kehta: Therefore,' I say that in the interest of good 
Government and the safety of the citizens-as promised by the Honourable 
Sir Sultan Ahmed-I appeal to the Honourable the Horne Member to accept 
the amendment that has been moved. Sir, I.support. 

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, the ~ 
lution as well as the amendment, both of them are very old. ' 

,.r. PreSident. (The H.onourable Sir :I\.Qdur Rahim): Is the Honourable • 
Member moving his amendment? I 

Pandit Nilakantha Das: I have already moved my amendment. Sirr at this 
sta.ge 1 ~  there should be avoided all unnecessary controversy -:"If the matter. 
SO', T propose only to rp.fer to certa-in principles of administration involved in 
thp.se excess!.';;.' My .ohject 'in moving the 'amendment is to bring into bold 
relief the bet that while this ~  wants the Government to guard in. ,aU 
possible manners Ilgainst the use Of excessive fc?rce, it 1118.0 supports the Govern-
ment in the use of Ip.gitimate force that may he necessary in dealing with acts 
~  violence and sabotage. ' 
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Sir, I differ from those who think that in spite of the Indianization of the 

-G:overnor General's Executive Council DO change has taken place in the Gov-
IIrnIDent of India and that, therefore, no change is _called for in the traditional 
,duty of the opposition of which I have been a' member with certain intervals 
for a period, of more than 18 years. I regret most deeply thut even today the 
'.00UD-cil has not been wholely Indianised. 'The impoz:1;ant portfolios of .Finance, 
Rome and Transport' are. yet in foreign h,ands. Even so, for the mutters to 
which the resolution and my amendment relate .the Indian. Members of the 
Executive Council have taken the fullest responsibility. I sincerely welcome 
this evidence of collective r ~  ofLhe Executive Council and I hc;>pe 
that when members of different parties and different races have been able to 
pull together in matters of highest importance which have given rise to great 
.~  they will be able to function ~  cabinet governmept on questiJns of , 

still deeper ,mOIflent. 

My friends, Mr. K. C. Neogy and Mr. Jamnadas M,ehta, have narrated to 
'you th,e stories, of excesses in diff!lrent pa:As of the . country. We, on this side 
of the House, believe that most of these stories will be found to be true on an 
jmpartill'l investigation, But the wildest rumours of exoosses find ready 
credence from the public. and the public mind being thus inflamed prepares the 
atmosphere for further and' more heinous outrages. This is a factor to which 
1 a!';k the Government to apply their mind in aU seriousness. Why is it so? 
,What is the psychology behind it? I'say that the public confideftce in tlie ad-
miuistration of law and order has been shaken ,to its very fouridation, mainly-
because that the ~r  has been entrusted to civilians here in the Centre 
and in most .of the Provinoos. I mea.n no disrespect to my Honourable friend, 
:Sir Reginald Maxwell, when I say that, the edge of much of the criticism that 
has, been levelled ag8'inst the Government in the matter of controlling the 
'situation created by the recent disturbances would have been blunted had the 
:ndministratioI). of law arid order been in charge of a representative Indian. 
, - . ' 

Civiiian rule has ahva-ys been an anomaly; today it is a positive danger to 
the peace of the country and the stability of its Government. I ask the 

~  to take this fact deeply to their heart. Even in some Provinces 
with popular Ministries the application of law and order today is, in fact, 
ldirected and controlled· by the civilian Governors and Secretaries who have 
never had any real touch with the people and consider repression to be a panacea 
for all violent and vengeful expressions of popular discontent. # 

The conditions in the Provinces with Ministries and those under section 98 
bave often times been contrasted. I can speak with personal knowledge about 
Orissa. Tht' first point is that most of the disturbances th-ere took ~  in the 
lands which are,under Princes. But even for that littlEfwhich took place in the 
Province under populat· Government an enquiry committee was appointed by 
the Provincial Government for one case of.alleged excesses, anti. this is the onl: 
Enquir.v Committee .of its kind in India, so far ~  I know, What has been the 
rp,sttlt there? 'Surely nothing worse has come of it., In fact that Provin('e is 
-practically free .from any disturbances· today. 

, .' 
I say in all solemnity and with a doop sense- Of responsibility that rule by 

people who are alien to us in race and culture, w'ho do not ·understand our ways 
and t9Ur customs, who are deadly opposed to our ,aspirations ~  end here and 
now. Rule by civilitms, white or brown, must go, if India is to be saved from 
the horrors of a revolution and perchance'the de-tastation of a foreign invasion. 
"When I say, this, I do not indulge in ,any idle 'rhetoric. I stwte orily a sober 
fact. The responsibility thatorests on the Government of India today boo never 
been borne by any Government in this cquntry before. It is for them to 
determine whether the ~ r  of India henceforth shall be drenched in blood or 
whether it shall be a record of pea('eful progress towards the fulfi\ment of her 

. 
't. 
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~ . I want to offer them' alt help in carrying out their terrific responsibili- __ 
ties. Therefore, in spite of my intense dissatisfaction with thecompositioll of 
this Government, I extend· to them in all sincerity my ,hand of co-operation. 
IQodifying the policy I have followed during a life time. I ask them to think 
not once, not twice, but many times before they reject the co-operation 8Q 

- offered. 
'finles have changed. We are in the midst of the most supreme crisis in 

the history of our country. It is easy to say it; but I am afraid that few of 
us realise it in the way we should. New conditions call for. new policies and 
actions. We have got an immense army of invasion standill.g on the borders oj! 
India. Inside the country we have got difterences between the ~  
which are well nigh_irreconcilable. The Congress, the biggest' orgauised political 
party in.. the country, will not depart frt>m its traditional policy ofesel£.abnegation," 
The Muslim League will not co-operate with other parties except on impossible 
terms. The prestige of the ruling race is at its lowest depth for reasons on 

. which I need not dilate. Hatred of 'the British. has gone deep down and now 
permeates the entire masses of this country. Britain had never -statesman-. 
ship enough in dealing properly with the non-white races of the Empire. _She 
had always relied on a policy of somehow muddling through. Today when the 
aspirations of the people are at their highest pitch British statesmanship has 
nothing to offer but the abuses of Mr. .~  and Mr. ~ . Does Mr. 
Churtlhill envisage the nationBI resistance of India against the Japanese invasion? 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable M;em-
ber ~ not really speaking to the Resolution. . 

Pandit Jl'ilakantha Du: Let me now address a few words to rtlyeountrymen 
on this occasion? . ' -

, Jrr. President (The Honourable Sir Abdur Rahim): The Honourable :Mem-
~ r must confine himself to the Resolution before the House. ~  cannot go 
mto all sorts of political questions on tltis Resolution. . 

, Pandit Xilakant.ba Das: I am coming to slJ.botage. 
Jrr. President (The Honourable Sir Abdul' Rahim): The Honourable Mem-

ber is not doing that. He is referring to matters which are not, relevant. 1 
can allow a certain amount of r ~ remarks but ~  due limits. 

Pandit-Xila.ka.ntha. Das: All right, Sir. But there should be response from 
the side of tbe Government. Co-operation cannot be one-sided. 1 have framed 
my amendment in a wwy which no decent Government" with a reputation to lose' . 
can _object to. ~ allegations of excessive use of force are well supported 
or not is for the Government to judge. It is for the Government to appoint 
judicial officers who will make the investigation." It is the r ~ 
will punish those found guilty of excesses." I ask the Government to ponder 
seriously over such a mild ,Proposition. If they oppose such a proposition as---- -
this then the Government will plough their lonely furrow in the wilderness and 
will reap the harVest of blood 8'Ild blaze. . . 

One more word about the amendment and I have done. I do not think that 
II. peripatetic committee consisti.ng of the members of this Hout'le of Legislature 
is the proper body to enquire into the allega.tions of the use of excessive force 
by police 01' military. Such iluvestigation should be entrusted not to politicians 
but to Judge!! trainl<ld by long experience to weigh in scales of justice the 
'evidence before them My amendment, therefore, calls for-investigatiQt! by 
judicial officers of high standing and qualification. In my,amendment, perhaps 
the worn "Tribunal" is not very appropriate. This may in its implication 
mean something which may not be very convenient for the Government to 
appoint. So, I even agree and concede thlrl th,e word "Tribunal" should be 
deleted. I shall drop it from my amendment if the "Governmentcin-e to con-
sider my amendment favourably. I shall substitute for the word "Tribunal"; 
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'judicial officers of atanding should be appointed to enquire into any alleged 
excesses, which are found to be well based by the Government, and for which 
Ulere is a prima facie case made out. So, I say the GQvemment will have to do-
all these things, appointment and punishment; and whether the allegations 
Dre prima faoie well founded will be for the Government to judge. My amend-
ment is so simple and so ;mild that if the Government dE> not accept.an ap1end-, 
ment like this, it must be said that they never accept the hand of co-operation. 
They:_.only want "yes"-men in this country and not men who !lore out to co--
operate. 'With these words, I resume my seat; 

Mr. Presiden,t Cfhe Huno_urt:rble Sir Abdur Rahim): Honourable Mt)mbers are 
aware that on-Friday the Assem.bly usually,' adjoun;ts at Quarter to, ~  ~ . the' 
Clock in order to enable the Muslim M'3mbers Qf thIS ~ ...  say .helr F nda;y 
prayers. But now ",her: the time pas ~  . ~  by one ~ r and the 
ASst\mhly is sitting -accordlllg to the new t.lme It Will not be cQnvement for ~  
Muslim Members to say their Friday prayers and return. to the ASsembly. m 
time for the r~  Lusiness. The Fridali prayers are held not ?ccoramg 
to Greenwich Timebu.t according to the position of the sun on t.he horIzon, and' 
it is therefore, the desire of the Muslim Members of' the Assembly ~  the " 

~  should now-a.-days adjourn on ~r  at 1-30 ,P.M. and meet agam at 
3-0 P;M. ~ I understlIDd Syed Ghulam Bnik Nairang has consulted ~  Leaders 
oi Partie" R'l1d they are agreeable to this suggestion. Does that SUlt the ~
venience of the House? (Voices: ··Yes .. Yes.") Then the House will. 
adjourn at Half Past One and meet again at 3 P.M.' 

Sir Kub&mmad Y&JJliD ][ban (AgrlJ Division: Muhammadan Rural): I 
should' have thought that after a lapse of such a long time this matter will not 

~  before tbis Houst> and when the normal relations are being restored in the· 
country this Resolution may not be debated in order that it may not create SOPle 
kind of excitement again. But the harrowing tales, which. have been told by' 
Mr. Neogy, are of such a nature '!tat they cannot be brushed' aside, and it has 
been the policy of the Muslim League that they do not tolerate and cannot allow' 
eXGesses by any party whatsoever, ~ r those eX,cesses have been c.ommitted· 
by the hooligans in August last or those committed by the people who were-in 
charge of keeping law and order. We have been told-I do not know hOw far' 
they arerigbt or r ~  a Member of the position of Mr. K. 9., Neogy' 
hus made tbose allegations before this Rouse, and today I find that certain 
allega.tions have boon made by Mr. Jamnadas Mehta, who is a ~ r of" 
the. Defence Council. When the ~  corne from M;embers of that 
status, they requir_e some consideration, and we clIDnot say that they are all 
false, and there should be no enquiry into those excesses. After all it is the' 
Government who is responsible to keep law snd order, but at the same time it 
is the duty of· every civilized Goyernment to ~  their employees under proper--
control f!O that when they are sent out 'to deal with disturbances they should 
not lqse their heads. ' We find ~ there is some justificaiion -for getting a 
proper ~ r  ~ by the Government. We do not want this matter to be 
!ett: to future Governments to appoint committees ~ on to go into these 
IDCldents, and let the bad spirit continue as was evidenc(ld after the Jallianwala' 
Bv.gh incident. We do not want a repetition 'of that kind, nor do we want. 
the same fipirit to prevail in the country in future: At thi S8me time, we' 
cannot ignore the position which has been taken by the ~ r  the Home· 
Member.- He gave us a full and detailed report of the ·excesses committed by 
thr: other side-the hooligans. .An<'l:, we know, as public men, not only what 
hp. gave us, but what appeared in the press-mostly in tbe papers edited by the 
part!sans of the Congress-giving accounts of people who were burnt alive. the 
soldIers and police being ~ and certain t>olice officials being burnt alive,. 
Aft,er all the police and the ()fficers who had to deal with these disturbances were 
human beirigs---.and t.hey are not very highly paid officials, either-whIm they . ' 
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fiftd that IrIl. attack is made on their class, naturally what is expected of people 
of that st·utus would come from them also. Therefore reta:liation and excesses 

.. might have been committed by them in return. But even if they have com-
mitted excesses in_ return, we cannot ignore the fact that the .perpetrators of the 
.first aot of ..excess was the other party, and the blame,therefote, ought to ~ 

apport.ioned on all sides and not thrown on one side alone. .I quite agree:wi,th the 
Government position that if we make enquiries into everything whicb.· is done 
by a.n official after the r ~  are over, and his action is questioned ~ r 

on, nobody will be ~  in future to do anything under those cinmmstances. 
And, therf'fore, it is really right and proper that. an enquiry should be made into 
the allegations which have already' been made' before this House, and this 
position 1s strengthened, by the cop:tmuDique' which has, been issued by the 
Government of India recimt1y on the correspondence which took place between 
the Viceroy· .$nd Ma-hatma Gandhi. Mahatma Gandhi in his letters has 
.. .denounced the reports'. .  .  .  ,  . . 

. Kr. President (The Honourable ,-Sir' Abdur Rahim): I think the ponourabl,e 
J.. Member must confine his remarks to the subject of the Resolution. '1'here will 

be plenty of occR'Sions for discussing all these political questions. That is noll--
,the RElBolution now befortl the House .• 

Sir Kubammad Yamin lDian: I am only justif;ying the amendment of Dr . 
. Sir Ziauddin, which I am sUppOrtil\g. 

Xl. President (The I~ r  Sir Abdur Rahini): It has ~  to do 
with ~ Gandhi. 

S., :Muhammad Yamin Khan: I am only ~ r ~  'my point ~  telling the 
House that he takes up one position. And r ~  position is different; 
they do not accept the' attitude taken up by Mahatma Gandhi. Therefore, in 
·order to convince Mahatma Gandhi and his suppoz:ters.that really the blame lies 
on them, it is necessary that a judicial enquiry shoulq be held. Such an 
. enquiry will revenl clearly as to who committed those excesses, f).nd we. will 
kn/)w whether the blnme lies on the organization which is led by Mahatma 
Gandhi himself or the Government. Therefore, in this.. respect the ol)ly way 
. open tc?' us is that we should accept the amendmerit moved by. Dr .. Sir Ziauddin, 
namely, that ilOt .only a,n enquiry should ~  place into the excesses committed. 
hy the Government officials but also into the excesses coromitted by the other 
side. I think there is justificirlion for this House to ask for such an enquiry, 
for we are convinced that though the. fault lies on the Government sidB to a 
certain extent, t.here lies ~ greatE7 fault on those people who' allowed the G6v-
r r ~  to take that step. Weare .~  that the!e has been a great 
dislocirlion of work and ~  has been a great. 16ss of Hfe and properby in this 
_ country on aCcOlmt of the ac:tion of certain ~r  which deliberately 
wanted to thwart and coerce the people and the Government into submission 
to their viewS<. -

This is the position that has been consistently taken up bv the Muslim 
League, viz., that the object of that organization and that move- . 
ment, .and all that took place-after the mh August wits meant to 

.~  the Government into conceding the demands y.f that organization, and· 
we· still holo ~ . view. ~  if it is required that' thiS should be established 
bya tribunal we are prepared to lend' our _ full support for that., and if the 
11.melldrnent of Dr. Sir Zia Uddin Ahmad is accepted bv the Mover, rthen we 
sh!lll certainly vote f<?! the amen'iled Resolution. In that" case I think "the Gov-.· 
ernrnen_t should have no obiection to showing their bona fides" viz .. tha.t they 
are' preparerl to meet and take up the responsibility which lies on t.hem and t,o 
deal With their subordinates who violated t.hcir orders or exceeded the limit. 
At the Same time, to convince the public and the country and those people who 
did not take part in that agit/l-tion and who· suffered on account.. of .thatagita.tion; 
.. it is necessary that an impartial tribunal should give its ~ r . Everybody 

1 P.M. 
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will be ~  by that and that-is our position. If our amendment is accept-
ed by the House then we vote for the amended Resolution, otherwise we are 
'Sorry that we cannot support either the Resolution 80S it stands, or the Resolu-' 
tum as amended' by the other two amendments. That is my- position. I sup-
port Dr. Sir Zia Uddin Ahmad's amendment. 

Sud&! Sant Singh (West Punjab: Sikh); Sir, an important st&tesman once 
said: "Truth 'is a first casualty in war". Probably it is as much true in 'the case 
-of disturbances as in the case of war. We are familiar, Sir, with the war pro-
pagand£. carried on by both the combatants, and there is not a man, ':in the 
world I should say, ,,!ho believes in its entirety the propaganda carried on by 
.any combatant. Simils-r seems to be the case in this House. The Govern-
ment has taken up the attitude that as the mob ,has committed excesses, there-
fore we are bound to maintain law and order. If they had gone a bit further 
-and had said that in punishing the excesses they did not -pay any regard to the 
law or the land, and thus equalJy committed excesses, tneposition would have 
been understandable. -But this is not the position taken up by the Government. 
I find, Sir, that in _ the couiSe of the debate during' the last Session, the 1fon-
-ourabJe the Home Member said then that--, 

"If any such act has occurred anywhere, it - is a breach of dilicipline with which - the 
Provincial Governments and the officers in command of- their forces are as much concerned as 

.any member of the _ public. The proper Course in Buch C&.SeS will' be ro 
bring the ~  if they are well authenticated (tkiB is 'Very impoTtallt) to the notice 
-of the authorities inimediately responsible for the discipline of tlIe1r forces, and it caD be 
assumed that if they are satis!ied they will do :what is proper." . 

~  that was the position taken up. May I remind the Honow-abi6 Mem-
ber that about five months have elapsed since Mr. NeQgy gave the details in· 
this House. Has he taken azry step to find out whether those details !lIld facts 
were correct or incorrect? Has the Government issued any communique 
eluring that period I)f five months, explaining the position that the Government, 
in their l'apacity as members of the -6-overnment-:-:-and I hope as members of 8· 
I~  Government--enquired into the allegations IIlade publicly on .the floor 
of this House', and that they found them. either exaggerated or unfounded ?No. 
Why, Sir? The .1Sbue which requires to be decided between the Government 
and the people is this. Is it mamtenance of law and order-which is, of course, 
t.he funetiol1 of any Government, whether civilized or r r ~r is it tbe 
p.olicy of frightfulness indulged in for moiives other than tbe .good administra-
I ~ of thc .country? The ~r  is that the Government have ind'llged in a 

policy of r ~ . .. They want'to terrorise the people into Rqbmission. 
'rbey are not mamtammg law and order. I appeal to my 'friend, the Honour-
able ~ ~ Member" because he is the proper authority to mamtain. the rule 
~ law 10 thiS . country,. whethet-he agrees with me or not in this proposition, 

.vlz .•. that the law apphes to-the ~ r  ~r he is a member of'the,public 
or a member of .Government? Does It or does It not hold good? The Honour-
able r ~r  .Sll". ~  Abmed, says it does. If it is so, may I ask hi!!l tr..en 
how does he Justify hiS own speech which he made -on the ~  September 

,.1942, wherein he said: - . '. 

"The ~ ~  to the proposal, as I have submitted before, and I am glad my -
honoura}:tle friend, Sir F. E. James,_ Was gJloted it, is the disastrous effect it would have on 
the morale of the service concerned if ~ inquiry, sucJ;1 ~ Qas ~ suggested, was ordered. 

How if:. it consistent with the rule of ~ in the coun'rv? In his speech·-
furtheJ' on he has taken his stand witil the Sind Governmt\nt when. he says: 

"It is interesting to note that the Sind Government which had held an official inquiry 
into. certain -allegations against the _police in Karachi, which incidentally tnrned out to be 
<::ompletely unfounded, reported that it had immediately an adverse effect on the morale of 
the poljce force in that area.". • -

To me, t.he position of the rUle of law is directly antagonistie to the principl.e 
of the policy that has been enunbatea in his speech. The HonQurable S'lr 
.sultan Ahmed s.ays : "No. " T will wait to listen how he, reconciles these two 

--A 

• 



178 LEGISLATIVE ASSEMBLY P2TH FEB. 1'943 
" [&rdar Sant Singh.] , , 

positions. To me they seem to be irreconcilable. , Before I gQ to give some-
instances of excesses comm,i.tted. may I ask him one question ?1s a poJice sub-
inspector who commits dacoity or the military indulgingTn indiscriminate loot and 
plunder--are they not offenders in the eyes of tne law? If they are offenders; 
do not the penal provisioIls of the country' apply to their act!!, or do ~ hold 
any privilege a position 'in the eyes of the Government? That is the point 

- which r ~  serious consideration of any GovernmE;lnt,_ 
Now, I come to the facts. What has ~ in the ceimtry? I will' 

J quote frl)m some documents which are authep.ticated. One is a memorial sub-
mitted by ('. retired sub-inspector of police to His Excellency the Governor of 
the United Provinces. 'Therein-I will read only the r ~  portion-he says: 

"'In spite of the f .. ",tO that Your Excellency:s memorialist and his. whole family a.re faith-
ful and loyal subjects of the r ~  hiS countr,y ~ at village Sherpur Kalan, 
policesta.tion Ma.hmuda.ba.d, district, Ghazlpur, was, &:long With others, burnt to ashes and 
all his other movable property, namely, 25,000 rupees m cash, .10,000 rupees by wa.y of gold 
ana silver ornam,ents, 10,OCO rupees by way of clothes .nd furmture ~ 2,OOQ rupees by- '!'Tay 
of damages to the house, were .1<?Oted ~  a.nd ~ ~  by the ~ r  nude! ~  direct. 
oominand of the district authord.ies, leavmg the family m utter rum and desp&lr. . 

~r r on he says that not only the cash tempted. our t:>rave soldier,S 
fighting against uns-rmed civil,ians, but look at the mentahty which prompted 
them to bum.to ashes all the important and valuable documents, r ~  0 

deeds-both registered and unregistered-and thro:-," away ~  key of' ~ lIOn 
safe which they had forcibly taken away from the mmates of the h?use, ~  81 
deep tank. May I ask if ~ is not a specific i?stance? The date ,18 not given 
in the copy, but this memonal has been submitted to the ~r . ;May 
I ask the Honourable the Home Member, when he get£? up to give s<;>me reply 
on behalf of the Government-which I hope he will do-has ~  action so' far 
be'3n taken on this memorial and any inquiry made 'by any offiCIal and any con-
clusions or findings reached on it? _ 

The llonoura.ble Sir RegiDald Jluwell (Home Member): Which memorial? 
Bardai But SiDgh: This memorial" which I have read" from Suraj ~  

Rai :to the Governor of the United Provinces. I can send kim a copy if he-
needs it. 
~ Then there is another signed. letter which is in Hindi and which has been 

translated for the putpOBes of this'debate; it is from Mr. Jagannath RBi ot the 
same villagb. He says: ' 

"The senior 'police inspector accompanied by a.' poBBe at con&bles made their appearance 
in my village and indulged in acts of loot a.nd pilla.ge. None dared oppose them beca1181t 
the people were assaulted, fiBticuffed, prodded with the butt ena of £he guns. Many people 
fell down unconaciou8 as a result." 

!"urther on he said that the people killed ~ the firing were thrown into the 
water" although some of the victims were still alive and could possibly have 
been saved_on receiving proper treatment. Further on the allegation is that a 
woman was molested and her house was looted and set on fire afterwards. This 
,state of things ~  for two days in Arrah and other villages. The villag-

, era were robbed of the'll" property and' even horses a1)d elephants were not" 
spared. . . . . " 

An Honourable Kember: Wha,t.- was don.e by the r ~ and elephan.ts? 
Sardar Sant Singh: This s!1ould be- ]{nown to the commander of the military 

<who to_ok them away. Then there is another letter from one Shri Ram Chopr; 
11. Govern.ment Depsioner ~. the .. ?unjab·'Policeo It was addressed as 8I\- ~ 
letter to the Honourable SIr FlIOZ Khan Noon, ,Defence Member of the Gov.' 
emment of Ind!a, ~ Delhi, anq-copies ~ ~  sent to the ~ r  Mr. Aney, 
Mr. r~ r  ~r Shadl LaI and others. T.hIS too contains a description of the 
manner in WhICh. . . . . ' , 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. - \ 

, 
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'Sardar Sant Singh: I will finish. The disturbances were quelled; . 

Mr. K. C. lfeoD' (Dacca Division: ~  Rural): Where? 

-Sara.r Sant Singh: Here at Delhi. In the end, may I ask the nonourable 
the Home Member this question? These things are alleged by one side and 
denied by the other. How'is the public to judge? If they are' to·be judged by 
.any method. it is the method of inquiry. Why do they shirk inquiry? Will 
11e please tell us ~ are the worse methods which Nazism indulges in in 
,punishing persons who are against Hitler and his colleagues? If these methods 
.bave a family likeness with those of ~  will. he tell us how does he defend 
,.the war in the present stage? That is the pointed question which I place before 
.theHouse. 

Mr. '1'. --!";'·-1[riShn";"acba.ri (Tanjore ~ Trichinopoly: ~  
'Rural): Mr. President, I rise to support ~ motion of my honourable frIend, 
Mr. K C. N"eogy; and as I do notIeei called upon to ingratiate myself into the 
,good grace!! of those in autho!,!ty, I am unable to accord the same support to 
'the amendments moved to this Resolution. Sir, reading the report of the _ 
'Proceedings. 9f the previous day, I see that the _ pr?vince from whi.ch' I. come 
finds no mention in the various occurrences that have been detaIled In -the 
-speechds of the :Honourable Members who spoke then. Madras is  far away. 
We havp, no Provincial Government which affords an opportunity to express 
the people's r ~  because the province is being ruled under ~  93; 
and so I am taking this opportunity to ventilate the grievances of the people of 
my province. which the Resolution seeks to bring to the notice of. the 
'Government. 

The Honourable Sir -Yamin Khan mentioned that a long time 'has elapsed 
~  R ~ was moved and time as the healer of many thinge. must 

be allowp.d to, function normally. Bot in the present case the offence is a 
>continuing one. The acts of the police and of the milital'I. have .created such 
.a terror in the minds of the people, made them completelY silent and, aumb, 
-made tht:.'ll put ur with all the atrocities of the local police without complaint, 
;and uIlljlss some relief is forthcoming, some gesture is forthcoming from-the 
Government to the effect that they do not wish to countenance this kind of . 
.atrocities Or encourage such atrocities on' future occasions, the morale of the 
people will in?eed be affected and to that extent the war effort on which e\'ery 
Member of thIS House appears to be keen will suffer. • 
There are two aspects to this question, Sir. One is where there is a parti-

eular outbreak, in the act of ,:!uelling that outbreak there may he police eXC8saes. 
Well,' perhaps, in a case like that police excesses can be justified to a eertain 
extent. But, Sir, there 'i& the other aspect of the question .. There is a conti. 
nuous movement on the part of those in authority to terrorise people into 
-obedience, to take reprisals against acts of sabotage from which particular 
'localities have suffered, which people of ~  localities are. said to have in-
-dulged in. It.is this aspect which is more frightening than tBe first one. We 

4 'in Madras are accustomed to police shooting in the past--in: the past, wlcon: 
• -nected with the movement 'that is supposed to have been launched in August 
last. We have had occasions when unarmed crowds have been shot down, but 
,sinee those occurrences have taken.:J5lace during war time no redress of those 
r ~  ~ ~  to us. We are accustomed . in the past to that 
1>ecuhar t£:chmque whICh has been evolved by the POlice b Madras called tM 

~ r  charge which has frightened people in the pnst--as long 
-baCK as 12 years. ago when the non-co-operation m6vement of 1981 was in 
r ~r . But the new ·method of terrorism indulged in by the police for the 
pUll1shment of offenders  is something totally new to us. It is a fact that in. 
Madr<\s we did -not have military firing on occasions when there were outbreaks 
-or subsequently therellfter. We ~ . however, a special branch of the police 
.. I~  ~ Malabar Special Police,-a police which are quasi.military, and who 
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are so wholly kept ~  from phe peQple Qf ~~ ~ r  that tJ:Iey· ~ be ~  
ruthless as, if nQt mQre ruthless than, the nllhtary. In:¢y own r~  Ill. 
the district which I have the hQnour \;0 represent on the floor Qf thIS House,. 
there have been QccasiQns when police excesses 'had been so. great that tHey 
have terrified the ptople'of the entire district. In Tanjore there have beeD: 
instances of firing, net enly in the town of Tanjore, but in Rumbakooam, in 
l{anllargudi, and in the suburbs, And Qn· .. ~  ~ To disperse the 
crewd. ?\o enquiry was inade whether the firmg was Justifiable, because the-
pelice had always. held that the prestige ef the Government would suffer, that 
the mcraie ef the cfficers who were carrying cut the werk cf keeping the peace-' 
in the country would suffer. That has been the age leng cry ef BritIsh r ~ 
ism in this ceuntry and it is still being ulled tc-day, notwithstanding the fact. 
that we have wise and patrictic Indians on the -Treasury Benches. Another-
instance is that ef the district ef Ramnad }Vhere the werst type 'of policec 
atrocities have taken place. There villages were burn1i. Thatched sheds, huts: 
were burnt <luring the absence ef the male members ef theviliage, and it is 
said that WQmen also.· were melested. The matter was put before the lecal 
pelil}e efficers; seme of them had tae decency to. admit, "Reprisals we have to-
carry cut. Otherwise we cannot put dQwn this movement". A d'istinguishec! 
peli'3e efficer in my pr.ovince has ~ that hoeliganism must be met by ftoQli-
.ganism, but they WQuld 'not admit that there' have been eccasiens ef molestation. 
ef women. In the tewn df Madura I have heard ef a well authenticated report. 
of bad handling of two women. Two. 'Yomen were taken away by the pelice, 
stripped ef their clethes, dressed in rags and then left en an open road 12 miles. 
aws,y from .the city, and it is said that thut particular actien en the part ef ~  
pelice has eveked a reprisal frem the public, the sequel to which is new it matter' 
under the consideration ef a judicial tribunal. Again, further south in Tinnevelly 
-similar inst,ances have occurred. Villaglls after villages have been looted. 
Thatched sheds and huts have been set fire to, und there has been no enquiry' 
of any sort. ,I calf take the Heuse into my ccnfidence and say that a very 
highly pl;lCed person in my own prevince had approached the highest autherity' 
of that province and told him; "these are the instances we hear. Why dQn't 
you iuvflstigate? Why don't you, when you· go. about, call some non-officials, 
and find eut the truth? That at least will Pl,lt the ~r ef God in the minds ,of 
the p!,lice".. There was no. ,respcnse. It is not merely in these dil:ltricts that I 
have mentioned, that sucli things have happened. In other districts as well, 
in the Alldhra districts, in. the Ceded Districts, in the district ef Guntur, in the-
district of Coimbatere such acts of terrerism have taken place, and onlv for the 
purp.Jae of terrorising people into obedience and to. prevent them irom ~ r  
to acts ef sabotage whIch fhey are reported to. q,uve indulged in. 

Is that really the pelicy of the Government? The resolution of this Oovern-, 
ment-issuE'd after the arrest ef the Congress leaders ~  to indicate that 
punitu,e action wiI} not betaken. But )What ~ this? This is not perhaps. 

,pt:uitive action, 't.heu this is sheer terrorism. The result of it is, ~ the Heuse 
will understand, that.. if there is a movement it will be driven underground, if· 
there is no mQvement peeple will be hardened against the Govemment.. And', 
that is the ~  ef the peeple to-day in my ewn province at. any rate. . 

I shall not ~ to. the ~r r  Benches in the name of fair play. I 'Shall 
• net. ~ to them(.m the. name of the . staI?duJ'ds ei justice for wMcn great 

I ~~ of the world are sUPPos,ed to. be fightmg. But I shall appeal to., them 
thIS \V.ay. I shall ~ people of. my own cQleur, people who ar'e sens of 
thesoll, that. they have to SIt up ~  and see that some remedy is ,vouch .. 
safed to theIr own peeple who are s.ufiermg, who. have been stricken down bv 
these. acts of rr ~ . 'I'he. membet;,s or an alien bureaucrilcy who are not nat'ive"'s 
of ~  country mIght feel m ~ same waY,as Madame Is Pompndour; after us., 
the ~  -hut people of the sod cannet afferd to do so.. The deluge will ceme-
and Will oyertake them. They have got to be here alid with us, they will hav& 
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to sinl, or swim witlt us in the deluge. I ~ to those wise ~  ~r ~  
Indians on the Treasury Benches, pull your weIght. to, ~~ ~  sOIXletiung IS 
done. SOlr.e enquirj is ~  some e0':lrage an,d hopells mfused ~  those 
people who have bceJl terl'011sed illto aUJect ouelhence. III ~  ,provltwe, ~ 

meetings are possible, ,there IS a ban cve!'y",,:here, we. caonot have e'i;n meetmgs 
where Gita can be ~ The DIstrIct MagIstrates use ~  Defence of 
India Rules for the purpose. I Vfecannot write ,to the ne.wspapers, as. news-
papers won't publish them. ~ ~  are We gomg to, ventilate ~ grIevanc-
es except -in this only forum whICh IS ~ ~  to tlie people of ~  countr.y, 
and that is why I have asked your permIsSIOn to stand up and support thIS 
Resolution of Mr. Neogy fqr ap. enquiry, ~ r may be t?e method of en-
quir.v. It is not the me1!tlod that ~  ~ r  IS no use saymg that Members, 
of t.he Legislative Assembly as a perIpatetIc body cannot go round and :r:nake 
enquiries. Certainly ~  ~~  -of the 'Assembly .can be, ~  
with ,the inquiry whatever ItscomposItlO{l. If .you do· not ask for mdIVldual . 
merr.bers of thia House to be associated with the ,inquiry, you know what the ,f 
Local Goveruments will do. What is the use of'il. judicial tribunal unless indi-
vidu,tl non"officials, proven in the service of the country , are not to be asso-
ciated? That is why I feel that the. only Risolution 'that could be acceptea by 
the people is the Resolution moved by Mr. Neogy. If accepted it would infuse 
courage into the people. Whittling it ~ will not help. Of course we con-
dem'.l these outrages. We might deplore them, but what I would urge on the' 
Members of this House is the eentral pOInt in the Resolution. Accept the 
Resolution as it has been moved by the Mover or reject. it. 1.f yq,u whittle it 
down and tell the Government l'We have been your supporters. Do something 
for us", it is of 110 use. The time when that method was fruitful is gOllE7 

~r  is no use ,.going t9 the Government and saying "We will ingratiate our-
selves into your favour". What, we really want is some  gesture, some method 
by which the Government willtelf the people "We will assure YOil some kin!I' ' 
of justice. 'Ve will '!!lee that the excesses are not continued". 

Kr. President (The Honourable Sir, Abdur Rahim): The Honourable MelD-' 
ber's time is up. , 

• ~. T. T. Xrisbnamacha.ri: I shall finish soon. No matter what has hapRen· 
ed m thf, past, we want an assurance for the future and that assurance can-, 
only be voochsafed by an inquiry into the excesses of the past. Sir, I support 
the Resolution moved by.Mr. Neogy. 
The ~  ~ r  tor l.unch tJlll'hree. of ~ Clock.' 

~r .~  re-assembled after LtI.?'ch.at 'J'hree ~ . ~~ Syed GhulfiJIl 
Blllk ~ Ir  (one of the Panel.of ChaIrmen) lD the ,&alr. 

~ .  . ~ . (Nagpur Division: NIon-Mfihammadan): Sir, the' 
use of force can only be, Justified when those who wish to establish order have 
to deal with a r ~  assemb.ly, and the use-otfirearins can' only be justified' • 
when those ~  WIsh. to estabhs.h order and preserve peace are ~  such a position 
that then-lives are lD danger. If none of ~ conditions can be satisfied,. 
tilen resort to arms cannot be justified. There are certainly cases which have 
occurred and lam going to cite them and they ~ be designated as 
cases of murder. " .  • ,'" , 

~ 

~  I am going to ~ someillstances in Nagpur; l!0r ~. milkmen' 
c?mm(,Irom the subu.rhs m. the early hours of the morning were shot at by 
tile mlhtary men. Mmd YOll, the suburban people are not expect-ed to know' 
IHI;" curfew order or' .any "ther orders thiit ~ r  promulgated. Not only was 
tIllS aurfew r~r wlllchwas issued in ~r not made known to these sub-
urban people who brought milk· ailrt veaetables but even Government servants' 
were riot aware of it. I can cite the ~  of a person who was' connected' 
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with the Agricultural Dep8.!'1iment of the Government. He was connected with .. 
the breeding branch of £!te Agricultural Department. His boss was coming to 
Nagpur and he wanted to receive him at the station. The scheduled time of 
. ~ arrival of the train. W.8s 5 O'clock but that day it was late. So, I told 
~  that there was. a rumour that 8 curfew order was going to. be issued. 
He said, "Is it so?" I told him it was so. I was sitting at the house Qf a 
person who is a very responsible person; he is doctor and he was a Member of 
this Assembly, I mean'Dr. Khare. So, the gentleman who wanted to go to 

,the station to receiye his boss got himself in touch with the police. The 
.reply that he got from the police station was that. they did not know but they 
.promised to make inquiriel}. and then let him ~ The fellow waited for 
half an hour and got no reply. So, even the police did not know the promUl-

:gation of this curfew order. When even the educated people did not know 
.anything about this curfew order, how can you expect the milkmen and the 
'vegetable vendors to know about it? These milltmen come to Nagpur to. 
·seH their milk; they ride on their cycles and .their cans are filled with milk. 
'There was no earthly reason for ~  a man who was riding on a bicycle and 
'carrying his milk cans. The next thing that I wish to say is this. The soldiers, 
whether Indian or European, who were emplo'yed to establish order or the 

· otlicers who commanded them,. did not care tuppence .for the lives of Indians. 
When the disturbances occurred, I went to the city and there was firing going 

• on. When the military came, there was no mob round-about those places and 
'yet they started firing at random. I saw men cbming in Dr. Paranjpye's 

· hospitaf who were shot on all parts of their body. Among them were persons 
· who were living in their houses and who were doing business in their shops. 
What earthly justification was there for using firearms against them? Not only 

· tJlat, even after the order was established, respectable persons were brought out 
· of their houses to remove the refuse in the streets, So, it was not a solitary 
instance which Mr.' Neogy quoted. I can say that this happened to the retired 

-"Government .sub-assistant surgeons. The unfortunate part of it is that these 
people who suffered at the hands of the military will tell you in private all that 
happened'to them but not in the public. Their idea is that they would 'go 

,down in the estimation 'of the people. If there is a regular inquiry, they can 
• come forward and speak the truth. There wast member of the Bar, who' 
was treated iu a very -disrespectful fashion. The peons of Judges ap.d other' 

· respectable persons were shot at. 1 know the case of a person who is now on 
· the Bench and whose peon was shot at when he was returning from the Bank. 
· When he wrote to th,e military authorities about tp,e matter, they did not pay 
: any attention to it. When cases like t,his do ,occur, they certainly impress the 
· public' and people begin to ask, asa friend of mine did. ask, whether there il§ . 
British Raj or Goonda .Raj. These things are unjustifiable. Even ladies have 

· suffered at the hands of the military. Of course, they are not prepilredto 
~ mention theirUnames because their self-respect is involved. 

Now, Sir, after narrating these incidents that happened at Nagpur, let me 
'come to' Chin:l.Ur. Things be,!lame so serious ~  Chimur that they have occu-
pied the attention not only of the puhlic. ~ r  but a180 in England Rnd other. • 

· countries. This is a place .which has made itself known.. I have a Government 
_<oommunique in my hand. From this very communique I ~  point ou.t that 
. there are grounqs for inquiry. W.hat· happened WRR this. There were dlsturb-
: ances on tbe 16th and the District Magistrate went there on the 1Mh. He 
tooI{ with him 200 British soldiers', 50 Indian ·F.Oldiers and. 50 men belonging 
·to the reserved" police force. They went the:e anllwhat did they ~  ~  
. started breaking open the houslts and arrestmg men and the followmg mght 
·the women were molestec1. Force was uF.ed-, the houseR were broken open 
·and the people were terrified. I can ef:;tablish this from the statement which 
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was issued in justification of it by the Central r ~  Government itself. 
'fhis is what the communique says: 

"As the Dep!lty 'Commissioner points out, the force sent 1b Chimur \ ~ 'dealing with 
violent persOlls whose thirst for blood had not yet subsided' and who were ~  them-· 
selves in groups of 8 or 10 behind locked doors. In such circUDlBtances. a certam amount. of 
damage to property and rough handling were inevitable." 

The fact is clear. The comment which Iwish to make is this. '-How could 
these blood thirsty men·'behind the locked doo!s confine themselves in the 
houses in batches? If they were blood thirsty men, 'they would be out to take 
wmebody's blood. The Government says that damage to property and rough 
bandling were inevitable. You have to prove that these things were inevitable. 
If you are not going to accept the statements which some of the ladies made 
B;nd among them was included the wife of the ~r r cf the r~ 
I)rovinces and Berar and many of them were graduates, what earthly reason IS 
there for us to accept your statement? 

Then Sir, besides the allegations relating to Chimur .incident there lIol"e 
other ~  of molestation of women. What had the Government done? What 
is it that the Government says? It says we are not going to do anything. 
'1'he reason is that names of women are not disclosed. Nobody comes for-
ward to give out the names of persons. We c'mnot convict persons unless 
their names are known. It is no use to have any enquiry. What Govern-
ment forgets ana what we are claiming is this, that allegations against mi!itary 
and police are made by responsible persons. Government wish to disbelieve 
the attacks of military merely by saying that no name was given. They say 
the complaints. of women are false. We say that there have been these acts, 

-it is for you to. prove that these are false. Hold an inquiry and prove the 
~  of these; if you do not, then I feel ~  in saying tbatthese complaints 

a·re true and that the allegations that we have made. are correct. Sir, I want 
to say one thing in justification of my propositioll and that is this. You can-
not disbelieve a st.atement simply because no names are disclosed. For 
instance, this National War Front issued a leaflet called "lHounded Eves"; 
tliat gives an extract from a newspaper called The Leade'l" of Allahabad: It 
contained an article or an extract of article which said that some person whose 
name is not given, interviewed a person, 'whose name is not given, and com-
plained that his wife was raped by a Japanese soldier. The woman's name is 
not given. This interview took place after many months of Japanese attack 
ou Burma. I am prepared to believe it ,-this statement that a J ~  
may ~  rl;lped this woman. Why should anybody blame us jor not giving out 
names of women. Even in this article the names of persons are not mentioned. 
In the leaflet which has been isslled by the National War Front no.names are 
mentioned. They are carrying this propaganda .. They want the people to 
belip-ve this stntement. 

Mr. Ohairmm (Syed Ghulam Bhik Nairang): The HonourabJe ,Member's 
time is up . 

• Mr. GoviDd V. DesbmUkh: Sir, having regard to·the circumstan,ces ~ 
certain customs of the society if at this stage no names of ladies are given 
we cannot say that these allegations' are false. Wh:y these cOJllpla.ints were 
delayed. The ca.ses of violation a.nd molestat!on occunaq in AVgust. 

IIr. Ohairmm (Syed GhulaJ:l!. Bhik Nairang): The Honourable Member's 
time is ~ . . 

Mr. GoviDd V. Deshmukh: One minute,Sir. 
Mr. Ohairmm (Syed Ghulam Bhik Nairang): Well, I cannot extend the 

time. . _ 
D 

• 
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Kr. Lalchand Nav&lr&i (Sind: Non-Muhammadan Rural): Sir, an identica1 

question as is involved ip this Resolution was brought before this HQuse by 
the Government last Session; I mean. the Autumn Session, and we were asked 
to consider a situation like the one we are discussing at the present time. The 
Government only let loose that Resolution in the House and later on we came 
here and delivered our lectures-nothing more than that came out. Nor was 

, aayproposition offered by the Government. But today the situation is differ-
ent. At that time no remedIes were suggested by the Government. But 
during the course of discussion on ,that Resolution certain remedies were sug-
gested, still nothing has, so far, come out of that 'at all. My own suggestion wa3 
that the Governor General in Council should call a meeting or a Conference 
of the members of all parties, .even those who w:ere in jail, aI}d then only after 
the whole matter was discussed the situation will ease and the disturbances and 
excesses-that we have brought to the notice of the Government-would come 
to an end. Nothing came out of that as well. I am now grateful to my 
Honourable friend, Mr. Neogy, for having .put a concrete proposition asking 
that there has been ~  much excesses, a great harm has been done-
let a Committee be appointed to enquire into the whole matter. According to 
this Resolutioll, what is wanted is the composition of a Committee with a 
majority of non-officials selected in consultation with leaders of the parties 
immediately to enquire into the. allegations of excesses ~  by the 
military and police in dealing with the recent r ~ in,. the country and 
report thereon. Now, this Resolution asks that a committee with non-officials 
st-lected be appointed to go into that question and in the meantime if the 
Government comes -forward to admit. that there are excesses then in that case 
there will be no need to appoint such a committee. The Resolution only 
demands the appointment of a committee of this r~  !House or at least 
the appointment ofa Tribunal. Therefore, the demand in this Resolution is 
very reasonable, and if the Government is going te oppose it, then we think 
that Government knows that the officials have' committed many actions of 
this kind of which they themselves should be ashamed. But they cannot be 
shielded from the public. The public knows it. On the contrary to soothe the 
public by proving there has been no, excesses, they should set up an en.quiry 
Hnd bring to book the culprits, if there are excesses. Therefore this Resolu-
tion, as it stands, is all right. An amendment is proposed to this Resolu-
tion asking for a judicial tribunal being appointed. This is also all right. If 
a committee of non-officials is appointe,d, that will be quicker. A judicial 
tribunal takes a long time and also it is bound to be more expepsive. f .. , 

So far as the third amendment by Dr. Sit" Zia Uddin Ahmad is concerned. 
it requires that enquiries on both sides should be made. That is to say 
enquirie,s should be made also into the disturbances and also into the excesses. 
that have ~  committed in quelling these disturbances. My humble sub-
mission on that point is this. So far as the Government are concerned, they 
have taken hold of those criminals who have committed these disturbances 
and sent them' to jail after trial, or detained them und-er the Defence of India 
Aci. . ' 

Sir Kuh&mma1. Yamin ~  ~ lot of those who committed these disturb. 
Bnces are still left uripunished. What about the Sub-Inspector'i murder? 
Where are the- murderers? They have not been punished. . 0 

JIr. r.lcbaDd Navalrat: If the culprits are not traceCl, what can be ~ 
The committee is not going to find them out.' But the point is, one-sided 
enquiry has been made and peOple have been detained on the result of thiEf 
one-sided enquiry. My point is that the criminal on the side of the' Govern-
ment who has been responsible for using excessive force must also be brought. 
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to book We are now asking for an enquiry into the military and police 
f.x('esses in qll;elling the disturbances. In ~  taanner the enquiry should 
he madl:l is an ancillary subject. A Committee may be appointed of; non-officials. 
or it may be a Tribunal of Justice. If the Government leaves everything in 
the lurch, it will not be creditable to it. So far as the excesses aore. concerned. 
!lobody can gainsay the fact that there have been excesses. Even the Resolu'" 
tion says that an enquiry should be made over the excesses in the recent dis-
turbances. in the country. The Resolution admits there have been disturbances. 
But the point is whether the measures taken by Government to quell these 
disturbances' were limited to the necsssities of the ~  or were in excess. 
On that point, we 4ad given many instances at the time when this. qy.estion was 
debated in the House last time. It was then conclusively shown that there 
have been many excesses. Government would not admit it, though they say 
there has been some excess here and there. I submit we have a strong case 
for· showing that too much cruelty has been done in exercising the powers which 
the military and the police did. On this point, I will take only tyiO_ factors. 
firstly, if there has been firing and ~  so, was it in excess or if there was any 
necessity for firing at all, and secondly, whether the punishment inflicted upon 
the people in ~  way of flogging young children and school boys, whether this 
punishment was in excess Ot· not. These are the two points. Oil these, I do 
not think much evidence is needed. With regard to firing, I have in my_hands 
a pamphlet written by Mr. R. N. Mandlik, a Member oftha Bombay Legis-
lative Assembly, a ·responsible man. He has given his own experience!'! of what 
he has himself seen. I canIlot understand how the evidence of such a respon-
sibie man 'could be brushed aside. ~ gentleman, Mr. Mandlik asked consti-
tutionally for the appointment of a Committee. The Bombay Government 
refused his request. • Then, he found that when this matter was discussed in 
the Central Legislature during the last Session, thl;!,Honourable Mr. Aney gave 
E>xpression to certain statements. According to the conditions laid down in 
those statements, Mr. Mandlik tried his level best to persuade the Bombay Gov-
ernment to make enquiries into the excesses that have been committed. But 
nothing lIas been done. In his pamphlet he saya that he simply followed up 
,vhat th,e Honourable Mr. Aney announced in the Central Assembly. The. 
Honourable Mr. Aney said in this House: 
.. "The r ~  had to meet an . ~ I ~ . .It was not easy to pul; dOWD 
riotous and rebellious people. In meetmg the situation force had to be used and in the use 
of that force, a certain ~  had ~ be given to the persons ';\rho were on the spot.. If. 
however, there were excesses, It was m the· interest.& of Provincial Governmenta and Ofticera 
r ~ . for ~ discipline. of ~  forces to take ~  of the tact,s .and inquire into the 
complamts. I believe that complamt, would be coDBldered and .grievances put right." 

But they have not been put right. After r ~  all other .avenues to 
get a remedy,' Mr. Mandlik has at last come to the Members of the Central 
L!"gislature to table this Resolution and bring the ·fa<.-ts again" to the notice • 
of the Government and urge upon the Government to institute enquiries. If 
thi.s modest demand is not agreed to, then woe unto the situation. W.ith. 
regard to firing Mr. Mandlik says: . 

"As a r r~  of the.people in .the. Bombay Legislative Asaembl I did everythi"'" 
that was ~  to be done In a ~  manner to seCure a ~  en uiry r ~. • 
GoVernment mto the alleged wanton finng at Poona on the 12th Au at 1942' b Je Xilita 
!"ld at r~ on the 9th September, 1942, by the Police. ':.\t ~ ~  .otheJ, 

~  ~  were shot dead, not on the street or in th ·d t f th gb b t· •. their homes!" e Dl1 S 0 e mo. U lU, 

Is this not a tragedy? Last year, I also mentioned that in Karachi, tlie 
~  went, so far ,that w:hen ~  boys ~r  taking a procession or'some-

~  when ~  went· moo theU' houses, they were pursued by the police' 
Into theU' houses a.nd they were beaten. Is it possible that the steps taken by 
Govermpent to Pl!t down the disturbances were in any way lenient? So far· 
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as firing is concerned, it cannot be justified on any ground. He further on 
says: • 

"At Nandurbar, the police are alleged to' have opened fire, without a warning, on a 
peaceful procession of school children! In this 'firing four school boys of ages between 8 
and 15 and one college student· aged about 20 were killed and about 12 persons were wounded 
among whom is' a girl 8 years old." 

What more should I say? 
With regard to flogging, here is what appeared in the press regarding flogging 

in Sind. I was very sorry when the War Secretary came forward to say tllat 
these boys were given cdbe stripes only. It is no.t so at all. I challenge ,that 
statement, and propose that an enquiry should be made into this. 

'JIr. Chairman (Syed Ghulam Bhik Nairang): The Honourable Member's 
time is up, 

JIr. LaIchand Navalrai: I am finishing it, Sir. The manner in which 
these school boys between the ages of 11 and 14 years, excepting one of 18, were 
flogged was this: . 

"Thev were stripped naked before their comrades and tied to a 'tik·tili:i' and £hen 
flogged on the thighs by a sepoy or a 'mukadam'.· The cuts _ were sharp_and severe and they 
did bleed." 

JIr. O ••• Trivedi (Secretary, War Department): I cha1lenge that. 
JIr. Ohairman (Syed Ghulam .Bhik Nairang): The Honourable Member 

must finish his speech. His time is up. 
lIr. Lalchand Navalrai·: I submit, Sir, that this is a very greae excess and 

a committee should be appointed to gO/into this. 
Tne Honourable Sir RegjDald Jlall:wel'l: Sir, in his speech this morning, my 

Honourable friend, Sll,rdar Sant Singh, asl<ed what steps Government had 
taken to investigate the allegations made in the course of the debate at, the 
1ast Session. I can assure him that we have not been' idle on that point, und 
that copies of the debate have been 'sent ~  the Provincial Governments with 
a view to the verification of such cases as was possible. Of course, 
no investigation can be made, or expected, of wide and <:weeping 

, . allegations, such as that the police generally indulged in random r~  and 
so forth. No investiga.tion is possible of .anything which is not sufficie!ltly 
definite to enable somebody to go and nnd out whether this or that took 
place at /!-ll. In ~ far as specific allegations have been 'investigll.tecl, LInd. 1 
have r ~  about them, I am in a position to assure the House that 
nothing has come to notice as a result of the last debate in which the allega-
tions were entirelr ~ . The enquiries show that most of the all('!ga-
tions either misrepresented the facts or repretlented only one side of what 
occurred. And in some cases investigation has failed to reveal any ir:.eident 
of the kind described to have taken place at all. • i 

Of course I am not in a position to reply _to allegations made in the course 
of today's debate, because they could not be referred to Provincil].l Govern-
ments. But I can give one or two instances showing the kind of results 
revealed by investigations on assertions that were made on the last occasion: 
Mr. Jamnadas. Meht.i\', for instance, has r0ferred to the Nandurbar ('ase which· 
was quoted in Mr. Joshi's . speech. What the House was told failed entirely 
to bring out the fact that the police had to deal with an excited mob of about 
a thousand persons armed with sticks. The police ordered it to sli!lperse 
several times, hut that had no effect. They then arrested 'the leadtll"S and' 
they were eB.:lorting them to the police station but they1ay ··down c,n . the 
ground and refusi:Kl to move. At the same time stones were thrown at the 
police ,and a Sub-Inspector was . ~  and ~  in the eye and a.bdomen. 
It has been stated that this was a stone thrown by some enemy of his. In 
fact, this Sub-Inspector had only been transferred to that Police Station-not 
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even in Nandurbar but in Sakri-in August. He had never been to Nandurbar 
and the pe9ple there did not know him and there could not have been anybody 
there who could possibly have any grudge against him. Then, finding that 
the lives of the whole police party were in danger, the R.esident 1st Class 
Magistrate, who .:.vas present on the spot, ordered the Police to open fire &fter 
warning the crowd, and as a result of that in all i9 rounds ~r  fire(l, 14 
persons were injured of. whom 5 died but only one 'of those killed and 8. of 
those injured were under the age of 16. We were told' that the policE' fired 
wantonly on merely a students' procession or a boys' procession. That will 
show to the House that there was another side to the matter. I do not at 
all doubt the sincerity of my Honourable friend, Mr. Jamnadas Mehta,. who 
referred to this incident this morning, but, after all, he was not 'present on 
the spot. He can only give the House what he has been told. 

Mr. Jamnadas M. Mehta: I have seen some of the injured who were i'till 
.~~. . . 

lIIr. X. c. Neogy: But was the HOJ;lOurable Member himself present on 
the spot? . ' 

The Honourable Sir Reginald .Maxwell: Of course I was not. 
1Il'.' X. C. Neogy: Then, is his testimony any more reliable tha.'.l that of 

Mr. Mehta? 
The ROnourab1e Sir Regin&1d Maxwell: I warn the House of uhe tendency 

which arises in such cases for persons to make a ,story of pdlice excesse'3 in 
order to create a diversion. When some one goes' afterwards to ~ place to 
find out about tne matter, these stories are presented to him wit.h all 
appearance of sinc<lrity and he may believe them, but at the same time ~ 
we have a well authenticated ease of firing under the orders of a &sident 
'lst Class Magistrate. 

There wns another case ·of which mention was made in the previous d"lJate 
about a notice under section 80 ·from a Zamindar of Ghazipur. 'rhat WIl8 
told by Mr. Neogy. But his story of the ~ r  which he gave to the ROllse, 
entirely omits to mEntion that a mob. of 600 persons from that Rnd ('ther 
villages were attacking the police with lathis and that is why the police and 
military had to open fire to disperse them ... 

lIIr. X. C. :Heogy: And set fire to the Houses. . . 
The Honourable Sir ReginaJ:d Kaxwell: This point was omitted from the 

story given to Mr. Keogy. 
1Il'. X. C. Neogy: What about incendiarism, looting and occasional raids. 

It is a sense of ~ . 

The Honourable Sir Reginald Muwell: Mr. Neogy mentioned four cases 
from Cawnpore in which he alleged that excesses had been committed. 
His allegations were based on letters which he had received bvrn other persons 
and did not purport to give his personal knowledge of the matter. Of ~ 
four instances, not one has come to the notice of. the Provincial Government. 
The position taken up by Government in the previous debate was that if well 
supported allegations are made tq the Local Government, that Government 
will be as much interested as any, member of tha p'ublic in investigating them. 
But if such allegations do not reach the Provincial G<1Vernment, how ('all 
it be p-xpected to do anything. Qne ~  presume that if no complaint was 
mad: to the Provincial Government nothing of thtl kind took place. 

Kr. X. O. Nebgy: They do not enjoy any confidence. . The Honcurable 
Merllher knows it very well. Who trusts them? . 

The Honourable Sir Regilfald ][axwell:" There is another case mentioned 
hy my Honourable frien'd, Mr. Joshi, about the Manager of the Gandhi 
Ap.l.ram, :!'I1CE'rut, who was a.lleged to have been attacked by a police party 
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together with the persons associated with him, and it is RtQted that the 
Manager was subsequently ,shot. This again has not come' to ·the notice of 
the Provincial Government at all. No such complaint has been made to 
them. All I can say is, therefore, 'that the presumption is ~  no huch thing 
occurred: but at 'my rate. Government are clear in the matter. We haw.) said 
that well ~ r  allegations wiil be investigated. Well, if they are noti 
made it is not our fault. 

'Sardar Set Singh: What can you' say of a Gqvernment which does not 
even know about the firing! 

I[r, It. O. lfeogy: If you eare for your reputation you 'should yourself 
investigate them. 

'!"he Honourable Sir -Reginald Kaxwell: As regards the general ullegr.tions 
the Governme.nt' position was stated very clearly by my Honourable Coll.:-ague, 
the LalV Member, Oil the last day's debate on this Resolution. Government 
'Itand entirely 'by what he then said. I must repeat that Government deny 
altogether that there has been any general policy of frightfuiness, such I\S M:. Jamnadas. I\{ehtaasked us to repudiate .. I fully repudiate any such 
thmg. There IS no general policy sanctioning the use of excess fcr(.e. 

Hr. Jamnadas M. Kehta: Is,there any particular policy? 
The ~ . ~  Sir Reginald Maxwell: Certainly there is. The po;.icy is 

there and It IS that the force use,.d must be such as is sufficient to .fE'store 
erder. 

Sardar Sant Singh: The Nazis say the same thing. They say it no differ-
ently. The question is how do the people feel. 

The Honourable Sjr Reginald ~  If excess force or unjustifiabls action 
has occurred anywhere, I can only say that it is not part ~  ~  ~ . r  
policy sanctioned either by this Government or by any ProvlDClal (;tovern-
ment. ' 

Sard&r Sant Singh: Why not make an enquiry? 
The Honourable Sir Reginald Kaxwell: Anq" therefore, instances in regard 

to which any complaint may arise must be regarded as isolated instances aud 
dealt with as such. 

Pimdit lfilakantha Das: Have there been such instances? 
The Honourable Sir Reginald Kaxwell: Certainly. I wiil come back to it 

in a moment. At this very moment, so far as my ~  goes, a 
number of cases against pOlicemen are under ~  or action has l-een 
taken, in various provinces. I 'have not yet got the full particulars of these 
cases, But, for ins.tance,. in Bihar 13 cases" involving 35 police officers, are 
either being inquired into at this moment or are being tried. I am informed 
that in the Cer.tral Provinces one constable has been suspended nnd cne 
dismissed. In the "(Tnited Provillees there is It ease in which five ~  
are being tried on a charge of murder. In Delhi there is one case in which 
four policemer lire being tried on a charge of murder. 

Pandit Lakshmi ltanta Kaitra (Presidehcy Division: Non-Muhammadan 
Rural): Altogether how many scape-goats? 

The Honourable Sir Reginald JluweU: I have not complete statistics. I 
am giving the House instances to support what I have said, ."iz., that the 
Government and the Provinces are in no way reluctant to take adequate aetion 
where the C!1ses etre .properly brought to their notice and where inveszti!l'ation 
shows that they .r~ well· founded. But as I have said, -these cases must be 
regarded as isolated instances. They a!e no part of any. general policy and 
therefore, on that ground no case is made out for an all-India inquiry. 
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Now I would ask the House to be careful in judging aUegations of excess 

force. The force used in any situation mus' be judged in relation to the sltua-
·tion with which the police had to deal. As I pointed out in my F.peech 8:' 
the last Session, it is entirely wrong to speak ,or io regard the matter as 
though in all these cases the poljce were the aggressors and the llersons who" 
suffered were doing nothing, or carrying on some ~  activity. In all 
cas.es which have come to our notice, and in which force has bel1n used, the 
violence was on the other side. It was the mob who were the aggressors and 
it was the duty of the police to protect Government property, or to prevant 
their own party from being overwhelmed. It is very easy. to judge these 
instances long after the event sitting in the comfortable safety of this 
House. Sir Muhammad Yamin Khan asked that the police should bp kept 
under control and should not be . allowed to lose their heads. But as I 
pointed out before, in situations of that kind whete a small body of police "is 
"onfronted by a large armed mob, you cannot e.xpect the men on the spot 
to judge the "amount of force necessary by: a· yard stick. 

Sir )[uhammad Yamin Khan: I did not use the word "police". I said 
those people. 

Tile Honourable Sir Reginald Maxwell: Well. the debate relates to pnsons 
who did use force. Didn't it? 

Sir Muhammad Yamin Khan: They were not always at fault. 
, • I 

The Honourable Sir Reginald Maxwell: I shall now give the HOWle u).ustra-
tions of the situations with which police parties had to deal. 

At Katra in the Bihar" Province, on the 15th August, an armed mob about·· 
.5,000 strong attackd the police station and assaulted the Sub-Inspector and 
his 8 constables before the police could open fire. "The Sub-Indpactor lay 
unconscious, one c:onstable was killed and the remaining constables r~ dis-
arllled and severely beaten. The rioters looted the police ~  and bu..'Tacks . 
. and the Sub-Inspector's property, and finally set fire to the police stati<ltl. 
If the police had fireJ on the mob, they would have been doing their duty ana 
no more. This particular instance shows how. wrong it is to say that the 
police should have withheld their fire. This was a case in whic4 the police 
had not" fired. They were overwhelmed and their police station burnt. There 
are many other cases in my hand here, but it is no use reading them to the. 
house. There are many such cases of the same kind in which· small I)artieB 
of the police had to deal with very large armed mobs of an extremely violent 

"disposition, and it is impossible for us to judge such cases by applying any 
standard of measurement to the force which was to be used . . 

Statistics up to the 30th November show that there, were 49 fatal ·casualties 
among the police. Non-fatal casualties numbered 1.363. .These would not 
include a number of unreported injuries. The number of police stations or 
outposts destroyed or severely damaged was 192, and the ~ r of other .. 
Government. buildings 494, not counting municipal property, .schools and so 
~r  .. The number of railway stations destroyed or severel1 damaged up till 

the 31st December was ,318: cases of serious damage to railway tra.cks wt·re 
103: serious de:mage to rolling stock 254: llost and jif,}egraph-offices, sub-offices 
and so on, destroyed or severely damaged 309 ~ other casas of damages to • 
telegraphs and telephones 11,285. I may add that among the military r~  
there mre 14 fatal and 170 non-fatal casualties inflicted bv the mobs and nme 
eases in which military property and installations were destroyed or severely 
damaged. - • 

I quote these figures in order.that the House may realise the great serious-
ness .of the rebellhn and the extreme violen& with which the Government 
forces had 'to deal. 
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Now, some of the allegations relate to the shooting of innocent p('lsons 

including women and cllildlJln. It· is not denied that when mob violenCE!< 
necessitates firing, innocent persons may sometimes be injured or even 
killed. Actually I could quote an instance at Mahad in the Colaba dis-
trict where< a revenue ~  clerk was killed by firing by a police party because 

. the mol? had captured him and some other Government servants and put them 
iu front as a Rhield when they were about to attack a kutcheri. These thing5 
cannot be helped. Many innocent persons suffer in lIuch disturbances. But. 
the position of Government is that no wilful action of this kind is part of the 

.policy employed; and in regard to these allegations about women and children, 
I should like the House to remember on the other side therecor.i of the 
rebellion itself in terms of injuries or loss. of property inflicted on innocent 
persons and the 1000s of life, ·even of women and children, caused by ~ 
outrages. There again I can give the House numerous instmces but timE!< 
will not permit me to quote many. But I would like to read this im,tance. 
On the 23rd August lI!. a place in the Monghyr district of Bihar rioters caught. 
several men who had refused to join them and maltreated them. Three 
victims had an eye deliberately put out by a spear point, whilst a fourth had 
an eye burnt out. Four of these men had also fingers cut off and five of lhem 
branded. One subsequently died. As regards the bomb outrages, I will ~ 
quote one or two. On the 29th September 1942, a crude bomb thrown from 
the Cotton ~  in Bombay city injured five innocent men. On the 14th 
Octoper 1942, a bomb exploded in a gymnasium in Pandharpur town, killing. 
one boy and injuring .thwe others, one seriously. The -boys were preparing a. 
wrestling pit and finding an object inside they threw it to the ground and the 
bomb exploded. Another boy was killed while flying, a kite on the top of a 
temple in Sholapur-hc picked up a bomb and showed it to his friends and 
accidentaliy .dropped it. Three boys received serious injuries and one succumb-
ed later. Again on the 9th December 1942, a bomb exploded on the roa.d in 
~  Ahmednagar district and seriously injured three girls who were passing by 
at the time: one of them had her palm' amputated. 

I could quote many other instances of the same kind, and I would ask why 
is no inquiry demanded against those who are responsible' for such outrages '! 
Why do the movers of this Hesolution concentrate on inquiries into ~ conduct 
of the police? Actually up to the 30th November, fatal casualties among the 
public caused by the use of explosives was recorded as 8' and the non-fatal 
casualties'included 8 women and 17 children. I forbear to me,Dtion the 
number of passengers killed or injured in railway accidents--one was recorded 
only three days ago in the H induBtan Times. Even the amendments pro-
posed by Mr. Bajoria and Pandit ~ . Das, deploring the occurrence of 
such things, demand only inquiry into the conduct of the police and the mili-
tary. Dr. Sir Zia Uadin AhIl).ad's amendment is more logical on that point, 
but I have ~ r  shown that there is ~  case for an all-India inquiry into 
the conduct of Government servants. ' 

[At this stage, Mr. President (The 'Honourable Sir AbdurRahim) resuhted 
the Chair.] . 

As regards the other side I have alrell;dy informed the House in answer ~  
,question that 26,000 r ~  have already been convicted by the courts up to 
the. end.of the ~r  . Government ~  propose to make certain facts public, by 
whlCh the responslbIhty for these dIsturbances can be judged. I .have a docu-

~ under r r~ . on that subject at ~  moment and I hope tbmake ~ 
pubhc ~ r . ThIS I~ . ~ r  be only, mtermediate information, such as 
can be gI"en . ~  publIc now; and what. fJlrther . ~  should be taken to bring 
home responsiblitty to those concerned ill· orgamsma these' disturbances must 
remain ~ ~ for consideration.' But one"thing upon which the House will 
agree With me IS that outrages such as those which I have described must be 
suppressed with all possible speed and by all measures available. I would 
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remind the House of the concluding words of my last speech in which I pointed 
out the extreme danger of allowing hooliganism to establish itself in this country 
and to pr?duce a state of things in which no man's life Or property was safe. 
Events, SInce I spoke, have confirmed my words and we have seen so many 
instances in which perfectly innocent peoplc going about their daily occupations 
or travelling by rail have been exposed to those outrages. Effective measures 
cannot be taken against this "kind of hooliganism if the immediate reaction 6r 
this House is to demand committees of inquiry. The idea that the police and 
public servants are the enemIes of popular institutions lind should be regarded' 
with hostility by this Hous.e is entirely wrong. I would like to remind the' 
House of what its own posit:on woulrl·bewithout the maintenance of order and 
respect for authority. How far do Honourable Members think the writ of this 
House would run without firm and loyal public services and police r ~  That 
is true in any democracy. But the House has had too much ~  In recent. 
months to bring the point hom!} to them: But for respect for authonty and but 
for firm and lo.val police forces, this House and its power would be of no account 
in the institutions. of this country, and the only conclusion to which .Honoura?l.e· 
Members should come is that public servants should be r ~ In alllegtti-

'mate action to maintain order. The effectiveness and even the eXIstence of ':lur 
~  machinery depend on them. I rPust, theretcre, oppose any motIon 

which creates the impression that tbe House des:res to place ~  Govel?ment 
forces who have been instrumental in putting down ~ disturbances In the-
dock. • 

(Dr. P. N. Banerjea rose to speak.) 
)[r. President (The Honourable Sir Abdur Rahim): Th!'re is .only half ~  

minute left, but the nonourable Member may finish 'his speech nQW if he Ekes. 
Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, the-

original Resolution moved by my Honourable friend. Mr. Neogy., has the fun 
support of my llarty. The two amendments which have been also moved by 
members of my Party are not inconsist,ent with the original motion. They in 
fact make explicit what was implicit in Mr. Neog:v's Resolution. 

(It . being Four of the Clock.) 
Mr. President (The Honourable Sir Abdur Hah:m): Mr. Jamnadas ~ 

l\WTION FOn AD.JOURNMENT. 
ANNOUNCEMENT re GRANT OF INADEQUATE ~R  ALLOWANCE TO WORKERS. 

)[r. Jamnadas M. Mehta (J3ombay Centrill Division; ~  
Rural): Sir, I move: ' 

"That the Assembly do now adjourn." 
In doing S9 I want t<;> make two or three brief observatioq,s. On ~ 23rd 

~ r  1943, there'was III the Gazette of India published the following informa ... 
tlOn. 

• "The Governor General in Council is pleased to make the following further amenllment 
to the scheme for the grant Qf dearness allowance to Centra! Government servants . . . . .. 

And the amendment made !s adcording to the .three sub-divisions into whick 
the Central Government servants were divided-in sectioll A those who are: 
getting below Rs. 40 per mensem will be given Re. 7 as ~r  allowance: 

~ who are gettin!,l' above Rs. 40 up to Rs. 120 will be given Rs. 10. In Area 
B which consisted of cities except Bombay and Calcutta and other urban areas. 
those up to Es. 40 were to get Rs. 6-8-0, and those from Rs. 40 to Rs. 100 were-
to get Rs. 9. In Area C, which was descr:bed as rural, those up to Rs. 40 
were to get Re. 5 and those ~  Rs. 40 and Rs. 70 were to get Rs. 7-8-0. 
This was the dearness allowance that was announced on the 23M January of 
this year in the Gazette of India. of that date. - . 



192 LEGISLATIVE ASSEMBLY [12TH FEB. 194/3 

[Mr. Jamnacias M. Mehta.] 
I submit that this announcement was faulty in two respects. The first is 

that the employees concerned ha.ve gob their trade unions or employees' ~ ~ 
tions, which are recognised by the Government and in staff matters submiSSIOns 
:are invited and considered. Representations are received and ~ ~  and 
-consultations are very often held. This is the meaning of recogmtlOn of 
~  association. This is the mea.ning of genuine support for r ~  
~  and the Government have times without number professed their 
,belief in the virtues of trade uniomsm, 

" 
What happened on this occasion? The Government never consulted the 

'Unions which were most vitally interested, whether these additional scales of 
.dearness allowance were adequate or were inadequate, In fact, consultation 
was being asked for. It was under discussion when and where consultation 
should take place. AlJ of '8 sudden, without listenipg to the submissions of the 
~  without even waiting for thmn, Government, in order to allay, as 
they thought, discbntent, ana. to suppress what they tllOught agitation, came 
out with a fait accompli. This, I submit, is against all ideas of the usual 
:relations between Government and the employees who are organised in their 
associations. In the last census-the present census figures are not yet avail-
.able-in the last census the number of people employed in public acfministrations 
.and p,!-blic forces, was somewhere about 10 lakhs. If you increase the number 
-of people who are in pub.Li.c forces that is, the police, air force, army, navy 
and others, the number may be larger. Thill does not include six lakhs of rail-
way workers. So, if you really take into account every public servant, whether 
in the Central Government, the Provmcial Government, municipal administra-
tion, local boards, improvement trusts, port trusts, my estimate of the number 
.of employees is somewhere near 37 lakhs. 1£ you add their dependents at the 
.rate of four per every employee, then the number of people who maintain them-
:selves by serving public admmistrations will be somewhere over one crore and 
fifty lakhs. Out of these, I am referring those who are organised in some way 
.or other, unorgamsed I have not taken into account. I have not taken into 
.ac(-ount the railways. Only non-railway organised workers from hamals and 
peons to employee& up to Rs. 250 who are in postal and telegraph departments, 
in port trusts, in income-tax, ,in salt, excise, in cli'stoms, in Accountant General's 
.offices-all these told are not less than 3 lakhs of people, and if you add the 
number of their dependents at the rate of four, 12 lakhs are to be added, ~  
15 lakhs of people. The vital interests of such a large number of people were 
--concerned .and the Government have thought it proper to announce their decision 
about dearness aHowance without consulting ~ . 

Let us see why there is bound to be discontent. Government have, 
announce!I-I have not taken into ;account what happened prior to this 23rd 
. ~r  1943-those who are getting up to Rs. 40 will get Rs. 7. That means 
tmll. will ,get on an average about .21 per cent. of their actual salary. Now, 
:according to thr. cost of living index ~ r  in the Bombay ;Labour Office, 
--taking the COtlt of living of the poorest, the cost of living has risen by 103 per 
(lent. Against 103 percent., the dearness allowance given to the poorest is 21 
per cent. That means, while food, clothing a.nd residence and everything has' • 
gone up by 103 per cent.,' the compensation. paid to these unfortunate people-
-the maximum is 21 per cent, When they needed five, they have got one, 
,:and this is the ~r  of the Government towards these lowly paid people I 
1 am not going into the salaries and emoluments of people from Rs. 40 to Rfl. 120. 
'Thev are as bad, some of them are even much worse, they get even less, till 
.at Rs. 120 a lUan gets only Rs. 10 in' Bombay and Calcutta, Rs. ,9 in urban 
:areas, and Rs. 7-8-0 in the Tural areas as they are called. So' they are expected 
to live ,on 20 per cent. 6f the act1ll'l rise of the ,cost of living which is 103 per 
<lent. Four-fifths of the cost of living is not to be paid for. They are asking 
for no improvement in the pre-war condition. What is asked for is that they 
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'Should 1)& placed, these low paid people should be "Placed in the same condi-
tion ill which they -were on the 3rd ~ r  1939. The Government, of 
India say ",No. We shall give them one-fifth of ~  they really need and 
deserve". Government cannot challenge the figures of the Bombay Labour 
.(}azette. ,What other figures, have··, the Government got? Two judicial 
pronouncements have declared that even this Bombay LabouT Gazette index 
number of the cost of living is wide of the mark on tlie wrong, sidli, that it is 
below the real rise by something 25 per cent, occasionally. Let the Govern-
ment read the' report' of Mr. Justice Rangnekar and Mr, Justice Rau. They are 
not documents written by workers. They will find that even the LabouT Gazette 
index number of cost of living is lower than the actual one. 
Therefore, Sir ,  I protest most earnestly and most respectfully but none the 

less most empliatically against the conduct of the Government in trying to meet 
the poor with a fait accompli as if the Government were omniscient. It is a 
-conduct worthy of the severest condemnation. Government ought to set a· 
better example. They set an evIl example by refusing to consult the people 
who are most vitally interested in the cost of living. They are thereby putting 
an axe.at the genuine trade union movement in the country. The enormity of 
the Government conduct is not to be minimised from either' point of view. 
They have laid an axe 'at the growth of trade union movement in' the country, 
i.e., the unions whom they recognise and yet refuse to consult and, with the 
full knowledge of the fact of the cost of living index in their possession from the 
I,abouT Gazette, they refuse to give more than one fifth by way of dearness 
allowance denying the 4/5ths of the rise. And what is worse, they do not 
-consult the p'eople most . ~  affec'ted.. I may quote for the benefit of r ~ 

ment the opinion of the most dist:nguished economic journal in this matter. It 
says that so far as those who are living on the verge of starvation, on the border-
land of starvation, no matter what the rise in the cost of living is, it must be 
fully compensated. Let the Government note that this is the opin:on not of a 
workers' organisation, not of a political agitator. This is the opinion of the 
most distinguished econom:c journal in England and that opinion is reinforced 
by the report of Justice Bau that those who are living on the borderland of 
starvation muat be fully compensated, but/the Government of India compensate 
them to the extent of 21 per cent., deny them even a consultation' and think 
that they have done their duty. Sir, to I?ay the least, this is not worthy of a 
Government which claims to be based on popular will. Therefore r ~ 

will have to admit that they have treated public opinion among the workers 
with perfect contempt, that they are not concerned in knowing what .the real 
state of the employees is. They simply think of their own infallibility and their 
'Own ~  because Government w:ll claim that they know more than 
we do. That is one of the claims of (}overnment,-the claim to infallibility. 
If it was a matter between two· J>owerful parties, I would,<M.ot have minded. 
but it is a quarrel between those who are matched ~ . On the one side, 
there is the poor worker without resources, without ~ to back him up, 
and. on the other side there is the most powerful Government iq the country, 
aga\nst whom nobody can raise his hand, without suffe!'ing for do:ng so. In 
that unequal match, the present Members of the Executive Council who have 
had some experience of public life should have shown that thev favoured 
.~  with employees' unions or associations, that they are ·prepared to 
g.lve them every chance to be heard; that, thev will.give them .every considera-
tlon and show every solicItude 'for them; bl,lt' in spite of nearl:t-,8 dozen popular 
men, on the Government Benches. this most unhanpv spectacle Is seen that 
the wivE!s and children of these _ unhappy men may go· to the wall but no (me 
~ r . These eleven Members ~  supposed to represent non-official opinion 
lD t?e ~ r  and yet they showed the utmost' contempt for the r~  
bv 19normg them. I am not saying tha,t we. should give them 50 rupees 
allowance, I am n<!t saving that they should get any particular amount. All 
that I am asking Non-official Benches to appreciate is that Government did e. 
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thoroughly ~ r r  a?t, ,a ~  unjust act in not giving an opportunity to 
~  ~ r  orgamsatlOns or theIr representatives to be heard and that without 

dIScussIon ~  them, they announced a wholly inadequate and meagre 
allowance. SIr, I move that the Assembly d'o adjourn. 

:Hr. President rrhe Honourable Sir Abdur Rahim): Motion mond ~ 
UThat the Aaaembly. do .now a.djourn. II 

:Hr. N. 14. Joshi ~ . ~ ~  ~ r the policy which. ~  Gov-
ernment of India has been folloWIno m dealmg wIth the problem of gIvmg COIn-
pensatoryallowur:res to their employees on acco11:nt of' ~ rise ~ the prh:es 
and the cost of iiving has been wrong and unsatIsfactory m ~ r  respects. 
In the first place, although since the beginning of the war, the prIces had begun: 
tv rise and. the N.f'tof living had become high, the Government faIled to takf> 
notiee fGr a ~ time, and then when they took notice of the rise, the steps 
which they took were insufficient and ~ . In dealing. w.ith this. 
question last je:il', I think the Honourable the Fmance Member said thut h(· 
gencrally follows the steps taken by the r ~  Governments. It has ~  
m', expl'rience that when one of the ProvInCIal Governments does somethmg' 
ril1ht then the Government of India expresses its .unwillingness to follow t.hp. 
P;ovincial Government. Not once but several times I have stated in this ~ 
,that the Bombay Governmflnt in the matt·er of pension, has done Gome justice 
to their inferior eelVants and I asked the Government of India 'to foUow the 
example of the Borribuy Government. In that respect, the Government of 
India refused to follow the example of the Provincial Government, but when 
the Government of India feels that the Local Governments may not do full 
justbe to) their employees, then the Government of India if! williug to follow 
~ Provincial Uoyernment::l. Sir, in this matter. the Government of Itl(liu 

is not evell willing ,to follow the Provincial Governments although the Pro· 
vincial Government.s are not very generous in these matters.' In the first pltlcf', 
since the war ptarted, the prices began to rise and the cost of living became 
higher but the Government did not take any notice of the rise in the cost ()f 

living till January 1941-a year and a half after the war had st<Lrted. T}len 
the I>rovineial Governments gave some paltry ll11owances. I do not wish to 
deal with the figures of th:l allowances which are very ~r . The Bombay 
Government guve 8.11 allowa.nce of. Rs. 3 in the Bombay city, and Rs. 2 in ~ 
other8mallE'r place!:!. Then the Government of India takes some time to move 
after the Bombay Government had moved, and then Government of India began 
to consider a1l(1 think. Then the Bombay Qover.nment in 1942 increased tue 

~  from I ~. ~ ·to Rs. 4·8-0 and Rs. 3. The Bombay Government incrensed 
the allo,,'ance again, in July, 1942, to TIs. 7-8-0 and Rs. '5. Now, the Government 
of India thought that the allowances given by the Bombay Government were 
~~ high Rnd'they decided not, to ~  the Bombay· Government. In The city 
ot Borpba:v. the Bombay Government gave a flat rate allowance of Rs. 7·8-0. 
Then thc Government ef Inn.is decided not to give a flat rate, so thst the lAast 
paid employep. of the Government of India in the Bombay city began to get,.I 
think, Us. 6. So, the Bombay Gnvernment paid . Rs. 7-8-0 and 
the' Government ,of Iildia,' which was going to follow the Bombay Government, 
began to pay Rs. G. Then the Bombay GovernmE'ntagain increased thc r.llow-
an::e in Kovember, 1942, to Rs. ]] and in the outside places to RSj" 9. The 
Governme11tof Intii[,. then again decided not to follow the Bombav Government. 
:My fi;eno., Mr. Jamnadas Mehta, gave the figures. The least .·paid employee 
()f the GovHnrnent of India in the Bombay city gets Rs. 7, while 1he Bombay 
C'TOvernment pays RE. 11. c' , . 

Mr . .JalDllAdas M. Mehta: So does the Bomba.y Municipality. 
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Mr. N. lItl. Joshi: Yes, ,w does the Bombay Municipaiity. I have ~  shown 

that the Government of India first said that they would follow the U~  
Gvvernrnent. 1 expected the Government of India to-be a little illore r ~ 
~  the Bombay Government because thej,t r ~ ~  are greater. .When they 

found that the llrovincial (;lovennnents were glVlDg allowance& whleh, therugh 
not very' gt'neL'('us wer,;l a'little higher than ~ of the r r. ~ of I~  
they gave up .~ policy of following the ProvillClal Governments. My fnend, 
Me. JlAmnadas Mehta, has already t;tate,d that the GovenlID.ent of India should 
have the aspiration of being a model Government, at least model employers, 
bpcuuse we (lo lIol expect them to be a model Government. The Honourable 
the Labour Melllbei knows that in Bombay, even employers who do not aspire 
to ~ th<! model employer,;, I.meun the mill-owners in Bombay, pay at r ~  
R,;. 20 or {;\,t'n mere', as dearnes& allowance, and OUi' Government of Indu .. 
whio.ll.i ought to be model employers pay Rs. 7, which is one-third ot what the 
Bombay U ~r  pay. I feel that the Government of India mut!t give up 
thii policy. 'In the first ~  t.he original plan of giving the deamess aliowam'e 
at t: flat 1'l1te, should have been followed. They 'gave up that policy. ~  
bcgau to give a littlt- more to those who got higher pay and a little. less to ~  
who g( t less I'ay, 'J'hat ~ bf'en th3 wrong policy followed by the ltovernment 
of India all 'through. That has been my comp!aint. You pay a little 'more 
to tho:-I(; who have got a little more. ' Ordinarily, you would like the Government 
()f Indi'l t{) follow the polic) of giving a little more to those who ~  less, but 
that policy the Governmeut of India does'not follow. I would suggest to thtlIll. 
to change that !.olicy, and at least to keep up to· their original plan of giving 
thl' deamees ailowance at a flat rate, so that the 10"'est paid empiJyep, who is 
on the border line of starvation will get a little more in proportion. He will get 
the same rate cf bllowance but the proportion in which he will get the rate of 
allowsncE; will be a little larger. I would, therefore, suggeet to the Government 
r:f Ind:n to hring their allowances to a flat rate. Instead ,of paying Rs. 10 and 
EiI, 7 as difi'erE'llt rates of allowances, they should bring ~ rate of allowances 
t.) a flat rate, so that a man getting Rs. 100 a month and a man getting less ,hall 
ng, 40 a month ;;hould huv£' the same allowance. I am not ~  that 
thE' all"wance paid to the man who is at present getting a little more should be 

~ r . .  .. 

The Honourable Mr. M. 'S. Aney (Memb'er for Indians Overseas): Would you 
agree to a mean between Hs. 10 and Rs. 11? 

Mr. N. M. Joshi: I am stating my case that the allowance should not be 
l'6ducec because it is too low. My friend, Mr. Jamnadas Mehta, has. already 
shown that the cost of living index today has gone up to 103 in the Bomb.ay 
citYllnd the aHowance you pay it only 20 per cent. or less than one-fifth of what 
it should bt'. '1'herefore, there should be no reduction, but the rate of allowance 
puid t •• the least psid' employee flhould be increased and ~  the employees shoulcl 
be paid at the flat rate and they can, at least go up as far as the. Bombay Gov-, 
ern.1I1cn t and if they want ~  be model employers, ~ Ii little higher than the • 
B.)mbay G.overlllm'nt. 

There is one lU<i're point which I would like to touch on this matter. 'l'he 
Rn'J Commitv;';l recomi-mmded that 'for every rise of 5 points in the cost of. 

~ an r .~  allowanCE; of Rs. I-Fl-O .should -be paid .• The Government 
ot Inht ehollld,nuopt' that nnd increase the allowances arcordingly. What is 
happen'ug- is thAt th'3 Mst of livinJ!' goes up. Then there are complaints from 
thf' l'lnJ1loyees. p')metimeR threats of strikes or somMhing unpleasBJ1t. Then the 
fi.wernnl!ll1t of lndia begins to consider: lot of time is wasted; disc:mtent, pre-
v,aik . r~  .. Lhf. Government s?01!ld accel>t the recommendatio.n of the I!llu 
CommIttee, III I ~ Rome But().Ihatlc lDcrease for the allowances, 1D. proportion 
to thl' rr ~ in the cost of living. This will prevent or at least reduce r ~ 
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denl of the dis('c,ntent which exists at present. I would like to draw .~ atit'n-· 
tion of the Honourable the Labour Member to one fact. There are some ~~
vicE;s or some d"epnrtments of the Government of India which ~  regsl'ded as. . 
essential ~ . He knows, Itt, least he ought to know, that ill the ~  d: 
departments which are reGarded as essential services, special rest!icticns are-
placed upon them hy thd ~~I .  Services r ~ . And, if the Government 
of India has placed UpOll these departments, WhICh are regarded as ~ r  
-of essential services, special re&ti-ic:tions, then the Government of India should. 
gixe special consideration ~ the!\e departments. 

Sir, on llccount of the unsatisfactory policy which is being followed by the 
Government of Iudia, even I~ th<l case of essential services, there is a great 
deal of ~ . Recently I attended one of the meetings of thtt postmen in 
Bombav. These postmen were so much harassed and oppressed by the smallness 
of the r ~  r.Lllowance and even on account of the di.fficulty of getting grriim;. 
even at a higher price, that they wro-te a letter to the r ~ r . 
Bombay, t'uymb that if their grievances were not looked into, they might rescrt 
to do ROJllething unpleasant. 1 do not myself like any servants of the GO\'· 
r ~ of India or of LOCH! Governments to give threats of llnplefsant ~. 

But r.lthough 1 was presidilig over that meeting at that time, I kDl\W the diffi-
culties of. the:·.e postmen and I did not like to tell them not to use those words. 
I know the Govtltrlment of India objected to such threats and they have given 
them r ~ . . But that is not the right policy for the Government .of 
Indi:l. .to follow .. If "you refuse to remove the grievances of your empbyees, even 
in essential ~ r  for a lC'ng time, then, certainly they as human beings, may 
make II. mistake and give you a threat. I would like the Government of India. 
to appreciate the diffic1,l1ties in which these people are working, and ~  these 
}Ioor ew.pioyees-give a threat, the Government of India should not start giving &. 
counter threat. OIl the other hand, they should be sympathetic and treat 
thCli1 with ~.  and justice, if not with generosity. 

Qazi .Muhammad Ahmad Xazmi (Meerut Division: Muhammadan Rural): 
Mr. Presideut, the Jot of the lower paid .people in this country at ;'his time 'If 
rising 'pricc:s is really very pitiful. The dearness allowance which has bean 
announced by the Government is really incompatible with the incre;\sed cost cf 
living. I have hpilrd with care ann serious attention the speeches OJ Mr. Jo<.hi 
and Mr. Me-hta and I fully  agree with the complaint made by Mr. Joshi thr.t 
the lower paid pec.ple are ~  lower increments and the higher paid statl is. 
giv:m higher increment. This reminds me of 'an Arabian character ~  

known as "Havannak"; His occupation was rearing of goats. He had some 
fat goats anq f.Olne thin and lean goats. He used to give more food b fat guats. 
but very ~ I quantity of food to the thin ones. Once his friend told hiro 
"}oVell, you are.n. fool not t(, look after the thin imd lean goats". ~ r ~ 
said. ~  should g've thrJll more food than you are giving to those fat one'!". 
Havannak replied, "Well, I am not fool it is you who are a fool.·o He enquired. 
"How?" Havannak replied, "Probably yop don't know and I believe you don't· 
understawl the methods of (too. When God made them thin and lean, who am 
I to make them fat. -When God has given them this amount of flesh what 
right have I to Increase thRt flesh ".' ,. 

This is an ~ story. no doubt, but this is a very well known eht.racter. 
and ~ have begun to 'call. a man a fIava.nnak. when they consider him to 
be a foohsh perso!l' I! the ~ r I  ~ r  sitting on the Treasury 
~  f'CC to their actit')n:; so far as the grant-of remuneration and increments 
to the lower pa;d st.aff are concerned, I am afraid, they fall in the sarr>e cate-
gory to which that gentleman who lived in Arabia belonged and whom I do 
not want tr name in this connection. . 
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Tbis is a very simple question. Every' person has g9t something in this r ~ 
1 would 'not say, that SOIne people have not got a r~ ~  to live more, comfortably 
than othl'rs. 1£ w(' are allowed to be absolutely free without any Gove{IlIllent 
whatsoevCl' then either we will organise ourselves or perish, but if a Gov-
'ernment exists then it is the bounden duty of the Government to see ~  any 
person who lin?s ~ ~ r th';l r ~  must be properly fE'd. 'l'his ~ .. n-
ment, I have no doubt, will continue to feed the fat people, I have no objelltion. 
to that; but, I feel that the primary function of any Government worth the-
name is that f!very ~ r  who lh;es within its dominions must be r ~r  fed 
and that uSIJE'ct is llot .:0 Od overlooked. If the lower paidpersonl; are not pro-
perly fed and the fht are over-fed then I am sorry to say that such a GovernI!lent. 
is Havannak Government. 
Now,Sir, that is the principle ~  underlies this adjournment motion, and I 

have cHry . ~  with the Mover and I support the motion. 

Maulvi syed Murtua Sahib Bahadur (South Madras: Muhammadan): 
Mr. Presidl'nt, so far as ~  hard days are concerned in these days of inl'reast:,d 
prices, I think, th( se are much harder than ,the famiI:e days, though thE'y arr.-
not ac,t ually famim days. During famine day;; we could -get each and every 
nec·o::ssan of life, tJut so far as these days are ('.oncerned, a labourer, who gets 
very little frl'm hir-employer, cannot get easily necessaries'of life, which means· 
all I;lddithntl.l !wrdlhip to him. Sir there, is a saying in Persian: 
.. Ke Mazdur-i-Khu8hdil Kunad Kar-i-besh." 

It me&ns that a labourer who is contented and satisfied with what he gets in 
tt:e Sha('l (,f EUiary or (in the shape of dearness ailowance) will turn out ~ r 
work. r ~  every err,ployer should beac in mind' that satisfactory \V Irk 
is tUrJled O'lt by the employees when they are better paid. Therefore, Mt'. 
President, I am cf tIle opimen that a very strong case has been made out by ~ 

two representatives of labour party, added to it is what my Honourable Friend. 
Mr_ Muhammad ~  Kazmi, has said and cohsequently I do not want toll8y 
anything more. I simply associate myself with the previous speakers because 
i am keenly inh'l'ested in th& ~ r  of that class. , 

Maulvi Muhammad Abdui Ghani (Tirhut Division: '.Muhammadan): Sir, ail 
sort of concessions are being made only for the employed and no efforts are 
going to be matte for the maintenance of those who ar,e unemployed, Enployt'.d: 
p'ople after all h:ive got some support for their life, but still, they I.I.reh(lnkt'li.1g 
for Inme. I do not like to 'stand in their way. However, I will urge th", ~ 

of millions ofpE"op,ie wlw :trc ~ unemployed and are suffering severely in ~ 

~r  In' ,tlll'r ~ r . people are provided for by the State, hut her':! the: 
cas.) IS Just the i"t!'Verse. W:th lhese few observations I resume my ~. 

The Honourable Dr: ,B. R. ~ ~ r (Labour Member): Sir, the motion 
made by Mr. Mehta r I~  two pomts, If I unders.tand it rorrectly. One point is 
that the Government faIled to consult the representatives of Trade Unions when 
thC\y last raised the dearness allowance. The second point which is raised in the 
D1-otion is that the dearness ,allowances which were.ar.nounced on the 21st of 
,"January last were meagre and inadequate. Sir, I am· sorry to say that although 
I have every sympathy wit? Mr. Mehta for bringinj fo:ward this II?-0tion, I am 
bound to say that the motIon has been' based upon misunderstandmg. 

Sir, I will .take the first question, nameiy, that the ~  sllows?ces 
~  by the Government of India are meagre. and inadequate. Sir, ' with 

regard to the .meagreness of the allowances the point. that I would like the House 
h, hear in mind is this, that there is no final decision at which' Government have 
arrived, it cannot be said that the figures, that they have announced by the 
notification of the 23rd FebruarY' are not to bee altered or are ~  to be increaSed. 
Pandit LakBhmi Kanta XaiUa (Presidency Division: Non-Muhammadan 

Rural) : Is it tentative? .. 



191 LEGISLATIVli: ASSEMBLY [12TH FBB. 1943 
The HonoU1'&bleDr. B. B. Ambedka.rl. ,It may be. There is the case that 

ihosoil figures do not grant .adequate dearness aUowance. But as I said there is 
no iinahty about it. The Sl.tu8tion is still fluid and it is a matter for considera-
tiol1 no'l' for the Government as to the form which the dearness allowance should 
take, whether the dearness all,owance should take the form of cash allowance 
or whether the dearness ~  should take the form of food provision, that 
is a ·matter which the Government has to decide before the Government can fix 
UpOll any particular pitch at wh1ch ~  allowance shOUld be fixed. There-
fore my submission on that point is that it cannot be sa,d that Government has 
taken any decision which can be said to be irretrievable, irrevocable, unamend-
able . 
. Fandifi Lakshmi Kanta Jlaitra: Is there a good conduct allowance? 

The Honourable Dr. ~. B. Ambedkar: I ~  it is in the Postal department 
that that eoncession has been glven. \Vith regard to meagreness and the in-
adequacy, the matter, as I say, is still open and it may be considered at ~  

llroper t1me. 

Coming to the second accusation, namely, that the Government did not 
consult the representatives of trade unions, I think it is necessary to bear in mind 
that in the first place there are some difficulties in the matter ot establishing con-
tBct with laboUr. The difficulty IS this. As my Honourable friend, Mr. 
Jamnadas ~  knows, so far as the railways are concerned, there are Unions, 
which Unions have been federated into a single organisation and it makes matters 
. quite easy for the ~  to establish contact with workers on the Rail-
ways to obtain their opinion and to consult them whenever occasi6ii for COD-. 
$ultation arises. That, I think, Mr. Jamnadas Mehta will admit that the Gov-
ernment have been doing. In fact the convention has already been establIshed 
and has been practised without any departure . that. the Railway Board and the 
Railwaymen's Federation meet twice a year to discuss matters of common 
concern. 
Then, Sir, under the Central Government there are employeeEl of ths ~  

and Telegraph Department. As I understand, there are twelve Uniolls which 
represent the ·posts and telegraph workers of the Central Government. Out of 
theru four are Unions representing the higher officers and eight represent the 
nnion of workers. Unfortunately there is no single body, no Federation of the 
different workers of the Posts and Telegraph Department and consequently it 
has not been possible to establish the same sort of contact which it is possible 
for the Railway Bo'ard to establish with the Railwaymen's Federation. But I 
do like to point out the· fact that notwithstanding this difficulty the Govern-
ment had as a matter of fact contact with the posts and telegraph workers before 
taking action. I should like to read to the House a short paragraph trom a 
magazine called the Telegraph R~  for January, 1943, which r~ r  the 
attempts made by the Fosts and Telegraph ~  to· ~ contact 
with the workers in the Posts ·and Telegraphs, Th1s 1S what the ReVIew says: 

"During his r ~  visit. to ~ . the r ~r General ~  the representative& .of 
the different recogmsed service Umons and held a Jomt conference WIth them on tpe question 
of dearness allowance on· 10th Deumber, 1942. The representatives could not present a 
united front on this question at this conferllncp.. AuhsequE'ntly t.hey met t.ogethpr in Tarapad 
Han of the Postal ·Club building, Calcutta on the evenina; of 12th December, 1942, and .. 
drew up on mutual agreement a new scheme of qearness· allowance which ia publiahed else--
"here in this issue." , 

lIr. Jamnadas :II. :IIehta: Wb,&lt did they ask in that scheme? 

The Honourable .Dr. B. B. Ambedka.r: They saw the Director gener&!. 
.agaill. The representatives met the Director Gimeral again in ·conferenc.e 'on 
18th December, 1942 and suomitted their. Bcheme to him. 

lIr. lamnadas :II. Mehta: What did they demand? 

fte Honourable Dr. B. Jr. .. Am'bedkar: It is 8 very ~ thing. I am sorry 
1 hove not got the time to read the whole of it. If my r ~  frip.nd wants, 

I 
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I (;&n pass it on to him for his perusaJ. The point t}lat I am making is this, 
that so far as the Posts and TelegrapH Department ""'orkers are concerned it 
.caun9t be said that there was no consultation between the Government and 'the 
,workers concerned before the announcement was made. . . . 

Then, Sir, there remain what are called the clerical employees of the Central 
..(}Clvernment. So far as this body of workers is concerned, there is no Union 
.11.00 as there is no Union, there is also no Federation of the ~ . What 
exists is a certain Association. First of all we have the Imperial Secretariat 
Association, secondly, we have the Daftr,Y and Record Sorters Association and 
thirdly. there is the General Headquarters Association and the House will be 
.glad to see that far from omitting to consult them, they sent their representa-
lives to the Central Government and they were granted interview by the 
Honourable the Home Member and the Finance Member before this aunounce-
meut was made. I think I am justified in saying what I said at the beginning 
.that the allegations made by Mr. Jamnadas Mehta on which his motion was 
founded were really .not correct. The Government have al! along maintained 
the position they havealwuys taken, namely, they consult -the workers as far 
.as possible. . 

Mr. Jamnadaa K. Kehta: Sir, of the two points which I had raised, one 
has been answered in a somewhat satisfactory manner. r must say it iti a very 
.queer way of doing things. The Honourable Member for Labour said that 
.although he announced the scales of dearness allowance, there was 110 finality. 
That means, "I have acted first, I will think afterwards". That is not the 
!l'igh1 way of doing. things. If you want to take any action which affects the 
fortunes of lakhs of people you do not first announce the action itSelf and then 
<collsider whether it was right or wrong. You must first of all do the thinking 
and then act. Action first and thinking afterwards is a very wrong way of doing 
things. Therefore, while it is some satisfaction to me that Government have 
now admitted that they have acted first without thinking first and that they are 
prepared to think hereafter, the final solution will take them _.80 lot of time. 
Having announced a decision, they will be loth to revise it, after the manner of 
the bureaucrat. They will say, "We have done it,and it must pe right". That 
will be the official mentality and. the workers will find it extremely difficult 
to get a revision of what is admittedly meagre and inadequate-21 per cent. 
:8Uowance, while the rise in the cost of living is 103 per cent .• about one-fifth 
-of what they should have been granted. Now that.the facts are known to you, 
will you now agree to revise the scales without waiting for any further represen-
tation? I pause for an answer. Well, I am not getting ap.y reply. 

My Honourable friend, Mr . .Joshi, referred to essential workers. A large 
part of the Government employees involved in this rp.otion are essential workers. 
"Therefore, I say that if you are really genuine in what you say that your figures 
~r  not final, then you announce on the floor of the House that VQU are actively 
'Considering what ~r r dearness allowance should be given in 'addition t(} the 
.one which is admittedly meagre. 
• Pandit T.a.kabml Xanta Kaitn.: Including the postal employees? 

]fro Jamnadas K. Mehta: Of course .. They are just as good, otherwise it 
takes us nowhere. You have done this thing in a hurry and as in tradition bound. 
you will stick to it; you will say that it will be revised. but we do . not know 
when. -So much for part first of the .Honourable the Labour Member's speech. 

The second part is ·even more curious, because some officers meet some few 
-empioyees in Calcutta . . . . . . . 

Tile Honourable Dr. B.B.. Ambedk&r: R~ r  of eight Unions. 
)(r •. J'amnadas K. Kehta: ~  you say they are Calcutta Unions. 
8i1' Guiunath Bewoor (Secretary. Posts .. lIofid Air· DepartmeI?t): . They are 

-representatives of .the All-India UnionR. They were called for thiS purpose. 
B 
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1Ir. lamDadas 1[. I[ehta: They were not consulted. It they were ~

ed on the question of dearness allowance, what did they ask for? Can you tell 
me what amount they asked for as against the seven rupees whiCh you have 
givell. 

Sir G1U'11Dath Bewoor: Sir, it is a long document, but if you like I will read 
it. The amount of uearness allowance asked for starts from a cost of livinS 
index of 105, rising with it. Both the allowance and the maximum pay limit to-
which allowance is attached rise with the cost of living ,index. Starting with 
Rs. 1-8-0 p.m. for .alaries up to Es. 40 and Rs. 2 for salaries up to Rs. 100, 
when the index number is 105, the allowance ~ up to Rs. 22-8-0, Rs. 30 and 
Rs., 450 respectively when the index number is 175 and so, it goes on increasing_ 

Xr. Jamnadas 1[. I[ehta: Then the cat is out of the bag: They have ~  

for Rs. 30 up to a limit of Es. 450 and you have given Es. 7. But that is not. 
the whole question. The Post and Telegraph employees ~ are not the only 
employees concerned in this motion. Have you consulted the ohaprasis and 
clerks of the Accountant'General's Offiee. You have not consulted Government 
peons. I nappen to be the president of the Government Peons' Union, and I 
etln say that you have not consulted me. I beg to be consulted. I ask ~ r con-
Imitation. The other day the Honourable the Labour Member told me "Who are 
you? What do you know?" I know more than you do. lncidentally, he wu 
paying a compliment to himself. I told him that in polite circles it is not oon-
sidf'red correct form to pay compliments to oneself. 

The Honourable 1Ir. M. S. Aney: Probably the Honourable Member is 
disclosing things which are of a confidential nature. 

Xr. Jamnadas 1[. Mehta: Therefore I am not going .to.say anything further_ 
He knew the truth about t,!le cost of living and still announced Rs. 7. 

"Janami tlharmam na ella tne pravrittih." 

The sinner says: "Oh God, I know the truth, but I am unable to act on it"_ 
That is the condition of the Honourable the Labour Member. He knew the 
truth but would not act on it. As I said there are Customs, Accountant Gene-
ral, Income-tax, employees--did he consult the Employees' Unions of these 
offices? SODle years ago I was t.he PresKlent of one of .  .  .  .  . 

Sir Cowallee Jehangir (Bombay City: Non-Muhammadan Urban): You seem 
to be working for everybody. . 

Mr. JamnadaB MI Mehta: I ain working for every humble man; that is my 
duty. . •. -

Sir Oowaijee Jeha.ngir: Including yourself. 

Mr. Jamn&tias 1[. Mehta: Yes. But you need no work. You were bom 
with a silver spoon in mouth, you cannot appreciate the grievances of the poor 
who are starving ..... ' 

Mr. President (The Honourable Sir A\>dur Rahim): Will the r ~ • 
:Member address the Chair ') 

Mr. Jamn&das 1[. I[ehta: Therefore my main complaint is that the allow-
auee is meagre. It has further been'proved by the demand w:hich my 'Honour-
abl'l friend, Sir Gurunath Bewoor, admitted was made in Calcutta by the Post 
and Telegraph employees. The allowance should have been three ~  what 
they are given. And on the cost-of living. basiB it is five times what they are 
• &, 
given .. 

About consultation, they have consulted only Olie e8taOli8hment. I say they 
ha\'fl not consulted the Income-tax, the Salt, the Excise, the Accountant 
r. ~  .... 1 '" ()ffip.p _ Government Deons. 
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The Honourable Sir Jeremy ::&aisman (Finance Member}: Archmology also. 
Mr. J&mD&du M. Mehta: Happily, for you they have no union yet. But 

Mint you have not consulted. 1 am somebody in the Mint. of which ·Mr .. S. C. 
Joshi-the Juilior Joshi of Labour-is' the President .. Therefore, on botb the 
liccounts, the Government have behaved badly. First of ~  they llave given a 
yt,ry meagre and wholly inadequate dearness allowance whereas it should have 
been five times what it is. ~  on t,he point of consultation, only the 1)08ts 
and Telegraph Department have been consulted. 

The Honourable 'Dr. B .... Ambedkar: Why? Secretariat staff has beeD 
consulted. 

JIr. JamnadU M. Mehta: You have not consulted the Customs, nor the 
Income-tax; nor the Accountant General, nor the Government peons, including-
th., l'elegraph peons. I say you have. not ~  them. . 

Sir GU1'1Ul8th Bewoor: Telegraph peons are incltJded in the Post and Tele-. 
graph Unions which were representea. 

'JIr. Jamna4i18 M. Mehta: I happen to be the President of that UniOn in 
Bombay. I ought to know. ~ r  you cannot say that you have consulted 
eveil all the telegraph p_eople, 

Tile Honourab1e Sir Jeremy B.aisman: Wou1,d it not be simpler if the 
Honourable Member's motion had been worded "that the Government should 
not have done this without consulting me"? . 

Mr. Jamnadl8 M. MehIa: I have not done so, because I ama modest man, 
But you said the other day last year that' you know better than 200 unions. I 
an. a modest man; I cannot say that. But I beg of the House not to take these 
po:)r people's fortunes in a hilarious mood. While we may smile at this or that, 
their children are starving, they are not getting wages enough to keep the body 
and soul together. The rent in cities other than Bombay and Calcutta have 
risen from eight annas to Rs. 7-8-0 per month. I have got in my pocket the 
complaint of workers who were paying annas eight and who ilre no''\' ealled upon 
to pay Rs, 6-8-0 and Rs. 7-8-0 and all your so-called increment will be swallowed 
only in the rent. Therefore, I beg the House to take this tragedy of the poor 
mo'r(} solemnly and more seriously. I am only asking that you should con8ult 

them and pay them what is adequate. What they are at present 
5 P.M. d d' d .' getting is a mitte ly ma equate. -

Mr. President (The Honourable Sir Abdur Rahinl): The question is; 
"That the Assembly do now adjourn." 
The Assembly divided. 

A 1'ES-2? 
• Abdul Ghani, Maulvi Muhammad. 

Abdullah, Mr. H. M. 
Azhar Ali. Mr. Muhammad. 
Banerjea, Dr. P. N. 
Chhattopadhyaya, Mr . .Amarendra Nath. 
Dam, ;Mr. Ananga Mohan. 
Das, Pandit Nilakantha. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Bat-har H. 
Fazl-i-Haq Pirach&, Khan' Bahadur 

Shaikh. 
Ghiasuddin, Mr. M. 
Habibur Rahman .. Dr. 
Iam&il Khan, Hajeo 

Muhammad. 

• 
Chowdhury 

Joshi Mr. N. M. 
Kazmi, Qazi Muhammad Ahmad. 
Krishnamallhar:, Mr. T. T. 
Lalchand Navalrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Manavedan, Raja T. 
Mehta, Mr. Jamnadas M. . 
Murtuza Sahib Bahadur, Maulvi 
Keagy, .Mr. K. C,. 
Parma Nand, Bhal. 
Siddique Ali Khan, Nawab . 
Yamin Khan, Sir Muhammad. 
Yusuf Abdoola Haroon, Seth. 
Zalar Ali Khan, Maulana. 

Syed. 
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NOES-.:..37. 
Abdul ~ Khan Bah&dur Sir 
Ahm&d Nawaz Khan, Major Nawab Sir. 
Aiyar, Mr. T. S. Sankara .. 
Ambedkar. '.l"he Honourable Dr. B. ~. 
Aney, The Honourable Mr. M. S. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
Caroe, Mr. O. K. 
Chapman-Mortimer,. Mr .. T. 
Daga, Seth Sunder Lall. . 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalpat Singh, Sardal' Bahadul' Captain.' 
Gray, Mr. B. L. 
Gwilt, Mr. E. L. C. 
Haidar, Khan Bahadur· Shamsuddin. 
Imam, Mr. Saiyid Haidar. 
lamaiel Alikhan, Kunwer Hajee. 
Jawahar Singh, rSardar Bahadur Sardar 

!SIr. 

The motion was negatived. 

Jehangir, Sir Cowaajee. 
Kamaluddin Ahm&d, Shamaul-Ulema. 
Lawson, Mr. C. P. . 
Maxwell. The HOllourable Sir Reginald. 
Miller, Mr. C. C. 
Mody, The Honourable Sir Homi. 
Pillay, Mr. T. S. 
Raisman, The Honourable Sir Jeremy. 
Raper, Sir Hugh. . 
Richardson, Sir Henry. 
Sa,rker, The Honourable Mr. N. R. 
Spear, Dr. T. G. P. 
Spence, Sir George. 
Stokes, . Mr. H. G. 
Sultan Ahmed, The Honourable Sir. 
Symons, Mr. N. V. H. 
Thakur Singh, Ma.jor. 
Trivedi, r~ C. M. 
TY80n, Mr. J. D. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 15th 
February, 1943. . -
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